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PARLIAMENTARY DEBATES

( P a r t  I — Q u e st io n s  and A n s w e r s )

Monday, 27th March, 1960

The House met at a Quarter to Eleven of the Clock

[M r . Sfeaebr in the Chair]

ORAL ANSWERS TO QUESTIONS

Compensation fob L oss of L ives and  Properties on R ail w a y s

*1125. Dr. M. M. Daa: Will the Minister of Railway bo pleased to state:
(a) the total amounts of compensation the Railways had to pay for (i) the

lives lost; and (ii) the persons injured in the Railwtty accidents that took place
during the year 1948-49; and

(b) the highest and the lowest amounts paid as compensation for a man
killed in those accidents?

The Minister d  State tor Ttaaqport and Railways (Shri Santhaaazn): (a) (i)
and (ii). The compensation paid by the Railways in respect of lives lost and
persoiis injured in railway accidents which took place during the year 1948 49
amounted to Rs. 46,487 and Rs. 1,06,951/8 respectively.

(b) The highest individual amount paid was Rs. 5,685/- and the lowest
Es. 800/-.

Dr. M. M. Das: May I know, Sir, the status of the man for whose death the
highest compensation was paid and the status of the man for whose death the
lowest compensation was paid?

Shri Santhanam: Sir, according to the Railway Act ^he maximum is 
Rs. 10,000. The claim is judged on individuel merits. I have not got the names
of the particular individuals who got compensation.

Dr. M. M. Das: I want to know the profession to which these people belongtnl.
Shri Santhanam: Unless 1 have got a list of thej-e individuals, I cannot say

what profession they held or which particular man got the highest compensa
tion.

Dr. M. K . Das: The highest compensation was paid to a man. Was he a 
doctor or a lawyer?

Mr. Speaker: He has not got the names and unless he hag got the i«ames
before him; he cannot say.
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Dr. M. H. D u : May I know whether iiny foreigners were involved in such 
ft.ccidents, and if so, w hat was the compeTisation paid to  them  ?

Hr. 8peak6r: 1 think it is the sanne reply ogain.
Maulvi Wajed All: May I know what is the oriteirion on which this compen

sation is allowed in each individual case?
Shri SaattiAnam; Something like-the schedule in the Workmen’s Compensa

tion Act.

Dr, M. M, Daa: May I know what amount of compensation was paid for a 
soldier in the Indian Army when he was involved in such accidents, duch -̂ iS the 
Solurpet accident?

Mr. Speaker: Are W6 sure that any soldier was involved in such accidents as 
a matter of fact?

Shri V. J. Qupta: May I know what is the total number of lives lost in the 
Solurpet accident?

Shri SantliaaRin: I tliink this happened recently in the» Madras and Southern 
Maharatta Hallway and this question relates to 1948-49. The Solurpet accidenii 
happened very recently and for this the Claims Ofl&cer has already been appoint
ed. I do not think the work of the Claims Officer has been completed. If the 
hon. Member wants other information, I may say that the M. and 8. M. Bail way 
had paid only Rs. 81 for injuries caused for tl̂ e whole year, ?.<?., 1948-49.

Shrixnati Durgabai: The question I want to put does not relate to the parti
cular question, but may I know whether the hon. Mini»ter could give informa
tion to the House whether the Claims Commissioner has alreiady given his ard; 
if not, what time he will take to arr*vc at a decision with regard to the- compensa
tion to be paid in connectioa with the accident which occurred between Madrfls 
and Calcutta?

Shri Santhanam: The Claims Commissioner is a sort of judicial oomniissioner 
and every judicial process takes a little time; he will have to give notice to the 
injured and to the Railways concerned and call them together and finally give his 
award. I do not think that his work would have been completed so eiurly, but if 
the hon. Member wants it I am prepared to get the precise information required.

Shri Keaaya Bao: May I know what i» the number of persons who are })aid' 
the highest compensation?

Shri Santhanam: I have got the totals for each Railway which I can give if 
the hon. Member wants, but I cannot say how many people got this Rs. 5,635: 
The chonces are that only one would have got this highest compensation.

^ : anfV t  ?

Sbri Bbatt: May I know the arrears in respect of the compensAtion to be paid 
during the current year?

Shri SaathaiMun: I  think somei olainiB are pending in the 0. T. BaUway 
whera Rs. 86,750 for 18 oases of death and B«. 884 for nine cases of injuries Tiaw 
to b© paid as compensation. I have no infonn»tion regarding any pending case» 
in the other Bailways.
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D aOOITIES on RAHiWAYS

Dr. M. M. Das: Will the Minister of Ballways be pleased to state
(a) the number of daooities involving loss of life and property on the Govern

ment Railways in 1948,-49 and 1949-50;
(b) the number of deaths, the number of injured and the total ainoiint of 

properties lost, in those daooities; and
(c) the amounts of compensatioii given by Railways for (i) each life lost;

(ii) ottch man ^jured; and (iii) properties lost?
The Minuter of State lor Trtampon and RaUwaya (Ehxi Santhanam): (a) The

number of da(Joities involving loss of life and property on the Indian Government 
Railways wae 215 during 1948-49 and 81 during 1949-60 upto 31st January, 1950.

(b) The number of deaths and injured and the total amount of properties lost 
were as under:

1948-49 1949.50

(i) Number of deaths. 9
(ii) Number of injured. 61 57

(iii) Amount of properties loat. R®. 2,90,278/- Rfl. I,50,rt.i9/-

( c )  Prevention o f  daeoities and inaintenance of law and order are primarily 
iT 'a t te r s  which concern State Governments and Railways are n o t  liable for pny- 
me.nt of compensation for losses arising therefrom unless in a particular case the 
lose arises directly out of railway negligence. No compensation wns, in the cir
cumstances, paid for death or injury to persons except in a solitiu-y ease, in v/hich 
a sum of Rs. 100/- was paid as compensation for loss of pro{>erty caused by 
dacoity. in which thei person robbed was unable, to bring the tniin fo a stop due 
to a defect in the alarm chain communication.

Dr. M. M. Das: May I know in how many cases the culprits wore dotected ?
Shii Santhanam; I would require notice of that question.
Dr. M. H . Daa: May I know whether all theee dacoities were committed on 

passengers of the higher classes, firsi and second classes and no dacoity was com
mitted on third-class passengers?

Shii Santhanam: I am not sure about that. These dacoities include, î cme 
dacoities in the staff quarters also.

Shrl Frank Anthony: I have noticed that on some other lines iron bfl̂ rs l.mve 
been put on the outeidei of the windows. I want to know why this protective 
measiu-e has not been extended to all the Kail ways ?

Shrl Santhanam: Iron bars in all the carriages will make them look like prison 
vans. We put iron bars only for the ladies’ compartment for the present.

Shri Ra] Bahadur: May I know in which Railway the highest number of 
dacoities are committed ?

Shri Santhanam! I have not go the figures of dacoities railway-wise; I would 
require notice.

Dr. DeAmnkh: Am I right in undersianding, Sir, that.the Provincial Govern
ments are responsible for protecting the trains and where the responsibility is that 
of the Railways, the Railway Ministry pays compensation?
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Ml. Speaker: Yes, he has replied to that question. If the dacoity was due to 
the negligence of the Kailway, only then is the Bailway responsible. He has 
said that previously.

Dr. Deshinukh: Sir, may I know what amounts to negligence on the. v^ t̂ of 
ihe Railway? Has there been any instance where the RailwayR had recognised 
thnt it ip- their negligence that caused the dacoity? ’

Mr. Speaker; In one case, Re. 100 was paid, he said.

Baliadur: What is the number of criminalf; apprehended, prosecuted 
and convicted?

Mf. Speaker: Order, order. 1 believe it is hardly a question to be put to the 
Railway ^inister. Hon. Members know that law and order is a matter for the 
Stal’e. Such questions should not be put.

Shri Nandklahoire Das: What are the figures of death and injured on the 
Bent,ml Nagpur Railway, the places where the dacoities were committed?

Mr. Speaker: He has already stated that he has not got the figures nnlway* 
wh'i. He said that in reply to a previous question.

Shri R. K. OhAUdhuri: Sir, may I know if any dacoity was committed or.
the female compartments, and what was the casualty, if any, amongst femnl̂ *- 
passengers? I am speaking of the female passengers who were exposed to 
danger. .

Mr. Speaker: If the Minister has got the information, he may give it.
Shri Santhanam: I have not got the information. But the particular case in 

which Rs. ]00 compensation was paid related to a lady. Sir.

DfiLHi Teanspobt Service

^1128. Fhri Kesava &ao: (a) Will the Minister of Transport he pleas
ed to state the number of Government buses operating in Delhi?

(h) Are there any private buses still in operation in Delhi?
(c) Do Government propose to extend the transport facility to other centrally 

administered areas?

The Minister cxf State for Traiuqiion and Bailways (Shri Santhanam): (a) I
presume th  ̂ hon. Member wants information about the number of Crovernment 
l)u>es operatir :̂; in the cities of Delhi and New Delhi. If w, the present averaire 
€gure is 17(1

(b) No private buses are now plying in Delhi or New Delhi cities but there are 
tw(i Electrical Trolley Buses operated by the Delhi Central Electric Power Au
thority in Old Delhi city.

(c) Tho hon. Member presumably wants to know whether Government ])ro- 
pose to operate their own bus services in other Centrally Administered Areas. If 
so, 1 may state that Government owned transport sarvices are already run in 
Himnchai Pradesh, Kutch, Manipur and Bilaspur. There is no proposal at pre
sent to extend the operation of Government owned transport services in other 
Centrally Administck^ed Areas.

Shri Xeaava &ao: May I know whether the Government is aware tlmt the 
present number of buses running in Delhi is insufficient and if so, i& there ,nny 
propoRP] to increase the number of buses?
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Slllf Bantluum: Yes, Sir. GoTernment is fully aware of the position, and 
they have already ordered for forty more buses. .

Sbri AtagcMo: Is there any proposal to C5onBtruct waiting sheds?
Sbxi Santhaaam: Yes, arrangements have already been made for that j)U'7 »08e.
Shri B. K. P. Sinlu: May I know what is the profit earned by the Govenimciit 

controlled Delhi Transpodi Service during the year 1948-49 and the* year 1940-50?
ICle Speaker: I think these figures were stated during the course of the. Budget 

discussion.
Star! Santlianam: And the Report of the Transport Ministry contains infornia- 

tion on that matter.
Shri Alageaaa: Is it a fact that a Calcutta tirni has offered to build these wait

ing ?heds free of cost?
Shu Santhanam; Yes.
Dar. Parmar: Is it a fact that the Rani of Bilaspur rumiing the bus service 

there holds the monopoly for the Bilaspur town ?
Shri SanthaEani: In Bilaspur the local administration is now running the 

motoi* tinnsport service. It was originally started by the ruler of Bilaspur.
Dr. Parmar: Sir, I wanted to know whether the Bilaspur service is run by the 

Rani of Bilaspur.
Shri Santhanam: I said the local administration is running the service.

I n c o m e  o f  R a il w a y s  f r o m  P u b l i c i t y

*1129. Shri Kesava Eao: (a) Will the Minister of Railwayi be pleased 
to stnte what average annual income the railways get by acting as medium of 
publicity for non-railway organisations?

(b) What are the usual rates charged for exhibiting commercial advertise
ments in railway premises?

(c) Are direct contracts made with the parties or through Advertising Consul
tants?

The Minister of State for Transport and EaUways (Shri Santhanam); (a) Near
ly Rs. 5 lakhs per year.

(b) (Copies of the advertising tariffs in force on the various Railways are plaued 
on the Table of the House. [Information placed in the Library See No. P-72/50].

(c) (.’cnlracts are concluded w’ith advertisers directly as well as through can
vassers and advertising agencies.

Shri Keaava Bao: May I know, Sir, what percentage of the profit is allowed to 
the advertising consultants?

Shri Santhanam: 1 think the rates vary from Railway to Railway. 1 c ii.not 
say what exactly is the commission allowed to each advertising agent.

Shri Kesava Rao: What portion of the money got from advertisement gf>as 
to th.e amenities of passengers?

Shri Santhanam: They add to the railway revenues from which all the ex
penditure for amenities is incurred.
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Sfari(T. T. KriShnMtt»oharl; May I ask the haii. Minister if there has* beeu Avy 
attempt to co-ordirmte the policy of controlling the advertisements with a view to 
augmenting Government's- reBources?

Sluri Santbanain: Yes, Sir. Recently we had a meeting of the Public Rela
tions Otficers of all the Railways when the various rates in the Railways were 

' anttlysed ond nn attempt has recently been made to bring them into some kind of 
uniformity.

Or. ▼. SnbrjuBianittii: Does this income include the advertisement charges in
thi? running trains* and at the stations?

Stajri Baathaiiam: Yes, all.
Shri Mft]nnidar: Does the reply cover advertiBemeints published in time-tables? 
Shri Santhanam: Yes.

M a j o b  I b b io a t io n  P b o jb o t s  i n  M a d r a s
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^1180. Shri V, K. Beddi: (a) Will the Minister of Works, ICmeo and Power
be pleased to state what are the major irrigation, projects which are under oonBi- 
df r̂ation of the Government of India in the Madras State?

(b) Which of them will be taken* up this year?

The Minicfter ol Works, Mines and Power (Shri Q*adgU): (a) The Goveirnni .̂nt 
of India are naturally interested in all major irrigation projects throughout the 
country. Rut they are not directly responsible for any major irrigation project 
in Madras.

(b) The Governmeint of India have no information.
Shri V. K. Reddi: May I know whether the Pennar Irrigation Project is 

under consideration of Government?
Shii aadgil: That is a matter for the Government of Madras,
Shri V. K. Reddi: May I know what has- happened to the Ramapadasagar 

Project?
Shri Gkulgil: Notliing has happened. The position is now the same as before.
Shri V. K. Reddi: Do Government contemplate expediting the work on this 

project?

Mr. Speaker: What is the question?
Shri V; K. Reddi: Regarding the Ramapadasagar Project, will the Gove.'̂ n- 

meat consider expediting the. work on it?
Sliri OadgU: So far as the Ramapadasagar Project is* concerned, as I have

already stated to this hon. House, it is not possible to proceed with it, in view of 
the financial position of the country.

Shri M. ▲. Ayyaagar: May I know, Sir, whether the Central Government 
have undertaken my otlier major irrigation work in India directly? The hon. 
Minister said with reference, to a major project in the Madras Presidency, that 
it is the oonoe'*n of the Madras State. I would like to know, if the Central Gov
ernment have undertaken tiny major projê st on its own responsibility in any part 
of India?



Shrl Yes, the Hirakud Project. H  is one in which the responsibility
of constructing it ia directly undertaken by the Central Government, at the re- 
•quest of the ^ate Government of Orissa, '

Sliri M. A. Ayyancar: What are the terms and conditions on which the Cen
tral Govejrnment undertakes major projects in Provinces?

Stall Oad^ : The usual condition is that m the case of a major project, if the 
State aaks' for loans and if it is possible, loans are advanced. And if loans are 
advanced, naturally, the Central Government takes somei hand in the manage
ment or control of the same. It is equally possible for an individual State to 
hand over the work of construction, to the Central Government, as has been 
done in the oaee of the ELirakud Project in the State of 0ci66«a. Where t^e pro
ject embraces more than one State, some agency is devised as in tha case of the 
Damodar Valley Corporation which is directly under the control of the Central 
Ooverpment.

Shri 1£. A. Ayyaagar: Has any application been made by the Madras Govern
ment to the. Central Government to undertake this project themselves, or to give 
loans?

Shri Oadgil: Not so far as I know.

Shrimati Durgabai; Sir, may 1 know whether Government propose to set 
apart a portion of the loan amount from the International Monetary Fund for 
major projects in Madras State, or whether Madras State has made an applica
tion to that effect?

Sltri OadgQ: The subject of International loans is for my hon. colleague to
deal with. But so far aa I know, the Mackas Government has not asked for any 
international loan for any of their projects.

Shri AlAgesaa: Sir,..... ........

Mr. Speaker: I think I will proceed to the next question.

Post Office Savings Accounts

^1181. Sardar Hakam Slngb: Will the Minister of Oommuiilcatiioiui be
pleased to lay on the Table a statement showing:

(a) the number of Post Office Savings Accounts in the name of deceased 
persons, who died during communal disturbances in West Pakistan and whose 
successors have migrated to India;

(b) the number of cases in which the heirs or successors of the deceased 
lyive applied to the authorities for transfer of these accounts; and

(c) the number of cases in which aooounts have bo far been transferred to 
India ̂

Ttae Deputy Minister of OommunicaitiOM (Shri Xhurshed Lai): (a) to (c). A 
statement, giving the required information, is laid on the Table of the House.
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s t a t e m e n t

R4ply
(a) Th« number of Pott Office Savingt AooouDti in the Information if not

name of deceaeed penonty who died during eo* available;
mmunal diaturbanoee in Weet Pakistan and 
whose 0uco6Mon have migrated to India;

(b) the number of cam  in which the heirt or tucoes’ 2,620;
eort of the deceased have applied to the authori
ties for transfar of the^e accounts ; and

(o) the number of oases in which accounts have so far 68.
been transferred to India.
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SArdir Bukun Sin|^: I b it a fact that no interest has been paid on these 
accounts for the last three years? ‘

Slui Khunhed IM : These accounts were so far in PaJcistan. The heirs of the 
deceased had migrated to India. An agreement in respect of these was* arrived 
at only on the 24th January, 1950. Till these accounts come here, no interest 
can be paid.

Sardar Hukam Singh: Was the responsibility of making these payments ly
ing with the Government of India initially?

Shri Khurshed Lai: Initially it wa« with the Pakieian Government but we 
have entered into an agreement with them on the 24th January, 1960, by which 
these accounts can be paid in India.

Sardar Sakam Singh: Are there any accounts in the names of people who 
were there in Pakistan whose heirs have not till now come to claim the amounts?

Shri Khuithed Lai: The question relates to accounts of persons who were 
killed in communal disturbances in 1947 and whose heirs have claimed the 
amounts. We can have no information unless claims are made.

Sardar Hukam Singh: Would you consider the advisability of publishing the 
particulars of any accounts which have not been claimed so thc^ their successoiB' 
might know that their relatives had any accounts?

Mr, Speaker: Order, order.
Sardar B* S. ICan: Is it not a fact that by the decisions of the- Partition

Council all outstanding payments were to be made by India?
Shri Khundied Lai: They did not apply to these particular accounts.

COBBXTFHOl!? AMOTSfO RAILWAY EmPLOYEBS

*1182. Shri Kiahorimohan Tripathi: (a) Will the Minister of Bailways be
pleased to state the number of railway employees who have been (i) prosecuted; 
and (ii) convicted for bribery, misappropriation, cheating and similar crimes in̂  
the year 1949?

(b) How many of these were Gaze t̂ted officers?
(c) How many of these cases were detected by the Central Intelligence 

Department and the Special Police Establishment?
The IDniater of Tranaport and Bailways (Shri Oopalatfwami): (a) (i) 690; (ii>

75.

(b) 10.



(c) 830. (72 by the Central Intelligence Department and 260 by the Special 
Police EBtablishment).

Sioi Xtfhiorimohao THpathl: Were any Gazetted Officers departmentally
punished? If so, were any dismissed?

Stall GopilaiWUnl: I have not got the figures for departmental punishments. 
If the hon. Member wants it, I can collect them.

Dr. Deshmukh: May I know the, total amount of iine recovered £rom these 
persons?

Shri OopalMwami: I must ask for notice of that question.

Oh. BanUr Siagh: May I know whether the Minister is aware that there is a* 
regular agency called 'Dalai’ which exists between the Eailway Employees and 
the Traders which is respongible for giving bribes to Railway employees?

Mr. Speaker: This is giving information.

Claims aoaikst R ail w a ys  fob Damaob ob L oss of Goods

Shri Klriiorimoiuo TMpathi: (a) Will the Minister of BaUways be
pleased to state the number of claims against Railways for damage or loss of 
goods decided during the year 1949?

(b) What was the total value of the claims in rupees?
(c) To what extent theft and pilferage were responsible for the said loss and 

damage?
(d) Were Railway employees involved in the thef.ts and pilferages and if so, 

what has been their number?
The ICiJDlstiar of SUte for Transport and BaUwaya (Shri Santhanam): (a) The

number of daims against Indian Government Railways on account of damage 
to or loss of consignments decided during the year 1949 was 4,59,470.

(b) Total value of the claims paid detailed under (a) above was approxi
mately four crores.

(c) Out of about four crô res of rupees paid out, theft and pilferage were res
ponsible for approximatejy Rs. 1,27,70,000.

(d) Yes; on the Assam, E. I., E. P., and S. I. Railways a total number of 
180 employees were found involved and a further 37 employees suspected to be 
involved now await trial. Information in respect of other Indian Government 
Railways is being collected and will be placed on the Table of the House in due
co\irse

Shri KiAorimohan Mpathi: May I know if it has come, to the notice of the 
Minister that trains are stopped by Railway employees at non-scheduled points 
to allow these pilferages which are shared by the railway employees?

Shri Santhaaam: Some such allegations have reached us and we have taken 
st-eps to enquire into them and to put a stop to such practices wherever they- 
may happen.

Shri Klahorimohan THpaihi: Have any people belonging to the Watch andJ 
Ward Department been convicted for these thefts?
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Shri Btothaaaia: Therê  may be some members of the Watoh and Wurd bUS 
in the number I have given.

Dr. Deahmulrh; May I know ttie number of claims that are still ujideoide<il?
Shri SanthJUam; Claims are coming in everyday and they are being paid 

out. Therefore some claims must be pending at any particular time. Oq 81st 
December, 1948, there, were pending 1,63,725 claims and on 81st December, 
1949, there were 69,637.

Shri ■thlrajulu Haidu: How much of this amount was paid by settlement 
with the parties?

Shri Santhiaam: Most of the claims were settled by negotiation with the 
parties.

Shri K. A. Ayyangair: May I know the average time taken to settle a clium?
Shri Santfaaaam: We have now fixed a target of three months for smaller 

claims, i.e., less than Be. 200/- and six months for any claims except in rare 
cases where difficult points of law are involved.

^ 5T  ^  ^  ^  ^  I  ?

Shri Bhatt: Is the, hon. Minister aware of the fact that these thefts and pil
ferages take place because of there being a limiterl space in the luggage-offices 
ind the godowns?

Shri San than am; Yes, we are trying to improve them as far as our resources 
permit. .

W a g o n  S u p p l y  D b p a b t m b n t  i n  R a il w a y s

♦11S4. Shri KWhiorimohan Tripathi: (a) Will the Minister of Railways  ̂ be
pleased to state how many officers in Wagon Supply department under the 
different Bailways have been prosecuted and cooivictW during the year 1949?

(b) How many of them were high-placed officers?
(c) What were the charges against them?
(d) Have any Station Masters been prosecuted and convicted?
The Minister of Tranqxnrt and Railways (Oirl Gkipalaswami): (a) Two officers 

were prose<.*ut(*d in 1949 but neither of thep.e cases has beten finalized as yet.
(h) None.
(g) One of the officers is alleged to have accepted illegal gratification in the 

discliarge of his official duties in a conspiracy to arrange for the issue of priority 
certificates. The second officer has been ^’•osecuted for accepting illegal grati
fication in the discharge of his official duties in arranging for the allotment of 
wagons.

(d) Yes, 21 Station Masters were prosecuted of whom four have been con
victed and the cases of rest are still pending. *

Shri Bahorlmohan Tripathi: To which Railway these Station Masters belong?
Shri Oopalatwami: I am afraid I have not got a list of Stations.
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Shri Kiflhorimohaa TWprthl: Did any belong to the B. N. Railway?
Slirl €kqMa«8wami: I  don’t know.

Oh. BaaMr Sillgli: May I know the number of officers prosecuted from the
O, T. Railway?

Mj, Speaker: He hag not got the figures.

F ood Pbooubbmbnt

^1135. Bhii Ba] Bahadur: (ĉ ) Will the Minister of Vood be pleased to state 
Jhe quantity of food grains (i]̂  wheat; (ii) gram; (iii) jowar and (iv) hajra 
collected in connection with the procurement scheme in Rajnetban between 1st 
April 1949 and 1st February, 1950 along with the cost incurred in this collec
tion ? "

(b) Is it a fpct that tlie Msana were ordered to bring such food grains them
selves to the coUection centres and if so, were any complaints received by the 
local authorities from such kiaana in this behalf? "

(c) Is it a fact that many of the kiaana in Rajasthan had to buy fô :>d grains 
theinselves in order to meet the demand made on them by the Government 
in piirsuancci of the procurement scheme?

(d) Wero any complaints received by the local authorities or the Govern
ment with repnrd to tho matter mentioned in ^art (c) above ̂

(e) Has ft separate department now been set up by the Rajasthan
Govornmeiit for fcod-grain procurement; and if so. what would be the estimat
ed exj>enditure on thi- Department?

The Miniater d  Food and Agriculture (Shri Jairamdaa Doulatram): (a) As
intimated by the Rajasthan Government, the following quantities of foodgraius 
have been procured since April, 1949:
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(i) Wheat 12,96,650 maimdB.

(ii) Gram 2,46,200 »»
(iii) Jowar 3,41,632 »»
(iv) Bajra I,99»956 »#

Total • 20,84,338 maundfl.

The cost of procuring these foodg.rains has not been separately worked out by 
the Rajasthan Governmeait.

(b) In the Rajasthan Food Procurement Order it is laid down tliat cultivators 
should deliver their share of levy at the selected collecting centres which are 
situated at short distances. No complaint has so far been received from the cul
tivators.

(c) This is not a fact. It is understood that only a small pro))ortion of their 
produce is being recovered and liberal exemptions have been granted for cultiva
tors of small holdings and in cases where crops failed or were damaged.

(d) No complaint was received.
(e) No sepfiwate department has been set up by the Rajasthaji Government 

for foodgrains* procurement oniy.



Bui B*J Bahjuliir: Maj I know the average distsnoe for which theee kitans 
had to take their foodgrsinB for (he Centres?

Mr. SpMker: Thefie are pointS' of details which may better be put to the 
Eajaflthan Government. The hon. Membtit is supplied with information here.

gft ; THFPTR ^  WT ^  «TT

^  3̂5̂  TJT ^  irr 91TT5T fern  <TT ?

Stall Bhatt: Did the Kajasthan Government’s collections exceed or fall short 
of their target of procurement for 1949 ?

Shri Jairamdai Doulateam: The Bajastiian Government have suggested that 
their target for procurement may be reduced because of the failure of crops in
certain parts of Rajasthan.

•
«ft >Tgg : »T®T ’I T T s n f s -  «Tr

^  fejTi *rr ?

Shri Bhatt; My questicn was whether they have procured more or less thaiv 
their target for 19491 <

Shri Jairamdas Doulatram: In 1949 they procured 1,33,000 tons and I can- 
uot say whether they will exceed or whether they will fall short of the target this- 
year,

Shri Shiva Bao: May I a«k my hon. friend whether the procurement scheme, 
whether it is in Rajasthan or anywhere else, undergoes any change after the re
ceipt of the final forecast of the various crops?
... Shri Jalramdas Doulatram: We constantly review the matter and according 
to changes in the circumstances, we do agree to changes in the target.

Oh. Banbir Singh: May I know the prociu’ement price of wheat there?

Shri Jairamdaa Doulatram: In Jaipur the procurement price of whent is 
Rs. 11/4/-; in Jodhpur Rs. 13/- and in Bikaner Rs. 13/8/-.

^  cvpft : WT ^  TT ^ fir ^
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STRTT 5  ?T*T 7T ^  ^  ^ ?

Shzi May I know the basis on which procurement-prices in resf>ect of
all foodgrainp are, settled?

3tVt V® aiFT) 5>T4«5R 3F?T^r ?5»TR T afk STTŜT WK

am f  T
Shxi Jairamdaa Doulatram: The SUite-Governments send their suggestions to 

US after taking into consideration the current local market-prices as also some 
estimate regarding the cost of production together with the prices on which food- 
grains could be expected to be had under the 'procurement Bcheme’.



VI w  «rr % ftw »TT sirflr̂  # ^  
^Rft f  I 3TT«n »r?# ^  TTTWR, ^  ? f ?TTJTrT 3T>T 3T̂ T?r Vf
(HTfW VRrf >̂T ^  iw VtUTT ^  3fT?ft ^ ?

Sbrl Tyagl: The purpose of my question was to know the bnsis adopted for 
•settlement of prices and that if the factors as the overall production of food- 
grain.s, abundance of the commodity and the total requirements thereof are 
taken into consideration while determining that basis.

«sft gwu*T?TRr TfT % ?nr ?ft^ «pt
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*T  ̂ ?̂TT ^ I V'̂ TNtT^RI’ *̂TT»T ^ ift
^(rft ^ I

Sliri Jairftmdafi Donlfttrftm: I have said that no uniform basis exists to tako 
all these factors into consideration. These considerations are kept in view while 
fixin" prices.

Q u a r t e r s  in  E a s t b r n  C o u r t  a n d  A t u l  G r o v r , N e w  D e l h i

*1130. Shri Frank Anthony: (a) Will the Minister of Oommunioations be
pleased to state whether it is a fact that quart̂ *rs in East<̂ rn Court and Atul
•Grove, New Delhi, have beeji reserved for General Service I^ersonncl?

(h) Is it a fact that in spite of this reservation, a person who is not entitled 
to these quarters has, at the instance of the Government, been allotted both 
office and residential accommodation to the exclusion of General Service 
Personnel?

The Deputy ICiniflter of Oammunicattons (Shri Khuridied Lai): (a) Some
-qunrters in Eastern Court, Atul Grove, and certain other areas in New Delhi
ftiave been reserved for General Service personnel.

(b) One unit wns allotted for office and residence purposes to an official ])urely 
fis J* temporary measure.

Shri Frank Anthony: How long. Sir, is it proposed to keep this official in 
thes? cjuai’ters?

Shri Khurshed Lai: He has already been asked to make alternative arrange- 
nients.

L a u n c h in g  o f  t h e  M o d e l  S c h e m e  b y  t h e  I.C.A.R.

*̂ 1137. Shri S. 0. Samaata: (a) Will the Minister of Agriculture
he pleased to statue what a.?'e the results of the Model Scheme hmnohed in a 
group of ten villages in the State of Delhi by the I.C.A.Ii.?

(b) What is the amount spent for the scheme?
(c) Has any such Model Scheme been launched anywhere else in Tudia?
The Minister d  Food and Aericulture (Shri Jalramdas Xkwlalram): (a)

Briefly the outstanding results are as under:
(1) Improved seeds for food crops, fruit plants, as also improved plouglis 

are being introduced.



(ii) Arrangements have been mode for tha Buppl.y of new bulls of goor]
pedigree. '

(iii) The breed of ôcal poultry is being improved.
(iv) The villageirs are being trained to take up village improvemont

schemes on the principle of self-help.
(v) The tanks of the villages have been developed â ; fish ponds.

(b) Net expenditure from the 1st April, 1948 to the 31st January, 1950 (22
months) is Ks. 72,978/-.

(c) The scheme is confined to a part of the Delhi province.
Sliri S. 0. Samanta: Does the Scheme undertake the responsibility of the

supply and import of necessities other than agricultural ones?
Shri Jairamdas Doalatram: They also help in securing cement and other re* 

quirements of the agriculturists,
Sbri S. 0. Samanta: May I know the difficulties that the scheme has to face 

even now to make it self-sufficient or even a surplus one? *
Shri Jairamdaa Doulatram: The difficulty is largely of adequate trained staff 

and naturally also of further financial resources.
Shri 8. O. Samanta: May 1 know the average increase of production in the 

year 1949?
Shri Jalramdas Doulatram: 1 am afraid that has not been worked out.

Shri Shiva &ao: Is it a fact that the implementation of this scheme is entire
ly iu the hands of an official committee and is it a fact that at the last meeting of 
the 1,. C. A. R. the suggestion was made that non-officials should be associated 
with this Committee? '

Shri Jairamdas Doulatram: That is a fact.

Shri M. A. Ajryangar: May I know whether periodical reports are received 
about this scheme?

Shri Jairamdas Doulatram: Yes, they are received. I myself and officials of 
the Ministry also visit the area sometimeg.

Shri M. A. Ayyangar: If so, how is it that He is not in possession of the 
figures fori increased production?

Shri Jairamdai Doulatram: Giving the increased production figures means 
that the yield per acre ought to have been calculated in the preceding year and 
then the further yield this year also should be weighed. There has been no re
gular weighment of the yields.

Oh. Banbir Singh: Is it a fact that the officer in charge is neither an econo
mist nor a degree holder in agriculture?

Shri JMratildaa Donlatliam: He has done good woA  among the rural people. 
He has been successful in the field •and we also see the result of the work done by 
him. The demand for seeds last year was 8,920 maunds and this year it has 
been 6,281 maunda. Also i&e demand for friiit plants haa imoreaaed from 2000 
in 1948-49 to 3200 in 1949-50.
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S U  K . A* Ayyaagar: What is the reason for not appointing an Agriculture 
Graduate when the Agricultural Department has undertaken this scheme?

Mr. Speaker: I think we are now going into administrative details.

SORAPPINO AKD RBPAIRINO OF LOCOMOTIVES

^1188. fihri L^kghmanan: (a) Will the Minister of lUUways be pleased to
state the number of over-ap;ed and uneconomical locomotives scrapped during 
the year 1949? ‘

(b) What is the average age of the scrapped locomotives?

(c) What will be the cost of spares reclaimed from the scrapped locomotives 
and the cost of the labour involved?

(d) What is the number of e(ngines repaired in worksho])s during the years 
1948 and 1W9 separately?

The Xinijiter of Tjramport and Bailways (Shi! Oopalaawaxnl): (a) 27 BO and
C MG overaged and imeconomical locomotives were scrapped during the year 
1940.

(b) The approximate average age of the scrapped locomotives is:

BG 44 years
MO 41 years

(c) The average cost of spares ireclaimed from each of the scrapped loco
motives was:j i

B a  Re. 7703/

M a  6000/

The averago oost of the labour involved for scrapping each loco was:

BG Rfl. 2621/

MG Rs. 1500/-

(d) The number of engines of all gauges repaired in workshops during 1949 
and 1949 was 2528 in 1948 and 2618 in m 9 .

Shrl Lakalinianan : May I know how many locomotives have been put on the 
rails in the place of those broken up?

Shri Ck)pala8Wami: Quite a lot of new engmes have come in.

Ppcin ^ I

8hxi BhaU: Will the hon. Minister be pleated to state the number of engines 
manufactured yearly at the Ajmer wopk-»hop?

Shrl 0<q[Mdaiwa]Di: I am afraid I have not got the exact number*



; w r  * IR # T  JT^ 3ft ftp 3T^#T #  Sf#

5iTTTT fir<PT«, I' ?

Shri Bhatt: Will the hon. Minister be pleased to state whe.ther the engines 
jnanufactured at Ajmer are more durable, superior and economical?

Shri Gopalaawami: They serve the purpose. I have not made any compara
tive estimate of their efficiency.

Shri &. K. Ohaudhuri: May I know how many complete engines have been 
made out of this scrap material?

Shri Gk>pala8Wami: None. Different types of pieces are taken out from each 
scrapped engine, and they may be used for the repair of other engines.

Dr. Deshmukh: May I know if these numbers vvhich have been given by the 
hon. Minister represent the average scrapping every year?

Shri GopaXaawami: I have said they are the average figures.

Shli Tyagi: May 1 know whether, before these engines were scrapped, the;v 
were duly examined by the Chief Mechanical Engineer of the Railways and cer
tified by him as useless for service and therefore should be scrapped, or whether 
they were just scrapped because they had exceeded their prescribed age?

Shri Gop&laffWami: They are examined before they are actually scrapped.
Shri Tyagi: Who examines them?
Shri Oopalaswami: The Mechanical Engineer.
Shri Lakshmanan: How is it that even after a large number of engines have 

been scrapped, the number of repairs have increased?
Shri Oopalaswami: There are thousands of enginees in use. [f one lot has 

’been scrapped or repaired, other lots come in for repair.
Shri M. A. Ayyangar: Has there been any improvement in the time* taken for 

repairing an engine as repor.ted by the Economy Committee?
Shrti Gk)palaswami: My recollection is that in the last year there has been an 

improvement.

CO-OPBRATION AND CO-OPBaATiySI M o VBMEKTS

*̂ 1139. Shri A. Joseph: Will the Minister of Agriculture be pleaded to statĉ  
what steps are being taken by the Government of India to (i) encourage educa
tion and research in co-operation; and (ii) to co-ordinate î nd develop the 
ce-opor-itive movements of different States?

The Minister of Food and Agriculture (Shri Jairamdasr Doulatram): Owing to 
financial stringency, Government have not been able to assist tlie State Govern
ments and the co-operative institutions with rej?ard to education and research in 
co-operntion. Co-ordination of the activities of the co-operative movement is at 
present secured by ad hoc conferences of representutives of State Governments 
And co-operative movement to consider important probleans. The recommenda
tions of a Committee appointed to draw up a plan of co-operative development are 
being considered by the State Governments.
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Shri H. 8. Jjdn: Have the proceedingb of the All India Co-operative Cojafer- 
eiice which was held recently in Delhi been brought to the notice of Govemmeut?

Siiri Jairamdas Doulatra^n: Yes.
Shri N. S. Jain: Are Government taking any steps to implement the recom

mendations?
SJiri Jairamdas Doulatram: We shall consider the recommeudations when 

received.
Shri Rathnaswamy: May I know if Government contemplAtes making An ex

periment in co-operative farming in some selected arenB?
Shri Jairamdaa Doulatram: These experiments are being made in a number 

of Statcb and we are watching ^ e  results.
Shri Bathnaswamy: May X.know if Government proposes to institute an en

quiry into the causes that have ied to the sloiw progress of the co-operative move
ment in the country?

Dr. Deahmuldi: May I know if it is the intention of Government to organiae 
a Central Co-operative Department?

Shri Jairamdaa Doulatram: Yes; that is the intention. But, in view of the 
financial stringency, wc may not be able to go very far and may be putting up ft 
very small nucleus organisation.

Hr. Speaker: Next question.

Board or Damodab Valley Cobporation

*1141. Shri B. L. Malviya: (a) Will the Minister ol Works, Minee nnd
Pow^ be pleased to state how 7nany members there are on the Board of tiie 
Damodar Valley Corporation aj7d vihat are their nances and occupations?

(b) Is there any Engineer represenied on the Board mikI it not v. liy net?
(c) Do Govamment propose to take any Engineer on tb»* Pioard ?

The Minister oi Works, Mines and Power (Shri Oadgil): (a) Shri Mozumdor, 
Chairman, is a senior Member of the Indian Civil Service. Shri Varma, Mejnber, 
was, at the time of appointment, an Advocate, a Member of the Bihar Provin
cial Legislative Assembly, Member of the Constituent Assembly of Indio, 
Member of the Central Legislature and a well-known public man of Bihar. Dr. 
Guha, another, M:ember, was Head of the Department of Industrial Chemi îtry 
and Biochemistry in the Calcutta University and had been Technical Adviser to 
the Ministry of Food of the Government of India.

(b) No. While considering the appointment of Members of the Corporation, 
Government decided that the Corporation should be composed of non*technioa4 
personnel.

(c) No.
Shri R. I*. Malviya: May I know what Mrrjingement has b<>en mndc for getting 

expert engineering advice?
glijj QadgQ: The C<»poration has engaged the services oi a ciLpert en'

glllttfJ-W.
ghri B. L. May T Know if tbeae appointments mt- pi’miuian-.''

dadgU: They are appointed for a period of five years under the Act.
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Sliri ftM tm : Are they whole-timers and how much does the Corporation 
spend on theiî  aaUries?

Shri Oadgil: They are v\̂ holL*.tiiuiMs. As ixgnrils the details of salaries, J re
quire notice.

Shri Shiva Bao: May I k}\ow if uny stcpss liave been taken for the appoint
ment of a Chief Engineer? '

Shri Oadgil: I think I have already replied to this point in the debate that
took place a few days ago. The Corporation wants try appoint a Chief Engineer 
and towards that end, Ateps are being taken.

Shri Shiva Bao: Are we to understand that the Corporation has been func
tioning for over a year without the assistance of a Chief Engineer?

Shri OadcU: As a matter of fact, objectively, it is so. At the same time, it
has engaged as I «aid nearly a dozen expert engineers.

Shri ^ a g i: Have any instructions been issued to the Corporation not to place 
orderH with foreign countries for goods which are available with the Government 
Department for Disposals?

Shri OadgU: This (Joes not arise out of this question.
Shri Tyagi: I want to know whether the Government has any hand in eon- 

trolling the pinning of rwders for construction and other artioles which are avail
able here.

Mr. Speaker: The difficulty is this question is outside the scope of the main 
question.

Shri Ba{ Bahadur: May I know whether all these engineers are Indiana or
nationals of other countries?

Shri Gadfil: A h r said last time, out of 112 technical persons, two are 
foreigners.

Pkoduotioii o f  Our

*1142 Shri Bathnaswamy: (a) Will the Minister of Agriculture be
pleaflid to how much gur war produced in 1949?

(I)) How nmch wns exported to foreign eountriea in the same year?
(cO Have Goveiumen^. got any proposal under considenition to enlerge the 

scope and ellic eiicy of producing industry?

The Miniater at Food and Agriculture (Shri Jairamdaa Doulatram): (a) The
proJuct’on of <\ur during the season 1948-49 has been estimated at 8,010,000 tons.

(b) SeimrMte Klalistics of exports of gxiv as distinguished from some other pro-
d i v o f  maintained by the Director-General of Commercial Intelli-
geu(5e and StatifiticR. However, export by sea and land of gur including un-re- 
fintd sugar, pnlniyrah jaggery and molasses from January to December. 1949, 
waP 29,400 tons,

(c) Kesearch on improved processes of manufacture of gur is being done by 
tiie Indian Central Sugarcane Committee. Standards of qualities have been laid 
down and the best method of storage has bee» suggested to the manufacturers.
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Shfi Bathaaewsay; May I know as to haw much quantity Madras alone was 
able to produce in 1949?

81M JaimiuUi OooUtrua: We have not got the provincial breakdown. 1 
«an give the total for the country a8 a whole.

Kinwar Janraiit Btafta: To what countries is gut mainly export<;d?
Shri Jairamdu' DouUtram: We have not got the details of that. But, 16,296 

tone went by land and 18,140 tons by sea.
Stall M. 0« Staah: May I know if the attention of the hon. Minister has been 

drawn to the fact that the Tariff Board has reported that one million tons of gur 
can be produced from palmyrah trees, and if the answer is yes, what steps are 
taken by Government in that direction?

Sliri JilraindAi Doulatnm: That is the ultimate potential figure. Steps are
taken to increase the production of palm g,ur. We have set up a small organisa
tion at the Centre and are developing with the help of State Government, 
centres in all parts of India for prodxiction of palm gur,

Shri H. 8. Jain; Is it the policy of Government to encourage the export of
to foreign countries? *

Stari JalramdM Doulatram: There is no such policy; but there is no prohibi
tion. I think some small quantity has gone to Eas.t Bengal.

Shri KlihOrimohaa Tiipathi: Is it a fact that during the last few months there 
has been a sharp rise in the price of gur and may I Imovt what the reasons are?

Stari Jairamdas DoulatMn: Yes. The reason for the rise of price is scarcity 
of sugar and therefore there has been a rise in the price of gur,

Cta. Ba&bir Singh: May I know the comparative figures for the productbn of 
gvr during the last four years?

Shri Jalramdaa Bonlatram:
1945-1M6 ... 2,712,000 tons,
1946-1947 ... 8,058,000 tons.
1947-1948 ................. . 3,169,000 tons.
1948-1049 ..................  3,010,000 tons

Shri Jhttnjhnnwala: What is the policy of Government, whether to produce
snore gut or to convert this gur into sugar?

Shri Jalramdaa DoQlatram: We want more gur and more sugar.
Shri R. Velayudhaa: May I know how the Goveniment gets these figures re

garding quantity of production?
Shri Jalramdaa 0cnilatoam: We receive them through the Sugar Technologi

cal Institute at Kanpur which is in touch with trade.
ICr. Speaker: Next question.

L aKD BjBQLAIUSim
*1146 Shri ?>^vedi: (a) Will the Minister of Agriculture be pleased

to state what steps Government ^nve t^ken for bringing into cultivation arable  ̂
roclaimable an.i follow lands in part 6  and C StatM?
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(b) What are the facilities and financial help, if any, available in these areas 
to the bona fide (i) farmers with mechanised methods and (ii) small kisana witb 
traditional methods?

(c) What is the progress of such work in various states?
The Minister of Food and Agriculture (Shri JairamdM Doulatrrai): (a) The 

following steps have been taken by the Oovemment of India in this conneotionij
(i) Government of India sent tractors during 1948-49 to Matgya Union, which 

has since merged with Rajasthan, for mechanical cultivation of lands left fallow 
due to mass migration of Muslim cultivators and to Madhya Bharat for reolama- 
tion of waste land infested with kana,

(ii) Tractors were also employed during 1949 in Delhi.
(iii) Subsidies amounting to Rs. 69,871 were sanctioned to Ooorg during 1947

48, Bs. 62,488 during 1948-49 and 71,250 during 1949-50 for their reclamation 
schemes.

(iv) Subsidies amounting to Es. 9,08,990 were sanctioned to the Union of 
Travancore and Cochin during 1949-50 for their reclamation schemes.

*
(v) It is proposed to reclaim with the help of tractors kana infested land to the 

extent of 9,89,000 acres in Madhya Bharat and 5,22,000 acres in Bhopal during 
a period of seven years commencing from 1950.

(b) The facilities and financial help available to bona fide farmers using 
mechanised methods are.;;)

(1) Grant of loans for purchase of tractors and other equipment;
(2) hiring of tractors for reclamation or mechanical cultivation at reasonable 

rates; and
(3) concession in payment of land revenue for reclaimed lands in the initial 

stages.
The facilities to small cultivators using traditional methods are the grant of a 

subsidy equivalent of 50 per cent, of the cost of reclamation done by them by 
means of their bullock power and manual labour. They are also given taccav'v 
loans to cover their share of the expenditure which is later recovered in easy ins-̂  
ialments.

(c) The progress of the work is as follows:

(i) 77,427 acres have been reclaimed and cultivated in Matsya Union.
(ii) 6,200 acres were reclaimed in Madhya Bharat.
(iii) 2,410 acres have been cultivated in Delhi.
(iv) 1,284 acres were reclaimed in Coorg during 1947-48 and 1948-49.

The progress of work during the current year will be known some time in' 
July, 1950, after the crop year is over.

: «pn ^  r m i  ^  ^  ^  ^

Shrl Dwlvedi: Ib the Bohemo for oo-operalavo Bocieties also being encouraged! 
in Buob states?
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Stei Jairamdw Doulatram: Aseistance is also being given to co-operative 
societies. As a matter of fact sometimes preference is given to them. '

^  iftsRr ^  ^  irr 7 f t  t  ?

^  ^ iv e d i: Is the scheme for co-operative societies being further developed 
in these 8tat«s? ^

Shil JaiiftmdM Xhonlatrui: Yes, it is progressing rather slowly.
ShtlVjra.: Does the Government know that the ataS engaged on the tractors 

«upphed to the Matsya Union have to wait ior a number of days for petrol?
8M  J ^m d M  Doidatraiii: It is true, beoause they were not able to receive

petrol m time. On account of such delays work has to be s,tapped for some time 
but it means stopping work by some tractors only.

 ̂ Shri Barinaii: What is the total acreage of land that is available by reclama
tion for the purpose of being put under cultivation?

Shri Jairamdafl Doulatram: I,t is a very large area, which cannot be properly 
surveyed all at once but rough calculations have been made, on the basis of 
which we have prepared the programme for reclaiming 80 lakh acres in seven 
years.

Shri Lakshmanaa: In view of the self sufficiency drive in food, do Govern
ment propose to penalise those who allow large areas of arable land to lie fallow?

Bhii Jairamdas Doulatram: Some State Governments have legislated for 
taking over of land which is not being cultivated and handing it over to others 
£oi cultivation.

gft f e a r # : y rr sr?5T aflr

Slui Dwfvedi: Is the work under these schemes being carried out in Bhopal 
and Vindhya Pradesh also?

Sliri Jairamdas Doulatram: I will not be able to give you the details of the 
steps taken by the Bhopal and Vindya Pradesh Governments for the purpose of 
transferring land from those who do not cultivate to those who are prepared to 
cultivate it. These are matters of administrative detail for which we have no in
formation here.

Dr. Dmhmukh; Js it a fact that not only on account of want of petrol but due 
to lack of spare part-s and iniplemen,tB the tractors have to wait for weeks and 
months? ■ “

Shx;i Jalramdag Doulatram: On account of lack of spare parts sometimes 
tractors were not able to work. Spares had to be imported from America and
that took unduly loiig time. All these tractors were purchased from the American 
Disposals soon after the war came to an end. Since then new models have been 
invented and therefore there has been difficulty in securing spare parts.

Sardar B. S* Man: Is it a fact that a lot of land reclaimed by the Central 
Tractor OrganiEation in Matsya Province was not being utilised and, if so, what 
«teps have Government taken to see that the reclaimed land oes not remain 
fallow ?

OBAL ANSWERS 1093



8hil Jftiramdia DottUtr»m: As I had explained on an earUer oeoasion the
fiujction of the. Central Ministry of Agriculture is to reclaim the land. The reŝ - 
ponsibility for making the preparations for actual cultivation lies with the 
local administration partly and partly with the Rehabilitation Ministry, who have 
to finance the refugees for their cultivation operations.

M ikes  ik  Scheduled  A bbas

«1146. Sliri P. K. BuiU li: Will the Minister of Wodfll, lliiies ttd
Power be pleased to state whether any reports have been called for from the
Oovemmentfl of the respective States about the existence and value of dififerent 
mines in the Scheduled Areas and about the proposals for undertaking; the 
working of the said niines as State enterprises?

The Miniftar of Works  ̂ Ifln^ and Power (Shii Oadgil): No.
Shri P. K. Bamiah: Will the hon. Minister please call for a report?
Shri OadgU: I fihall do that.

WATEBFAI.LS AND COUBSBS IN SOHEDULED AREAS

^1147 Shri P. X. Ramlfth: Will the Minister of Workf, Mines and
Power be pleased t  ̂ state whether any and if so, what steps have been taken to
call fi)r a report from the Governments of respective States in the matter of 
investigation for utilization of wateiall and courses existing in the Scheduled 
Areas for industrial and agricultural purposes?

The Minister of Works, Mines and Power (Shri Oadgil): The reply is in the 
negative.

P r o o u r e m e n t  P r ic e s  o f  R ic e  a n d  Jwmr

^1148. Shri Rudrappa: (a) Will the Minister of Pood be pleased to
state the procurement prices of paddy or rice and jawar for the current year in 
the Mysore State aiKi in the Dharwar district of the Bombay State?

(b) Was any rei)resentation made to the Goveniment of India by the Gov
ernment; of Myso)v* to permit them to enhance the procurement price of paddy 
fo the level of the procurement price prevailing in the Dharwar district, so 
that there may be no smuggling of food grains from Mysore State to Bombay 
State?

(c) If so, what action ha« been taken by the Government of India?
The Minister of Pood and Agricultufe (Shri Jairamdas Doulatram): (a) The

, procurement prices of paddy and jawar in Mysore State and Dharwar District of 
Bombay are as follows:
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Paddy I 80lt .
Mysore 

. 10-0-0 Superior
Dhanoar
12-2-0

II aort . 9-0-0 Mediiixn 10-10-0

Jî war . 7-2-0

Inferior 9-4-0

1I-(M)

(b) Yes, as an alternative to reducing prices in adjoining districts of Bombay
io the level of Mysore.



{e) The Bernibty GtowDrment had rcdnced the proeiirement price of paddy by 
«T)out five per cenfc. in the Dharwar district narrowing down the gap and further 
reduction in Bombay prices was not possible. It was explained to the Mysore 
Government that absolute parity was not possible and they were advised to take 
suitable administrative measures to check smutrpflinj?. .

8hri Budrappa: May 1 know whether the Government of India have any hand 
in fixing the procurement prices of foodgrains?

Shri JairamdM Doulatram: Yes, they are all approved by the Central Gov
ernment an the basis of the proposals put up by the Slate Govemmente.

Shri Rudr&ppa: May I know whether the Government of Mysore had recom
mended a higher price?

8bii JairamdM Doalatram: They did make such a recommeud»tiou but in 
pursuance of the policy of the Government to bring about a gradual reduction in 
price levels we did not agree to that higher price.

Shri Rudrappa: May I know whether the procurtment prices iwo uniform 
thrmighout the Provinces and the States? ‘

Shri Jairamdaa Doulatram: They art* not uniform throughout tbi* Slates: 
they do vary Konietimes from district to district.

Shri Rudrappa: What steps do the Govemment of India intend io take to re
gularise the prices in the various Provinces and States?

Shri Jairamdas Doulatranx: The disparity in prices is due to the disparity in
conditions, distances from distributing centres, cost of production nnd various 
other factors and also to some extent to the chance of procurement at particular 
price levels. Therefore it is not possible to have one uniform price of procure
ment for all the States.

Shri Alagesan: What is the lowest procurement rate nnd in wIiMt State does 
it obtain?

Shri Jairamdas Doulatram: I am ufraid T urn not able to give that informa
tion straightaway, lor all the grains.

Shri Alagesan: My question is with regpec-t to paddy.
Shri Jairamdaa Doulatram: Possibly in Orissa but I am speaking from

memory. I would like to have notice of that question so that 1 can give fuH
details.

Oh. Ranbir Singh: Do Government propose to have a uniform procurement 
price as far as possible in all States?

Mr. Speaker: Tha.t has already been replied to.

Construction of Capital for Orissa

^1149. Shri Nand Mahore Das: (a) Will the Minister of Worka,
Power be ])le«sed to refer to the ansŵ eri? given by the Minister of Finance to 
starred question No. 671 put by Shri Maheswar Naik on 7th MKicii lOoO re
garding ccnstruction of capital for Orissa and state whether any complaint or 
information was received by the Government of India regarding def»'«*ts in the 
construction work of the capital of Orissa at Phubaneswar?

(b) Did any official of the Central PAV.D. pay any visit to lihubaneewar 
reoei»tly to supervise the oonstruotions already made?

(c) If the answer to part (b) above be in the affirmative, has the said official 
submitted any report to the Government of India?

OtLAl. lOM



. The Minister of WotIdi, Mines and Power (Sim OtdcU): (a) to (c). At the re
quest of the Chief Minist^ of Orissfl, an officer of the Ceaitral Waterpower Irriga
tion and Navigation Coninussion inspected the construction work at Bhubanes
war. He will submit his report to the Government of Orissa, who are exclusive
ly respoDftlhle for the work.

. Mr. Speaker: The question hour is over.
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WRITTEN ANSWERS TO QUESTIONS 
Andamak P qrbsts

Shri Sidhva: (a) Will the Minister of Agriculture be pleased
to stat-e whethf*r the matter of leasing out of Andaman forests is still under
consideration?

(b) What is the annual revenue derived from these forests and what is 
the estabiishment and other costs for maintaining them?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Pre-
fluniably the hoii. Member is referring to North Andamans Forests. A scheme
for their exploitation and leasing out is under consideration of Government.

(b) Doc*s not arise.

Pbtbol St o e a o i T anks

^1123. Shri Sidhva: (u) Will the Minister of Works, Mines and Power
be pleased to ntate the total capacity of storage tanks of petrol in various ports 
in India V ^

(b) an> new storage tank been built after the year 1946 and if so, where 
and of what capacity?

(c) Is the present storage capacity suffici înt for the consumption of petrol 
in India?

(fl) (lave (jovernment taken steps to ask the importers of petroleum to 
construct inoiv; installations at various ports and if not, what are the reasons 
'therefoa'*'̂  *

The Minister of> Works. Mines and Power (Shri Gadgil): (a) and (b). Gov
ernment do not consider it to be in the public interest to disclose this informa
tion.

(c) Yes.

(d) Governnienl have not found it necessary to issue any such instructions as
the Oil Companies have of their own accord been taking steps for increasing the 
storage capacity, as and when necessary. .

Cattle Census

‘Hr .
‘ ♦1124. Seth Ckyvtnd Das: Will the Minister of Agriculture be pleahtrvl to
give an estimate of the number of cattle m India in 1949-60?

The Minister of Pood and Agric*'lure (Shri Jairamdas Doulatram): The la t̂ 
census of cattle was held in 1946. The number of cattle was then estimated at 
nearly 187 millions.



D estruction of Fbu it  in  tr ansit  on R a il w a y s

*1140. flhrl Karayuuk Deo: (a) Will the Minister of BaUways be pleuaed to
«tate whether Government are aware of the deetruction of fruit and othea? peri
shable food articles while in transit in hot whether?

(b) Why are construction of cold storage wagons not taken to miniuiise 
destruction and wastage?

(c) Is the cost of construction prohibitive or are the required parts not 
available to construct the cold storage, wagons?

Thie Miniitar of State lor Itaiuqpcrt and Bailways (Bhri Santhanam): (a)
The government have not received any specific complaints to this effect.

(b) To a limited extent such facilities are provided to meet the demand 
which at present exists. The possibiliW of development has been and con^uas
to be explored. Last year a number of vans were made ready for the refrigera
ted transport of graded fruit from Kashmir, but the traffic did not eventuate.

(c) It is not so much a matter of construction costs being prohibitive and 
required parts not being available, as of the technical difftculttes of providing a 
refrigerated service which could meet any general demand which could be stimu
lated. For example, different temperatures are required for different commodi
ties. Moreover, ^ e  problem does not begin and end with rail transport. Pre
cooling arrangements and cold storage accommodation are also necessary.

A rea under  Cultivatioh

♦1143. Shrl Mukhtiar Singh: Will the Minister of Agriculture be pleased 
to state the aren wliicli hap beer brought newly unde’* cultivation in different 
States during each of the last four years?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): The
Central Government reclaimed 1.05.784 acres during 1947-48 nnd 1948-49 as 
indicated below:

1947-48
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ms-49

Uttar Pradesh. 25,077 acres

Madhya Pralesh. 7,454 acres

Total . 32,531 acres

Uttar Pradesh. 20,600 acres

Madhya Pradeth. 30,247 aorea

Madhya Bharat Union. 5,200 acres

Ddlhi. 1,756 acres

Punjab. 6,450 acres

ToUl . 73,253 acres

Grand Total . . 1,05,784 acres

Figures of areas reclaimed by State Gbvernments and Private parties in the 
States have been called for and will be placed o Uie Table of the Hou when 
received.



Oil Sbbds Advisobt Council

*1144. Bata EMnnmyan Sbigk: Will the Minister of AgriculUixe be
pleased to state:

(a) what is the Constitution of Oil Seeds Advisory Council;
(b) whether oil seeds producers are repi*e«ented in the Council ; and

(c) whether oH seeds producers or producers' organijsations have been refus
ed seats in the AdvisOiy Council and if so, why?

The MifiJ«ter of food and A^culture (Sliri JainuiuUMi Doulatram): (a) A
statement showing the constitution of the Indian Oilseeds Committee established 
under Act No. IX of 1946 is laid on the Table of the House. [See Appendix VI 
annexure No. 1.]

(b) Yes.

 ̂ (c) No. Representatives of grower’s interests are nominated on the Com
mittee by the State and Central Governments after consulting growers associa'- 
tions.

Thb Colleob of Agrioultukb in Dbi.hi

*1150. Shri Bhatkar: (a) Will the Minister of Agriculture be plea-^ed
to state the date of the establishment of the College of Agi’iculturo in Delhi?

(b) What rent per ann\nn is paid for the building rented for this purpose?
(c) W'hat is the total of other expenditure incurred on the college since itA

inception upto 1st February, 1950?

(d) What is the number of pupils who have succesafullv passed out of the 

The Mioiflter of Food and Agriculture (Shri Jairamdag Doulatram): (a) April,
IV74 7.

(b) Rs. 91,524/-. Part of the building is used for housing displaced em
ployees of Posts and Telegraphs Department.

(c) Rs. 8,86v585/-.
(d) The first batch will appear for the final examination in April, 1950,

SuOAR.CaNE RbSEARCH rNSTTTUTBS

*̂ 1151. Shri Rathnaawamy: (a) Will the Minister of Agriculture be
pleased to state how many sugar-cane research institutes have been at work in 
India and where?

(h) What is the annual <*ost of establishment of these institutes?

The Minister of Yood and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). There are in all twenty-five Stations and Sub-stations for research in fiugar-
cane. Their locations and the annual cost of each wherever ascertainable is 
given in the statement laid on the Table of the House [See Appendix 17, 
annexure No. 2.]
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Veamft Lakds

to 9 to t? ' **' ^  *‘*® Minister of AfrtMdtnr* be pleased

(a) the aroa of forest land in India during the .years 1947, 1940 and 1949;
(b) the area of forest land expected to be submerged or disafforested by the 

executiori of projects for irrigation and generation of power;
covered by afforestation work during the rears 1947,

iw o  and 1949; and
(d) the expenditure inourred for the afforestation work?
Tlia XlBiaUr 0( fbod Slid AgHciiltiir* (8Mi lalramdM DoAUtnm): (a) The

state Governments reported that the forest area in their jurisdiction was 171,330 
square miles in 1946-47. The data for later jears are not yet aviulable owing to 
afesh Provinces and merger of States. The data is being collected

(b) Eight Sqiiare Miles.
(c) 19'3 square miles in 1946-47. For lat«r yews data are not available.
(d) Information regarding the expenditure inourred in each of the above years

on afforestation is being called for from the State Governments. .

R oad Trans^obt Sbevi6ks

*1153. Shii P. Baai Seddi: Will the Minister of Tnafport be pleased to 
state:

(a) the etales whicb have undertaken Road Transport Services; '
(b) the states in which autonomous corporations have been established for 

the management of Si«te-owned Boad Transport Services; and
((*) th  ̂ steps that are taken for establi^hmentJ of such corporations in states 

where theĵ  do not exist now?
The lOnister of State for Truiport and BaUways (Shri Santhaiiain): (a) All

the States with the exception of Bihar, PEP8U, Vindhya Pradesh., Ajmer, 
Bhopal, Coorg and Tripura, have undertaken road transport services but in vary
ing degrees.

(b) So far a Boad Transport Corporation has been eBtabiished in Bombay. A 
similar corporation will be established in Delhi from 1st April, 1950.

(c) The initiative for the re-organisation of road transport services rests with 
the State Governments who have got the authority in the matter. To enable 
those State Goveromentg who may desire to set up statutory transport corpora
tions, a Central Act known as the Bood Transport Corporations Act was enacted 
in 1948. As certain provisions of this Act were found to be, legally defective, a 
fresh Bill has been introduced in the Parliament.

Nbw Tblbphokb OoNWEonoNB FOB Madeas

*1164. 8hri Bathnuwuny: (a) Will the Minister of Oommunlcation*
be pleased to state how many applications were received in 1949 in Madras 
for telephone connection and how many were complied with in the same year?

(b) How many applications are still pending?
(c) What is the basis on which applications are given priority?
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The Dqmty lOnMrer of Oommuniettloxui (Shri Shurahed LiJ): (a) 967 appli- 
^tioQB were received in 1940 and 220 connections were given in the same year. 
Out of these, 81 ooimections were given to those who applied in 1949 and 189 to 
those who had applied in earlier years.

(b) 4,506 applications were pending on the waiting list, at the time of the 
introduction of *Own Yout Telephone Scheme’ ,

(c) The ‘Own Your Telephone Scheme’ has been applied to Madras. Under 
it a connection is given on payment of a sum of lis. 2,000/- and priority is given 
in the order in which this money is deposited by the applicant. 80 per cent, of 
the telephoneB to be allotted are reserved for exempted categoriea as follows:

(1) Public m e n ........................................  5peroent.

(2) PubUo Inttitutions . . .  5 per oent.

(3) Deserving Refugees . 5 per cent.

(4) Medical Profession . . 5 per cent.

(5) (a) Persons whose t^l^hone?^
, had been disconnected ‘

during the war and have 
not yet been restored.

(b) Persons who had been al
lotted telephone connee- | per cent,
tioas by the Telephone 
Advisory Committee 
prior to the introduction 
of the ‘ Own Your 
Telephone' scheme

(c) Press -

(6) Pereons to whom the Direc
tor -General or Government may
allot at their discretion. 2  ̂ per cent.

The allotment of telephones in the exempted categories, except in the case 
of the per cent, allotment which is reserved at the discretion of the Director- 
General or the Government-, is done on the advice of the Telephone Advisory 
Committee, who are to distribute them equitably, priority of application being 
one of the factors to be taken into eonsideration by them.

W agons in  B bngal and  BraAE Coalfiblds

’1155. Shri Kamath: Will the Minister of Railways be pleased to 
Atate:

(a) whether there were unabsorbed wagons in the Bengal and Bihar coalfields 
during the months from July to November 1949 after meeting the normal in
denis r-nd wagons allotted as Specials without indents by the Coal Commissioner’s 
Department; â id

(b) if so, the number of such unabsorbed wagons lying idle at different 
Railway yards durir *̂ the period July to November 194  ̂ n̂ the Bengal and 
Bihur coalfields ana uhe reasons theref - 7
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The Kinumr of Stote lor Traiupon aod Railways (Shil Santhanam): (a) Yes.
(b) Figures of unabsorbed wagons nt different Railway Yards during the 

period in question are not readily available, but the overall daily average of un- 
utnised wagons in ihe ooal-field areas was approximately as under..

July, 1949 334

670 ,
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Aug.,

Sept,

Oct^
N ovr.,

31

863

161

This was mainly due to insufficient indents throughout the entire period. On* 
some oooasions, however, the Bailways had to limit recommendations for allot
ment due to operational restrictions for movement via certain junctions and' 
break-of'gauge stations.

PuiLiOATiov— “ Food and  N uteitioh

^1156. Shri B. L. Malviya: (a) Will the Minister of Food be pleased to 
fitate whether the Government are aware that their monthly publication “ Food 
and Nutritionwhich is meant for spreading knowledge on Food and Nutrition 
among the general public, is not very popular because it is being published in 
English and not in Hindi?

(b) If so, do Government propose to publish this journal in Hindi and if 
not, why not?

The Minister of rood and Agriculture (Shri Jalramdaa Donlatnun): (a) Being
published in English the Journal “ Food and Nutrition’ ' has naturally a restric
ted appeal. , ■ ;}

(b) The question of translation of thifi jnurnal either in whqje or in parts in' 
the local languages so as to increase its circulation was referred to the State 
Governments. In some States, articles published in this journal are being tran- 
slat»ed in the local languages whilst in others the question is under considera
tion.

PlTBLIClTY ON MATTBBS RELATING TO NUTRITION

♦1167. Shri R. L. Malviya: (a) Will the Minister of Tood be pleased to 
state whnt st^ps the Government have taken for wide publicity on matters re
lating to Nutrition, during the year 1949? .

(b) What steps do they propose to take for the next year?
The Minister of Food and AgrioultuTe (Shri JatramdM Doulatram): (a) The

following steps were taken in 1949:
(i) Publication of a monthly magazine, containing articles on food and 

nutrition;
(ii) exhibition of Nutrition models, posters and charts;
(iii) broadcast talks relating to food and nutrition; and
(iv) publicatton of Subsidiary food recipec.
(b) Gt)vemment wUl continue to t*ke ateps to secure publicity in regard 

nutrition. The monthly publication is however likely to be discontinued on ac  ̂
count of financial strinency.



Kashmik Mail  Disastke

*1168. K«ka Blugw«Bt Boy: (a) Will the Minister of Ooauaanleati(MW be
pleaded to etotf what is the result of the enquirv tDAd« intt) the Kashmir MaiI 
disitster on the E.P.R.?

(b) What if) the total loss incurred by the Government?

The Deputy Minuter of Oommuiiictt^oDa (Shil Khurshed Lai): (a) The Got- 
•ernment Inspector of Railways’ Report has not yet been finalized.

(b'l The cost of damage to Railway property is estiiiiated to be Rs. 1,22,(KK>.

SOHBDULBD CasTBS IN PoSTAt DBPABTHBNT, UtTAE PbaDBSH

*115« I ® * * "*1169. oundrik* Bam: .

(a) Will the Minister of OommwalcattOM be pleased to state the total number 
of Clerks and Inspectors in the Postal Department in the State of Uttar 
Pradesh?

(b) Hovv many of them belong to the Scheduled Castes?
(c) Ib it ft fact that .Scheduled Cast'es candidates do not have thoir quota 

reserved for them by the Govertiment specially in the Gorakhpur division for 
■(i) Clerks (ii) Inspectors and (iii) Class IV servants?

(d) If the answer to part (o) above ^  in the afBrmative, what st«p if any 
«re Government' taking to fill up the said quota?

Tb» Deputy Minister ol Oooununicatiou (Stan Ktaunhed Lai): (a) ^nd (b). 
The information is being collected and will be placed on the Table of the House 
in due course.

(c). During the period from 18th August, 1947, to 31st December, 1949, two 
scheduled caste clerks were recruited in the Gorakhpur Division as against the 
quota, of six reserved for them, while-no scheduled caste persons were recruited 
in Class IV as against the quota of two reserved for them. There is no quota 
for scheduled caste candidates in the Inspectors’ grade as vacancies in this 
grade are filled by promotion of departmental officials through an examination.

(d) The Postmaster-General of Uttar Pradesh Circle is being instructed to 
•take special steps to stimulate the recruitment of members of Scheduled castes 
dn the Gorakhpur Division.

A R ailway Lihb bbtwbbn Talchbr awd B owkkbla on B.N. R ailway

*11«0 Stall Haik; (a) Will the ^Minister of E a ilw ^  be pleased to state 
whether any survey has been made for construction of n railway line linking 
Talch<?v with Rowrkela over the Howrah-Bombay section of the B. N. Railway.?

(b) If 90, whui is the estimated cost thereof?
(c) When do t>>» Government propose start work in that behalf?
The Minister of Traniport aa« Baawayt (Shtl ««palaflwami): (a)
(b) R«. 6,86,44,000 including interest on capital during the construction 

period and the cost of junction arrangements
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(o) A final decision on this project has not yet been taken, and the Govern- 
anent are, therefore, not in a position at this stage to state whether tlie pro]cx-v 
will be approved and when, if approved, it is likely to commence.

National Highways

♦1161. 81iri Nalk: (a) Will the Minister of Tttampoti be pleased
to state how many new National Highways are proposed to be constructed 
-duriug tho next five years and how many ar© under actual construction?

(b) What progress has so far been made in respect of construction of Cidcutta-
"Bombay and Calcutta-Madras National Highways?

(c) How many major rivers require to be bridged ou these two Highways and 
how many of them come within the State of Orissa?

((H) Wh«t is the total cost estimated on these two Highways?
(e) When do the Government expect to complete construction thereof?
The Minister of Staite for Ttansport and Bailways (Shrl SaathAnam): (a)

National Highways will conform for the most part to existing roads and no 
entirely new roads are likely to be constructed as National Highways:—

It is also not possible to anticipate which new roads, if any, will he designated 
as National Highways by law under the Constitution. The hon. Member niH.v 
reier to the reply given to part (a) of question No. 942 asked by Shri Sree 
Narajan Das on the 17th March 1950.

Constru(;tiou work is in prog^ss in stretches of 23 of the 36 routes provi
sionally designated as National Highways and will be taken in hand at different 
places on the others a« funds peimit.

Owing to shortage of funds and the uncertainties of future budget prov isions,
ther̂ * is at present no five-year programme of construction. All roads at present 
provisionally regarded as National Highways are. however, being maintained 
and repaired at Central (expense.

(b) These Highways are already in existence though there is a gap of about
miles in the Bombay-Calcutta Highwaj  ̂ where there is no direct oonnection 

and the Highway follows at present an indirect line.
This gap is being gradually closed. Eighteen miles of new road in the ^»p 

liave recently been completed and 66 miles improved. Thirteen bridges are at 
present under construction on both these Highways.

ĉ) Thirty-four; eighteen in, Orissa.
(d) About Rs. 22 crores at present day costs.
(e) As quickly as funds become available.

HAmBOirft Br^WTRiFiOATioir SaBSMs at Naoapattinam

’*‘11«8. Sliri Saajivayya: (a) Will the Minister of ftaaqport be pleased
to state whether Government propose to take up the harbour electrification 
scheme at Nagapattinam ?

(b) 1>3 Government consider the desirability of constructing a rest house for 
passengers there?

The MinU^/ of Tranipoî  BiUwAys (Bbri Ck>palMwaiiii,. (a nd (b). 
“The responsibility for the improvement of the minor port of Nagapattinam rests 
with the Government of Madras and the Government of India have no informa-
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Class I  A ooommodation wi Trains ok  the Subceban  Seom ons  of S.I. R ailw a t

*1168. Sluri Sanjlv*yy»: (a) Will the Minister of HaUways be pleased to 
state whether it is a fact that class I accommodation in trains will be aboliBhed 
on the suburbun sections of S.I. Kailway?

(b) If so, what are the reasons therefor?

The MiniBter of State tot Traiuport and Railways (Shri Santhanam): (a)
Yes, Class I accommodation will he replaced by Class II Special on Suburban. 
Electric trains on the S. I. Railway from 1st April, 1950.

(b) The reason for abolition of Class I accommodation on such trains is in
sufficient demand by the public for this class and their insistent demand for the 
provision of Clas  ̂ II Special accommodation instead.

A B bjdoe over  Oan d ak  R ivbr

*1164. Shri ;B. B. Vanna: (a) Will the Minister of Bailways be pleased to 
state the stage at which the mvestigation of a suitable site for a bridge over 
Gandik river in connection with Chakia Sidhwalia Survey (O.T. Railway) has 
renched?

(b) Has any survey on the question of the connecting railway line been made 
and if so, with what result?

(c) How long will it take to complete tihe investigation, survey and con
struction of the railway line and the bridge?

(d) How much money has so far been spent towards the survey etc.?
The Minister of Transport and Railways (Shri aopalaawami): (a) A detailed 

survey of the site was made in 1927-28. The site has not yet been re-surveyed.
(b) The connecting railway lines were surveyed in 1927-28 and revealed that 

the Chakia-Sidhwalia project would not be financially remunerative.
(c) A fresh survey for the proposed bridge and connecting railway lines is 

estimated to take a full working season and the construction of a project of thiŝ
. magnitude would require at least three years to complete.

(d) Rs. 14,928 were spent on the surveys carried out in 1927-28.

P btbol

’̂ 1165. Shri V. K. Eeddi: (a) Will the Minister of Transport be pleased to 
state what is the basis of distribution of petrol between various States?

(b) W’hy is it that the State quotas are reduced from quarter to quarter?
((*) Is there any proposal for increasing the quota for the States?

The Minister of State lor Vtjopofti and RaUways (Shri Santhanam)i (u>
Petrol quotas to various States are fixed on the basis of the total availability of 
petrol for civil consumption and the estimated requirements of each State cal
culated on the number of vehicles on the road and their use.

(b) It is not correct to say that quotas are reduced from quarter to quarter. 
Since August 1946, when the present quota system was introduced, the quota 
for eaeh quarter has shown an increase over that for the preceding quarter ex
cepting for four quarters, namely November 1947 to July 1948, and Julyv 
September, 1949.

(c) Petrol quotas allocated for the next quarter represent an increase of five 
per cei t̂. as compared with the current quarter.
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CoLLXEBiBS m  Manbhum

*1166. Bhri Kflhndiram Kahata: (a) Will the Minister of Works, Mines and 
Power be pleaeed to state whether it is a fact that some collieries in Manbhum 
are neither under Jharia Water Board of Mines nor under Baniganj Water 
Board of Mines?

(b) If the answer to part (a) above be in the aflBrmative, what is the number 
of such collieries?

(c) What is the cause for not including these under Jharia Water Board of 
Mines?

(d) What is the present arrangement for supply of drinking water for labourers 
in these collieries?

The Hinister of Works, Kines and Power (Bfail Gadgil): (a) to (d). The 
question concerns the hon. Minister of Labour who will answer it on a date

R bpoet on accident  to Calotttta M ail

*1107. Shrl SidlLya: (a) Will the Minister of Oommunicatioins be
pleased to state whether Government Inspector of Railways has sent a report 
on the recent accidenf to the Calcutta Mail near Sulurpet?

(b) If so, how many witnesses were examined?
(c) What' was the general opinion of the witnesses?
(d) Has the InBpector suggested any immediate device to stop such 

accidents ?
(e) If so, what steps do Government propose to take in the matter?

The Deputy Minister of Oomnmnloationfl (Shrl Khurshed Lai): (a) The Gov
ernment Inspector’s Keport has not yet been received.

(b) to (e). Do not arise.

Sqfarh  M eal Canteens

182. Shrl R. L. Malviya: (a) Will the Minister of Pood be pleased to st-ate 
whether Government are aware about the working: of the Bombay Government 
Square Meal Canteen which is supplying a well-balanced and nutritious meal to 
the Bombay Government employees at» cheap rates?

(b) If so, do Government propose to open similar canteens in Delhi, 
New Delhi and other Centrally Administrative areas, for the benefit of Govern* 
ment employees?

The Minister of Pood and Agrioaltnre (Shrl Jairamdas Doulatram): (a) Tes.
(b) The example of the Bombay Government Square Meal Canteen was 

brought to the notice of all State Governments (other than Bombay) and Cen
trally Administ/ered areas so that similar canteens may be opened wherever con
sidered necessary by the local Governments. The question has been left to the 
discretion of each local administration. In New Delhi, a number of canteiens 
have been started for supplying meals/snacks to Government employees at 
cheap rates, •
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PARLIAM ENTARY DEBATES  

( P a r t  I I ~ P boosbdikgs o t h b e  t h a n  QtTBS’now s aw d Answ um )
Monday, 27th March, 1950 •

The House met at a Quarter to Eleven of the Clock,

[Mb. Speaker in the Chair]

QUESTIONS AND ANSWEES 
{See Part 1)

1M 5 A.M.
INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL

The Minister of Indoetiy and Supidy (Dr. S. P. Mookerjeo): I  beg to mojre
for leave to introduce a Bill further to amend the Indian Patents and Desigiu 
Act, 19] 1.

Mr. Bpaaker: The question is: ^
*‘That leave be granted to introduce a Bill further to amend the Indian Patent! and 

Deiipia Act, 1911.’*
The moiion was adopted.
Dr. 8. P. Mookerjee: I introduoe the BilU

FINANCE BILL 
P resentation of Report of Select Committee

Shri M. A. Ayyai^ar (Madras^: I  beg to present the Report of the 0eleoi
Committee on the Bill to give effect to the financial proposals of the Central 
Government for the year beginning on the 1st day of April, 1950.
Premature publicity of recommendations of Select Committee on Finance Bill

Mr. Speaker: In this connection, I mdy state to the House that my atten
tion was invited by the Deputy-Speaker, who was the Chaimiaii ot the -Select 
Committee, to a publication of the proceedings of the Committee or some parts 
of it in the morning edition of the /Siattftman yesterday. I wish to invite the 
attention of the press to the fact that it is a breich of the privilege of the 
House to give publicity to proceedings of its Committees before their Reports 
are presented to the House. The Deputy-Speaker requested me to consider 
the matter and I promised him that I would take up the matter. But in the 
meanwhile I have received a letter of unconditional apology from the paper's 
office. And the writer says:

referrad to the coneloaiona of the Select Commiitee on th« Finanoe Bill. I onder- 
stood thia morning that a reference of tbia kind was improper. In afMloffizing unreiervedlj 
for this error I wiah to aasare you that this mistake waa committed in bona fidt icnoranoe 
and will not be repeated.** ^

I am mentioning it to the House so that the pre«»s may now take notice 
of this; and this may not recur and they may not be in ignorance as to what 
is proper and what is and what is not a matter of the privileges ot the House.
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Bhri Shiva Eao (Madras):. May I  make a submission in this connection,
SirV I have invited the attention of the hon. the Finance Minister to the 
leakage in the- press in recent weeks of proceedings of Standing Committees or 
of inemoranJa supplied to Members of Standing Committees. I speak with a 
certiiin amount of feeling on this subject because I have found that whenever 
there is a leakage of this character, hon. Members look at some of us who 
have the misfortune to be newspapermen—Shri Deshbandhu Gupta, Shri 
Goenka uivd myself—in a very insinuating manner, and their looks are oven 
more offensive than words. I can assure yon, Sir, that we would be the last 
persons to take utifair advantage of our memlaership cf Standing Committees. 
I3ut at the same time I think the Finance Minister will agree that in tho 
instaoces to which I have invited his attention, the leakage was of a fairly 
serious character and I think it is a matter which should engage your attention 
so that leakage of that kind does not recur.

Shri Tyagi: (Uttar Pradesh): May I add a word. Sir? There can be no
such lenkj^ge without the connivance of some of the Members or officials. My 
submission is that since this is the first case that has come to the notice cf 
Parliament, o Committee be instituted to go into the conduct of the Member 
or the ofiicifil who has been the cause of this leakage. Otherwise such leakages 
cannot stop. If it is the fault of the Member then he has violated the dignity 
of tha Housf by becoming a tool to this leakage. And I would submit that 
if a Member is accused and it is found that he is guilty of the offence, he must 
be brought before the House and dealt with accorfingly.

Mr. Speaker; I do not think any further discussion of this is necessary.
We need not take time in this. I am sure the hon. the Finance Minister will 
do what is proper in this matter.

We will now proceed with the next item of business, namely, Demands for 
Supplementary Grants.

Kaulvi Wa]ed U i (Assam): May I know, Sir, whether Members wilj be
s\ipplied with copies of this Select Committee Report?

Mr. Speaker: ihey will be.
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DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1949-50-RAILWAY3 
Demand No. 8—tM iscbllaneous Expendititrb

Mr. Speaker: Motion is:
“That a sapplementary sum not exceeding R«. 9,57,000 be granted to the Prenident 

to defray the charges which will come in course of payment during the year ending the 21st 
day of March, 1950, in reipect of ‘Miscellaneous Expenditure’.'*

D em and  N o . 5— O udinary  W o r k in g  E x p e n s e s — R e p a ir s  and  M a in t e n a n c e

Mr. Speaker: Motion is:
*'That a supplementary sum not exceeding Rs. 16,49,93,000 be granted to the President 

to defri^ the charges which will come in course of payment during the year ending the 31st 
day of March, 1950, in respect of 'Ordinary Working Expenaes-^Bepairs and Maintenaaoe'.**

D emand No. 7—Ordina«v W orking E x pen se s— Operation  (F uel)

Mr. Speaker: Motion is:
'That a suupltmeotarr sum not exceeding Rs. 4,12,72,000 be granted to the President 

to defray iha <^arM which will come in course of payment during the year ending the 31si 
day of March, 1960, in reapeot of 'Ordinary Working Expenses—Operation (Fuel)*.’-



D emand N o. 8— Oedinary W orking E xi'Bn ses— Operation other than S taff
AND F cel

Mr. Speaker: Motion is:.
''That a lupplementAry sum not exceeding Rs. 2,82»06,000 be granted to the President 

to defray ilie ciiarges which will come in course of payment daring the year ending the 31at 
daj of March, 1960, in respect of ‘Ordinary Working Expenses—Operation other than Bla!!

D emand N o. 10—P ayments to I ndian S tates and Companies 
Hr. Speaker: Motion is:
*That a supplementary sxun not exceeding Rs. 35,86,000 be granted to the Preeident 

to defray the charges which will come in course of payment durins tlte year ending the 31st 
day of March, 1950, in respect of TaymenU to Indian States and Companies*/*

D emand N o. 15—Constbuction of N ew  L ines 
Hr. Speaker: Motion is:
"That a suppienientar^ sum not exceeding Rs. 1,000 be granted to the President

to defray the charges which will come in course of p a r e n t  during the year ending the 31st 
day of March, 19&, in respect of ‘Construction of New Lines\**

D emand N o. 18— Open L ine W orks— B ettebment F und (P assenger
A menities)

Mr. Speaker: Motion is:
“That a supplementary sum not exceeding Rs. 1,000 be granted to the President

Co defrav the charges which will come in course of payment during th« year ending the 31st 
day of March, 19w, in respect of ‘Open Line Worksr—Betterment Fund (rassengvr 
Amenities)*/'

ho far as 1 understand, there ar« no cut motions in respect e{ the Demands 
for the Bail ways.

Siiri X . A. Ayyaagar (Madras); I  would like to make only a lew general
observations. If bon. Members w’ould refer to the proceedings of the Standing 
Pinance Committee for Builways, dated the 24th March, 1950, they will find ou 
page 2 that the original Budget Estimate under Demand No. 5, Revenue
Working Expenses, was Rs. 49 crores, the revised estimate was Rs. 66 crores,
the latest estimate of the Railways is Rs. 66 crores and they want an additional 
supplementary grant of Rs. 60 lakhs. Thus, the original estimate of Rs, 49 
croreu has increased to the latest estimate of Rs. 66 crores. My general 
observation is that such disparity between the original and the revised estimates 
ought not to have been allowed to come in. I would like to make the same 
observation with respect to the other Demands, Demands Nos. 7 and 8. In
Diemand No. 7 from Rs. 24 crores it has increased to Rs. 28 crores, and in
Demand No. 8 from Rs. eight crores it has risen to Rs. eleven crores. And 
we are now asked to vote additional sums of Rs. two crores and Rs. one crore 
respectively under Demands No. 7 and No. 8.

I would like to know from the hon. Minist-er how far the increase is due
to faulty estimates. It may be that the increase may he due to faulty estim ate?^ 
in the tirst instance. Secondly, it may be due to increase in the runnin^» 
charges. Or, as against a distance of a th o u san d  miles expected, a distanct^ 
ox 2,000 m iles w as the  d is tan ce  tlia t the trn ins w ere engaged in. T he increased  
mileanrc might naturally cause this. T would like to know whether the increasj 
is under this heaxl. Or, because during the course of the yew mcrease ii: 
earnings has been noticed, has there been a corresponding increase in expendi
ture? Has there been any additional staff employed merely because of that/
In other words, merely because there was increased income, has there been ar 
unnecesflJiry increase in expenditure? These are the ways 5n which we car 
easily find out if there has been uneconomic expenditxire in the matter of thif 
Railway administration. That is all that I would like to ask at this stage.
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I think nobody has given notice of any cut motion. As originally the hon. 
Minister gave a very good account of the ad minis tration test year, t ie  atoence 
of cut motions only shows that Parliament as a whole is not up against him. 
The administration is good in general. But I would urge upon him to sec to 
it thtit the original eistimate as far as possible corresponds to what is to be 
ultimately spent. There is a tendency—not only in his Department but in 
Departments—because there are larger earnings, particularly in earning Depart- 
mjents, to increase expenditure. I am anxious to avoid that.

The l& liter of Tniuiport aad JUilwayi (Sluri Ctopalaswftx&l): i  wish only
to say, with regard to the point raised by my hon. friend the Deputy-Speaker, 
that the three items—or rather the two main items—under which there has 
bfMii some increase in the amount that is now afeked for under Supplementary 
T)ernands over what we contemplated asking for on the blusis of our Retised 
Estima^ds, are Coal and Claims.

JSTith regard to coal, the total increase comep to about Es. two croree. Part 
of this is. due to the fact that we had to debit, to revenue, expenditure on the 
removal of overburden found in collieries which in the ordinary course would 
h:ive been debited to capital. Hon. Members are aware that the railway 
oollieries—although the financial responsibility for them is with the Railways— 
are under the management and control of another Ministry and there was some 
hitch in the arrangements that existed in our getting figtrres from the other 
Mir.istry as regards the debiting of this e^enditure which really eatce^ed the 
llevised Estimate by about a crore of rupees so far as the removal of over^burden 
was concerned. The matter was settled subsequent to the submission of the 
Eevised Estimates to this House and it was then decided between the three 
Ministries concerned, namely, my Ministry, the I. and S. Ministry arid the 
Pinanice Ministry, that this pertioular sum might, in the :&iweiit year, ire (debited 
to revenue because our revenue position was favourable.

The second thing was th is: We had to spend an extra sum amounting to 
somewhere about Rs. 90 lakhs, firstly, because additional coal had to be tdcen 
by a number bf Railway Administrations out of the allotment made by the 
Coal Cunimlssioner, because we had to increase our services. Secondly, more 
coal wns despatched by sea instead of by rail, and the sea freight is heavier 
than the rdil freight. That explains about Rs. two crores in all on coal.

The other big item relates to claims. I think it amounts to about Rs. 66 
lakhs. I mean the increase. Hon. Members are aware that there has been 
a very enerj^etic drive in all Railway Administrations for the purpose of reducing 
arrears \mder claims. As the figtires stood when we had to present the Revised 
Estimates, we thought that we would be able to finance the expenditure in th^ 
current year with what we provided for in them, but eul^quent figures up to 
the end of February have since been received and it is found that the work 
hi\‘i been even more expeditiously attended to than we had anticipated. That 
explains an increased expenditure of about Rs. 66 lakhs. As we have the 
figures ready, and as we are presenting the Supplementary Demands practically 
fit the close of the Session, we thought that it would be the proper thing to 
include this in tl\e Supplementary Demands which we are now presenting to 
the House.

The others relate io a number of minor items and out of those there are 
f'ertain items which have been responsible for increased expenditure because we 
hnvf had to incur more expenditure on operation of increased services and so 
on. Thnt is all that I have to say.

Shri M. A- AfyMogBt: I  am anxious to know something about Demand No. ^  
where the original estimate was Rb. 49 crores and the Revised Estimate is
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Ba. 6(i crores* Now, a Supplement orj Doviiiud of lls. 16 crares bus been brought 
befoie us. The Demand refers to repairs and maintenance.

Sliri T. T. Krishnamaclitri (Madras): On the particular Demand wbioh the
bon. the Deputy-Speaker hue referred to, 1 sbould lik« to make a query, if 
1 am permitted.

Mk. Speaker: Yes.
Shri T. T. Krishnamsdiail; In Demand No. 6, the **inflatiozvai7 elomeat in

expenditure 5»fter 1942.48” is Rs. 14,89,08,000.
I tried to reconcile this with the d e ta il giy^^ in the Bepgrt of ĵ he Standing 

Finance Committee for Railways (page 2), but I am afraid 1 liave not been able 
to reconcile the figures or find an adequate explanation. Of course, it is one 
I^ N oon those queer things that have happened to railway finance from 

1942-43, namely, the addition of a lump sum by way of “ inflationary 
element*'. I  would like the hon. Minister to give us an idea as to how this* 
amount of Rs. 14 crores and odd is made up, particularly in view of the fact 
that tba <Bemed .£etic!ftato the aisottot iA only, 15,6S,0PtQQ0. I would 
like to bave a splitnup of this amount. *

SUiri Oopalaflwami: I  will explain that. In Ociober 19M» we made cil^
culations in regard to the particular matter to which my friend Mr. T. T. 
Krisiinamachari has referred. The position was analysed and it was decided 
t)Mit the XoUowing adj«#tineats ia .tl^ accounts for the ourreirt ye«r sfaouU be 
made on an ad hie basis :

(a) The **inflationary element’* in the cost of replacing aiaetfl shooid be charged to* 
reveaue iniiead of to the Depreciation Beaerve Fnnd, tobject to a oeilinK of Be. ten erorw.

(b) The cost of **improvement element*- in the replacing of aaaeta shonld limiiarly be
charged to revenue insi^d of capital, fubject to a ceiiing of B;e. 4ve crorea.

The inflationary element was, in fact, calculated on a formula which wa» 
more or leas on the following lines:

Bolling itock and madiiuery, etc., except wagons ... ... 40 per cent.
Wagoiu .., ... ... ... ... ... 43 per cent.
Other wotks ... ... ... ... 50 per cent«

The result was that the total of the infl.ationary element that was charged 
to the Depreciation Fund since 1942-43 came to something like Bs. 18,11,00,000.
In the current year, so far as that part of it is concerned, we have debited
to revenue and credited correspondingly to the Depreciation Fund a sum of
Rs. ten crores. The remaining amount of Rs. five crores represents the 
“improvement element” which has been similarly charged to the Depreciatiorr 
Fund or capital and which we have now written back to it by debiting to- 
revenue.

Bhri Alagesan (Madras); May I request the hon. Minister to throw some
light on the policy of eleotriilcation on Haaways?

Mr. Speaker: I do not think I should allow any further discussion in that
manner. The hon. Minister has already replied to the debate.

SbTi T. T. XiishnamAchaii: May I put one more query? What is the*
basi;> on which this particular item of “ infiaticmary element'' is calculated? 
Dĉ es it vary from year to yean? Has it any bearing on the preseiit prices, 
which undoubtedly muat have risen since 19^*43? Can the Eon. Minister 
throw some ligt^i on these

Blui Ckspalaiwaml: Of course, the inflationary eletxient must vary from 
yerur»to yeaj', biit whan we are in a pacteukr year, tryiM# io  ^ t ^  beek wiiat 
we had previously debited to the Depreciation THind, we have to take some 
kind of an average peroentage. taking the period sinee and the per-
centagec are those which I have read out just ncrw.
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Pandit Kmum (Uttar Pradesh): May I  ask my hon, friend for information
on some other pomt? According to the proceedings of the Standing Finance 
Committee for Railways (dated 8th and 9th Fehnjary) the adjustment to be 
made on account of the inflationary (element should amount, apparently, to 
Hs. 15*80 crores. If my hon. friend will turn to page 57 of the proceedings 
1 Imve referred to, he will find that paragraph 8, after referring to the various 
‘̂leinents that had to be taken into account in determining the amount due to 

inflationary causes, says:
“Thii ftccountf for an adjustment of 15 croree. The balance of the increase,

Ra. 89 lakhs, is mainly due to the folbwing variations

And then follow the items under which variations have taken place. Now, 
apparently, in accordance with what is stated in paragraph 3 the total amount 
ought to be lis. 15*89 crores while the amount mentioned in connection with 
Demand Iso. 5 is only Es. 14*89 crores. Will my hon. friend explain what this 
discrepancy is due t(>?

The Minister of State for Tranis^rt and Bailwaya (Shrl Santhanan): If
my hon. friend will refer to the report of the 24th March 1950, he will find the 
whole matter explained there.

Pandit Kuniru: l  have got the report of 24th March with me.
Bhrl Santhanam: Then he will find on page 1 the Revenue expenses shown

as llfi. 15 89 crores. For the additional amounts the explanation is given in the
following paragraphs.

Pandit Kuniru: The hon. Minister of State has missed the point of my 
que>ition altogether. 1 am not referring to the total amount that we are asked 
to vole. If he will refer to page 2 of the Supplementary Demands for 
<.h’antw lie will \niderstand that the item that 1 am r/,‘ferring to is the ‘‘inflationary 
<?lenu)nt in expenditure after 1942-43” , It is in connection with this that 1 am 
nKkiiig my hon. friend the Minister of Railways to explain the difference between 
the tij^ure mentioned here and the figure that should have been there in 
accordance with what is stated in the proceedings of the Standing Finance 
Committee for Railways of the 9th February 1950.

8hri Oopalaawami: I  feel some difficulty in following the point raised by m j
hon. friend. Is he drawing attention to the statement that an amount of 
}U. L> crores had been debited to revenue and credited to the depreciation fund 
and capital and does he want to know why that amount has been varied since? 
Is that the point?

Pandit Xunxru: Why has that amount been reduced by nearly a crore since
then? "

Bhri Gopalatwami: The point is this: Fifteen crores was the total amount
which, J explained in the course of my budget speech, had l>een debited to 
revenue and credited correspondingly to depreciation fund and capital. Now 
in addition to that sum of Rs. 15 crores an amount of Rs. 18 lakhs has also 
been ]>rovided to meet the inflationary element of the cost of works carried out 
afty;- 1W2-48 for which throw-forward debits are now coming in. A small 
portion of this total amount of Rs. 15’18 crores will, however, be mot by 
reappropriation from the savings under other sub-heads and, therefore, the 
I)-m tnd under the head “ inflationary element in expenditure after 1942-43'* is 
being placed for Rs. 14,89,88,000.

8hri K. Ajyangar: May I ask one question of the hon. Minister. Is it
not a fact that the hon. Minister’s predecessor Sir Edward Benthall wanted to 
writ-5 oJOf from the revenue accounts the excess for replacements. Has not, 
therefore, the inflationary element excess been written off some time ago from
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reveJiue accounts since 1942-43? Is it to be written off for the first time? What 
have they been doing all along in the face of the stat-einent made by the hon. 
Minister’s predecessor?

Shri Gopalaswaml: A certain portion of the inflationary element was deali 
with ill the way that was mentioned by my hon. friend. But in 194t> that 
system ceased to exist.

Dr. Deahmukh; (Madhya Pradesh): May I draw the hon. Minister’s atten- 
tioii to a discrepancy which I find and for which no explanation is given? I 
ref<=,r tip Demand No. 5—Revenue Working Expenses—Repairs and Maintenance. 
Page 1 of the Standing Finance Committee’s Report mentions the figure as 
Rs. 15,89,33,000. At page 2 of the Supplementary Demand for Grants the 
total is shown as Rs. 10,49,93,000. There is also a discrepancy between pages 1 
and 3, paragraph 6 where the following is mentioned:

*'The Approval of the CommittM is raqnetted to sapplem«nUry den^andi for 1949-60 
being placed before Parliament for the raised amounts shown below :

Demand No. 6—Revenue working expenses—Repairs and maintenance: Rs. 16,49,93,000.**

I want to know what exactly is the Demand placed before the House— 
V. hether it is Rs. 15,89,38,000 or Rs. 16,49,93,000.

Shrl Gk)paUunrami: The explanation for that is that the Rs. 15 orores and
odd related only to the inflationary and improvement element.

Dr. DeiAimakh: But that is shown as Rs. 14-89 crores and odd on page 2.
8brl Gk)palaswami: That is what I have just explained. The total of the

calculations made as regards the inflationary and improvement elements came 
to Rs. 15*18 crores. Out of this some portion has been financed bv reappro
priation under other sub-heads. The net amount that has to be provided against 
inflationary element in expenditure since 1042-43 is Rs. 14*89 crores. The 
other ranounts which make up the total of Rs. 16*40 crores relate to items 
other than the inflationary and improvement element which come under that 
Demand.

Pmdit Knniru: I do not understand my hon. friend’s explanation. But 
I shall place the figures that I have before him later.

8hri Gopalaswaml: I will explain the whole position to my friend peivonally. 
Dr. Deahmukh; The Demand is for B«. 16,49,98,000.
Xr. Speaker: The question is;

**That a supplemnetary sum not exceeding Rs. 9,67,000 be granted to the Pre«f3Mii 
to defray the charges which will come in course of payment during the year ending ihe 31si 
day of March, 19fi), in respect of 'Miscellaneous Expenditure*.*'

The motion was adopted.
Xr. Speaker: The question is;
*'That a supplementary sum not exceeding Ri. 16,49,93,000 be granted to the PresidenI 

to defray the charm  which will come in course of payment during the year ending the 31st 
day of March, 1960, in respect of 'Ordinary Working Expense*—Repairs and Maintenance*.’*

The motion ûaM adopted.
Mr. Speaker: The question is:
**That a supplementary sum not exceeding R«. 4,12,72,000 be granted to the Presideoi 

to “aefrav the cnarjjes which will come in course of payment during the year ending the 31st 
day of March, 1950, in respect of 'Ordinary Working Expenses-^peration (Fuel)*.**
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Mr. Speaker: The question is:
**That a supplemental^ sum not exceeding Ks. 2,82>08,000 be granted to the President 

to defray the charges which will come in courfle of payment during the year ending the 31iit 
day of March, 10W, in respect of ‘Ordinary Working Expenses—-Opcrntioti other than Bt*ff 
And Fuel*,”

The motion wag adopted.
Ml. Speaker: The question is:
**That a supplementary sum not exceeding Bs. 33|86,000 be granted to the Preside&t 

to defray the charges which will come in course of payment during the j ta r  ending the 31st 
dftj of Marcli, IQSo, in respect of 'Payments to Indian States and Companies’.’*

The motion wa$ adopted,
Mr. Speaker: The question is:
*'That a supplementary sum not exceeding Bs. 1̂ 000 be granted to the President 

ta delvajr the ch ^ j^  which will coma iu coursê  of payment during the year ending the 31st 
day of March, 1050, in respect of 'Construction of New Lines^*’

Tii€ motion was adopted.
Mr. Speaker: The question is:
*‘That a suppjementar^ sum not exceeding Rs. 1,000 be granted to the President 

to defrav the chM es which will come in course of p a r e n t  during the year eading^the 31st 
day of March, 19w), in respect of ‘Open Line Works—Betterment Fund (Passenger 
Amenities)’/ ’ v a

The motion was adopted.
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DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1949-50
Mr. Speaker: I find that there are cu|i motions to be mo^ed in respect of 

Demands Nos. 13, 53 and 78. The House will firf»t take up Demand No. 13.
D emand No. 13—M in istr y  of H ome Affa ir s  

Mr. Speaker: Motion is:
*'That a supplemental suvi not exiceeding Rs, 8,84,KXX>' be granted to tke President 

to defray the cnarges which will come in course of payment during the year ending the 31st 
day of March, 1950, in respect of 'Ministry of Home Affairs’.”

There nre three cut motions to this Demand. Are they going to be moved?
Shrlmati Durgabai (Madras): 1 am nc(;t moving the cut motion.
Shri B. Velayndhaa (Travancore-Cochin): I  am not moving the out moMon.
Mr« Spei^r: I t is enough for the present to know that he is not moTing

tltts cut Tiiotion. Is Mr. Kesnva Rao moving his Cut Motion?
Shri Keaava Rao (Madras): I am not moving it.
Mr. Speaker: If Mr. Velayudhan wants to speak, he need not iormi^y 

mov*3 the cut motion under which he wants to discuss the retrenchment policy 
wUh regard to St^h«duled Castes. Mt. Kesava Rao’s cut motion is a l^  to disoû ŝ 
the inadequate representation given to the Scheduled Oast-es in services. These 
arc the two points on which the hon. Members desire to speak.

Shri B. Velayudhaa: By giving notice of the cut motion, which I am not 
moving, I desired to speak on the retrenchment poliecY that is ioUowoAiH regard 
to scheduled castes in the Home Ministry for the last one and a half years. 
I t  is not a pleasure for me to speak on communal questions. I  have never 
stood for communal olairaa all my life hitherto. But here I  am obliged 
speak on this question of retrenchment as far as the scheduled castes are con
cerned. As a matter of fact the social security of these people ought to have



been taken into coiiiiideration in coumx*tion with questions of retrenclmieat 
affecting them. I have come to know that hundreds of scheduled castes 
e.nployeeft have been retrenched during the last one and a half years. I recently 
came to know that the Government have already issued about 18 circulars in 
this coimection and that in the last one the Home Ministry has asked that no 
scheduled caste man should be retrenched if he is qualified. But the evil has 
already been done.

Hr. St̂ eakar: I  want to be clear on one point. He oannot discuss the 
general policy on these Demands for additional Grunts. I thought his point 
was that this additional sum is asked for, in spite of the fact that there has 
been retrenchment. That jcould be a ground for raising the question of retrench
ment. But he ig criticising the generfU policy.

Shri B, VaUyndhaa: I  was only quoting the oiretilar.
H r. Spaakar: I want him tg coniine himself to ^  particular item in rea- 

pect of which he ha« ̂  complaint* Hie will £ind on page lU* of the Supplementary 
Demands, the items included in Demand No. 13.

Bliri B. Vaiajrudhaa: My grievanoe ia onlj thia: that in spita of issuing.
circulars..................

Mr. Bpaakar: Hig complaint could be made at tha time of the General
Debate on the B u ^ e t and at other times wiien the financial policy of the 
Government was discussed, but this question of retrenchment oannot be raised 
on this occasion, when additional amounts are asked for. I allowed him to 
speak because it is possible that some amounts might have been saved by 
retrenchment and that this Demand could have been reduced to that extent.
I thought that would be his plea, for raising this question at this stage,

Shri B. Velajrudhan: Strictly speaking the question I want to raise wou]<l
not come within the purview of this Demand today.

Mr. Bpaakar: Is Shri ICesava Eao speaking at this stage?
Dt. Daahmnkh (Madhya Pradesh): On a point of oider. Sir. After all 

this is a Demand made to Parliament for voting certain sume. I respectfully 
submit that it is open to the House to deduct a sum of Bs. 100, although 
teohnicttlly the hon. Member Shri Velayudhan has not moved his cut motion 
on any grounds that the House pleases. It is quite in order, quite legal and
quite proper for the House, to decide* that a sum of Rs. 100 may be cut out
of this Demand' on the ground that retrenchment in respect of the scheduled
castes has not been properly carried out. I therefore submit, especially when
notice of an intention to discuss this particular question has been given by*my 
friend, that he is quite in order in speaking on this particular issue and hi 
placing before the House and the hon. Minister of Home Affairs any grievance 
felt by him. I do not think it is correct to pin him down to specific items of
expenditure. As a matter of fact retrenchment is a thing for ŵ hich there
can he no provision in any Demand. If the hon Member has asked for a 
limited sum under this Supplementary Demand, it should be presumed that 
this is so because of retrenchment effected. So, retrenchment is not a thing 
for w'hich the hon. Minist^ r̂ must come to the House and ask for a vote. That 
is absolutely impossible. In this particular instance, at any rate, I stiggest 
that my hon. friend is quite in order in raising a discussion on the question 
of the method and manner of retrenchment especially of the* scheduled castes 
personnel in the service by means of the cut motion he has given notloe ol.
1 would also like to speak on this question.

Mr. 8paakar4 Perhaps the bon  ̂ Member is not conversant witfa the piw^ua^ 
rmlin^ on the subieot. I am doubtful whether he has grasped the soope of 
the discussion on these Demands. In this case, it is the question of retrench* 
ment of personnel that has been raised. Now, the hon. the Home Minister^
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[Mr. Speaker]
or uny Minister for the mutter of fact, need not seek the approval of the House 
for any reduction in expenditure. That is perfectly clear. He has come asking 
for more funds. A cut motion could prima facie be movi^ on the assumption 
tliat there may have been, notwithstanding retrenchment on tlie one hand, 
need for an additional sum for some other additional staff. When 1 allowed 
liiiri to speak on the point mentioned in the cut motion, in the beginning, 
1 expected that he would speak on the particular point he had mentioned in it. 
T'ut 1 found that he w'as trying to discuss the general policy with regard to the 
ii.embfrs of the scheduled castes. Therefore, I w’antev;! him not to discuss the 
general policy as regards the scheduled castes. Now the scope about discussion 
in the Supplementary Demands is laid down in the Derisions from the Chair.
I remember I have also referred to this many times before:

“The debate on iupplemeniary and excesi grants ia restricted to the particulars contained 
in the estimates on which those grants are sought and to the wplicaiion of the itema 

"Which compose those grants; and the debate cannot touch the policy or the expenditure 
aanctioned, on other heads, by the estimate on which the original grant was obtained, 
except so far as such a policy or expenditure is brought before the Committee by the 
items contained in the supplementary or excess estimates.*'

If I were to permit discussion again by the far-fetched argument which th# 
bon. Member has urged, this will again be a general discussion on the 
Administration. We are not concerned here with that now, and that is tĥ » 
reason why I cannot uphold the point of order raised by the hon. Member nor 
can 1 permit a discussion beyond the scope of the items. Now I w'ould like 
io know from Shri Kesava Kao w'hat he has to say. He also seems to want 
to discuss the general policy of inadequate representation given to the scheduleJ 
castes in services. Here too, T find, there is nn item which says ‘salary of 
oHicers’.

Dr. Deshmukh; That should cover it.
Mr. Speaker: And the question of inadequate representation may perhaps 

be covered on the ground that the excess amount required is for officers who 
do not belong to the scheduled castes to the extent to which they should have 
belonged. That will be a different ground altogether from the ground of 
retrenchment. I should like to know what the hon. Member has to say and 
after hearing him, I shall be able to decide finally. '

Shri Kesava Bao: My point is clear. I  want to bring to noi'r^ some of the 
difficulties that are experienced by the scheduled castes as regards the services. 
1 want to know w'hether that will come within the scope of discussion.

Mr. Speaker: I  am afraid, he wants to raise general discussion which wiU 
not be permissible for the same reasons which I pointed out to Shri Velayudhan. 
This is after all a Demand for a Supplementary Grant, distinct in scope.

Dr. Deahmukb: 1 hope you will forgiye me if I  intervene again. I refer 
yo\i to page 10, Demand No. 13, sub-head B.4. There is first of all pay of 
officers, allowances, honoraria, etc. and then under B.4 we have got ‘Secret 
Service Expenditure (unaudited)’. Is it not poBsible to urge that so far as this 
expenditure is concerned, most of this expenditure is being spent on personnel 
which is non-8cheduled caste, in spite of the Government’s policy to have 

per cent, reservation for them in all Services?
Mr. Speaker: I  am afraid I cannot allow that. Bo then J shall put the 

demand to the House.
The question is:
**That a supplementary sum not exceeding Bs. 8,84,000 b« granted to tftA Pres!d«tit 

Ho defray th# charites which will come in coume of payment during the year ending the 31st 
day of March, 1060, in reapeot of ^Ministry of Home Affairs’.'*
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Mr. Sp««ker: I  shall now take the other two demands.
Shrl Shiva Bao (Madras): I have had a talk with the Minister of Agriculture 

and I think the points which I wmited to raise are probably points which are 
really outside the scope of discussion and are not appropriate on a debate on 
Supplenientarv Demands. I am not moving my cut motion.

Hr. Speaker: I  do not know whether the House wishes me to put the
demands together or separately.

Slui T. T. Krlahnamachari (Madras): 1 would like to raise certain points 
with regard to Demand No. 78.

Kr. Speaker: Then I shall put it separately. I  take it that the discussion
will be within the limits which I have already prescribed.

Shri Ohalllu (Assam); 1 want to speak on Demand No. 4.
Mr. Speaker: 1 presume he will speak within the limits now presoribed. Lei

me take Demand No. 73 first.
D emand N o . 78—Btationkry and P r in t in g .

Hr. Speaker: The Motion is:
"That A supplementary sum not exceeding Rs. 27,46,000 be granted to the President 

to defray the charges which will come in course of payment during the year ending the 31st 
day of March, Idfi), in respect of ‘Stationery and Printing*.**

Sbri T. T. Krialuiamachari: I propose to confine myself strictly to the two
items, one for ]^s. 23,46,(XX) under ‘Paper’ and lls. 4,00,0(K) under ‘Other 
Stores'. Certain matters have come to light in regard to the administration 
of the Stationery and Printing Department, v\hich 1 am not able to reconcik 
with either the Supplementary Demand or with the original Demand which 
wah submitted, namely, Ks. 1,88,84,(XK), or, with the Demands for the next 
year. 1 am not quite sure how it came to happen but I think the matter was 
before one of the Committt*es of this House and Mr. Goenka was asked to 
enquire into it; I do not know what it is but it has come to light that a sum 
of a little over Es. six lakhs has been paid as demurrage for a very large 
amount of paper which was lying in the Calcutta docks and was not taken 
pcissession of by the Controller for a period of six months.

[M r. Depitty-Speakkr in the Chair]

One would like to know whether that amount is represented by this Rs. 23 
lakhs, that is, was it a portion of it or it goes with the original Demand of 
lis. 1,88,84,(XX). That is a point which I would like my hon. friend the Minister 
of Works, Mines and Power to make clear. T was also told in this connection 
that in one case about ten million forms were ordered by the Controller of 
Stationery and paper was issued for ten million forms. Apparently that is 
covered by the original Demand or probably by the Supplementary Demand 
because we cannot really say which part of the poper was assigned for each, 
but it appears that only two million forms were supplied and the other eigh£ 
millions were not supplied at all. I t seems to me that though it is a matt-er 
which undoubtedly encroaches on a field which is admittedly that which is to 
be covered during the time when the Demands are made for the next year, in 
view of the fact that most of this information hag come to light subsequently, 
if they are true, will be a very serious position in regard to the administration 
of this Department, 1 am raising it now. I would like to know how this 
Ks. six lakhs and odd in respect of demurrage is accounted for or whether this 
Ks. 28 lakhs includes also the R«. six lakhs. I wouH also like to know what 
my hon. friend the Minister has done in regard to the apportiormient of blame 
and the recovery of the money from the parties responsible. I would also like
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[Sbri T. T. Krishnamachari]
to know, if this additional demand which is now supposed to have arisen by 
reason of the extra quantity of paper that the Government Printing Office 
consumes ia not due to other acts of negligence which has mode the original 
estimate fall short of the actual demand and how much of this money has gone 
into cbanneis which are not traceable, And I would like the hon. Minister 
also to tell me what steps h6 has taken to regularise the accounting in respect 
of the shortfall mentioned. I would like to know if the hon. the Finance 
MiniMer has tlone anything in this matter» whether the matter Jiafr b e ^  looked 
into by the Department and whether the matter is now engagiug the attention, 
of the Auditor-General. These are all serious matters, if they are true; but 
I am asking for information with a certain amount of hesitation, because it 
is a very serious charge to make against any Department that six lakhs of 
rupees have been lost merely by reason of the* fact thai oi
I'rinting and Stationery did not know, or was not aware or was indifferent to 
a large quantity of paper lying in the Cdcutta docks. Admittedly, it means 
that one Department of Government pays another Department which is 
probably on a quasi governmental basis. But nevertbeless we are not con
cerned about that, so long as the loss has arisen, and we would like to know, 
before passing this Supplementary Demand, whether steps have been taken, 
and what steps my two hon. friends, the hon. Minister of Finance and the 
hon. Minister of Works, Mines and Power hav« taken in this regard, and how 
they proppse to deal .with a similar situation that might arise in the future, 
under these circumatances.

Shri Ohaliha: I would like to know from the hon. Finance Minister how he 
has asked for a sum of Rs. 28 lakhs and odd as a Supplementary Demand under 
Demand No. 4, and.............. ;

Hr, Deputy-Speakar: We are now on Demand No. 73. Let us hear about 
that first.

8hri Bhira Bao: In addition to the points raised by my hon. friend Shri T. 
T* Krishnamachari, I would like the hon. Minister of Works, Mines and Power 
to tell us whether there is any proper system of checking the quantities (»f 
paper and stores that go into the section of stationery and printing, and whether 
there is a system of checking again at every other subsequent stage, to ensure 
that in the paper and stores that go to the various Ministeries and to the State 
Governments there is no leakage at any of these stages. This is a large sum 
of money-^lis. 27,46,000, and it is a little difficult for a member of the Standing 
finance Committee to speak here, because frankly speaking, the explanations 
given by the Mmistry were not particularly convincing on this point, and 
speaking for myself we would have been ju«tified, if the Finance Mi'nister had 
come to us at an earlier st.age, in saying that we would like to have fjiller 
explanation of some of the items involved in this rather large sum. Apart 
from ttie question of irregularity, if it is a case of irregularity, because at the 
present stage, without proper enquiry, one cannot definitely establish that there 
has been irregularity, but apart from the instances to which my hon. friend 
has invited attention of the House, I would like to know what exactly is the 
system that is at work, and whether the Minister of Works, Mines and Power 
proposes to have a proper enquiry into the whole thing to prevent this sort of 
tHing trom  happMing.

Mr« 2>eputy4lpeskei: 1 thought it is the dutj qI memberi ol the Standing 
finance Oonunittee, if there is any doubt* about partioular laatteis, to t^ e  
the House into confidence and not withhold from the House aa^hing which 
comes to their notice. Ultimately it is the House that has to deoide.
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SWva Bw: U I  may explain myself, we had Mkml tor a ftlrtber ex
planation on thJB subject, but so far none has been forthcominfr. There hare

explanations were
asiced for, but 1 find from the papers circulated by the Finance Minister that 
thift particular nwmorandum for which we had aaked is not among the papers 
that I have received; that is m j difficulty, add therefore I have sidd I am not 
in a i^osition to say definitely whether there has been any irregularity or not.

BM  Joachim Alva (Bombay}: The «tote iA iSajn as rettMM by the hon.
Al«niber i8 almost - scandalous, for the simple reason that the Gov^^TOumt of
India consumes such a vast quantity of paper and keeps out genuine users of 
paper such as people running periodicals or newspapers. Government comers 
alm6st alii paper and the Government of Iddia has â  kind monopoly on the 
•use of paper that is manufactured in this country by the few mills thwt 
manufacture f^aper here; though we want more of such mills. This sum cf 
Ks. six lakhs demurrage paid for paper is something almost shocking. Some 
kind of check should be exercised on the use of paper in the Departments of 
the Ciovernment of India. Publications which can easily be printed on ordinary 
newsprint are printed on very luxurious kind of art paper is not available
to the ordmary consumer, whether he wants it for running a periodical or 

newspaper or a book.
Secondly, apart from the white printing paper made by some mills in India, 

ail tiie whit^ art paper manufactured by these mills again is oomered by the 
Crovernment of India. The position of newsprint is deplorable a^d we are 
reaching conditions to-day which are almost like war conditions. For newst^rinl 
one has to go to the blackmarket. There are honest people running newspapers 
and they do not get the quantity of paper they want. They go to the Import 
Offices "and there is difficulty in getting licences, and even if they get ttie 
Jicences, it is doubtful if they will get them in time. And here we have the 
revealing fact as it has been shou^n by the hon. Member that Rs. six iakhs have 
been paid as demurrage at Calcutta, a thing which should never have happened.

1 would like to draw the attention of the House to the fact that the Govern
ment of India and the Provincial Governments should really curb their 
activities in the matter of the use of paper. There is the larger public which 
Wyants the use of paper the primary schools, the elementary schools, the 
secondar^  ̂ schools they are all positively starved for paper, so much so that a 
littJe after the war, or during the war, there was a scheme by which secondary 
schools wanted to use an ordinary kind of blotting or coarser kind of paper 
instead of newsprint for printing books for the use of our growing children. 
This is a neglected department. I t does not come into the purview or notice 
of many people. However, this is a commodity which we require for our 
constant and perpetual use, though many of us are apt to ignore or neglect it. 
llrs i and foremost, as my hon. friend Mr. Shiva Rao said, there shomd be a 
kind ot audit and re-audit and even a final kind of checking to see that stocks 
of paper are not wasted away. And there are huge stocks of paper which 
Government takes for itself for printing things which can be printed on ordinary 
pap«r. but which they print on art paper. This bis to be cheeked so that 
this state of affairs may not be prolonged. During the war we suflCered from 
shortage of paper as blackmarketeers vere dealing in paper. I regret to say 
that many such blackmarketeers in Bombay could not he effectively dealt with 
by the law. Newspaper owners could not get paper and they had to pay not 
double, but even three times tlie price in blackmarkets for running their papers 
or periodicals with the result that they could not make both ends meet. I 
would therefore invite the attention of the House to the fact that there should 
be a severe check-up conducted in rfU the Depsrtoeots of Government in the 
matter of consumption of pepw. Gowttmertt owtoot «d on
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[Shri Joachiixi Alva]
and utilising paper'; they mviRt look to the needs of the civil consumers also, 
J mean the vast public whether they be elementary schools, or secondary schools 
or colleges or societies or organisations or any other kind of public bodies which 
need the use of paper for carrying on their useful and social activities for the 
benetit of the public.

Hr. DdSbmukb: I want to speak on Demand No. 58.
Mr. Depnty-Speaker : We are now discussing Demand No. 73. Mr. Bama

Aao.
Blirl M. V. Bam a Eao (Mysore): I want to say a few things about the

Publications Section connected with the W . M . & P. Ministry when we are dealmg 
with Supplementary Demand No. 73. A considerable amount of printing and 
publication work is being done and it is explained in this note that is appended 
to this DemanJ as having been caused by the increased activities of the various 
Departments of the Government of India. I find that these publications that 
are being printed in the Oo\emment Press and placed for disposal in the Gov
ernment’s Sales Depots, are not readily available, even in respect of priced 
publications. As an inblance I might say that the Rules of the Supreme Court 
which were issued on the 28th January last were not available to the Advocates 
while a number of these copies were sold by the Government Depots to any 
body who chose to purchase them at one anna per copy and all sorts of people 
purchased them for packing paper and many Advocates went without these 
Kules. Another thing is that these Sales Depots do not maintain a stock list 
or catalogue of what is a> ailable for sale and it is extremely difficult to know, 
by the way in which these publications are printed at the instance of every 
Ministry, as to what literature is available on any particular subject at a (,iven 
time. The information is not available from the Sfanager of Publications nor 
is it available from the Sales Depots. The Sales Depots, being Government 
establishments, are subjecc to all the limitations which Governmentcd institu
tions suffer from in the way of business. For instance if anybody wants to buy
a complete set of the Debates of the Constituent Assembly, he is given a broad 
invitation to look into the dusty piles and make his own discoveries as to what
ever is available. I t  is impossible to find out which is the set that is complete 
and which is not or what is printed or what is out of stock.

I  would suggest that the hon. Minister for W.M. Sc P. should inform this 
House what arrangements he proposes to make for seeing that publications of 
the Government are issued in categorized series firstly, and secondly, all pi»blica- 
tions when they are issued «ire incorporated in a list which will be kept up-to-date 
and maintained simultaneously at three or four points such as, the Manager 
of Publications, the Ministry concerned, the various Sales Depots and lastly— 
but most important of all—the Library of the Parliament of India. I hope it 
will be the intention of Government to effect some improvement in .the very 
unsatisfactory state of things which now prevails with regard to the availability 
of publications issued by Government.

The Minister of Works, Mines and Power (Shri O'adgil): I am fateful to
hon. Members who have rrtî :e(i ct^rtaiu points in the cour.se of tlie discussion ui\ 
this Demand. Let me frankly tell the House that I also share the anxiety vith 
which they have been actuated so far as matters connected with wharfage on 
papor are concerned. As a matter of fact a few months ago, when I first receiv
ed notice about the wharfafje, I immediat-ely ordered an enquiry and the enquiry 
is still going on. The exact amount of wharfage as has been stated is about 
Rs. 653,672. 1 do not want to anticipate the findings of the enquiry but I
am only giving to the House the fact..... .

Shri T. t .  Kiiihnamadiaii; .What sort ol enquiij?
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SJiri OadcU: A special officer has been appointed to go into this question
as to who is responsible for this negligence.

Sbri T. T. grtahnmiftchwi; 01; what Btatue, a Superintendent?
Sbii Oadfll: A much higher Officer. When the orders were placed, it was

expected, in fact it ^as arranged that the delivery should be spread over for 
a number of months but in experience it was found that deliveries were acce
lerated with the result that- io was not possible to take dehvery of the oonBign- 
ment that has arrived in Calcutta and store it. That was one reason. The 
second reason wag that a considerable portion of the consignment was found 
in a scattered state.

SM  T. T. Kriahnamaoharl: May I ask if he is aware that the Port Com
missioner of Calcutta has got an enormous amount of storage space?

Shfi Gadgil: It was not the storage space made available by the l^>it Com
missioner that I referred, but it was the storage space available to this Ministry 
to take the delivery and stock the paper that I referred to. As 1 said, it wus very 
difficult to take the d e liv e ry  of a part of the consignment in this state. Possibly 
it may be negligence, possibly it may be an error of judgment. In any case 
the Port authorities have been so much exorbitant in charging penal wharfage 
that ordinarily the rate is Re. 0/8/0 and they actually charged Us. 1/B/O. We 
are negotiating and it is expected that out of the lls. 6,68,672/-, if the penal 
wharfage is given up, we should be able to recover about five lakhs. That 
does not absolve th« officeis concerned.

Blui Tyagi (Uttar Pradesh): What has been done to them so far? Has any 
explanation been called for from them?

BM OadfU: The matter is under enquiry and as soon as we are in a posi
tion to have the findings of the enquiry, suitable action will be taken.

Bhri Tyagi: Has the offioer been suspended?
Bhri Gadgil: Now as regards the general management o{ the Printing and 

Press Departments......
Mr. Deputy-Bpeilnr: The hon. Member wants to know if the officer con- 

oemed has been suF(^ended.
Blui OadgU: There is no question of suspension here. It is not a case of

dishonesty. If it was o»e such case, then 1 would have issued orders for sus
pension.

ShriTyagi: Is negligence not offence in your Department?
n m  oadfil: Negligence ii not an offence normally unless it results in some

accident to life. Negligence in these matters can be amply punished by inflic
tion of fine or recovery of the loss that Government may have sustained. The 
whole point is that at present there is nothing that I can say with certainty as 
regards the persons who would be held responsible and to the extent to which 
they can be held reaponeible but as I said that I share the anxiety. As a niattor 
of fact, it was I who initialed the enquiry as soon as I knew about the stale of 
affairs and 1 may repeat my assurance that ultimately whosoever is found 
responsible for this, he will be made to pay the damage caused to Government.

As regards the general working of the Government of India Jressetf, when I 
visited some of them at Simla, Calcutta and Aligarh, I found that the machinery 
was not up to th j mark, it wae far below standard, and in the course of the last 
eight or ten years not even necessary repairs had been effected. I found that 
in comparison with other private presses the work that ŵ as turned out was 
quantitatively and qualitatively not to our satisfaction. I  therefore, with the
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[Sbri Gadgil]
permission of the Government of India, appointed a Committee of Inquiry with 
wide terms of reterenoe Â îth a view to impreve the management^ as -well as to 
make suggestions with respect to the teehiiical enquipment. The report of 
that Committee has beer very recently submitted to us and we are going through 
it.

auri Bhlra Rao: I am sorry to interrupt the hon. Minister. May I
know whether the terms of reference of this Committee include an inquiry
into the points thftt I have raised, viz, ensuring that the stores and paper are 
properly kept and aJso seeing that the issue on the one side and delivery of the 
paper on the other are according to the orders given?

Shri GAdgU: That is not one of the terms of reference. That Committee
^ a s  asked to make suggestions with respect to the management of the Press, 
machinery, etc., but not about the storage of paper. In addition, two years 
ago the Government of India decided to have an up to date press and orders 
have already been placed and parts of machinery are being received and that 
Press will be set up in the course of the next year.

Shri T. T. Krisbnamachari: Have you placed an order for a new Superinten-
.dent also?

Slirl C ^gil: In such matters, I  cannot imitate my hon. friend and be
frivolous. All I can say is that with a sense of responsibility which I owe to 
myself and to this House and to the country, I am doing my level best. Now, 
I will alBc cite to hon. Members a point which has not been raised in the 
course of the discussion. A machine was lying for more than six months at the 
dock. I am taking the House into my confidence. I have already ordered an 
inquiry in respect of that also. The whole point is that the present njachinery 
is sadly behind the standards that are expected of a modren press, and we are 
trying to make it up to date.

Now, as regards the amount of printing that has been done in the course of 
' the last two years, if I  were to give figures, hon. Members will be surprised to 
leam to what extent the amount has increased. The load of printing of reports 
and proceedings, especially from the Constituent Assembly, was very igreat. 
Thousands of copies of the Draft Constitution''were, printed. (Some were printed 
no doubt in outside presses, but the main burden was borne by the Govern
ment of India Pi’ess. Now, the work of tbas Parliament also nas increased. 
That accounts for the additional expenditure which is now included in the Sup
plementary Grant. Over and above this, hon. Members are well aware of the 
fact that Governmenl activities have increased considerably. It is no longer 
a police State* confined merely to the maintenance of law and order, and more 
and more you are nuking the Government to interfere into what was once tiK r̂ely 
a private sphere. Therefore, whatever is done by the Government has to be 
donj by Orders and Acts and this means more stationery end more printing. 
Then, ns a result of the new Constitution, certain Chief Commissioners have 
eome into existence and certain powers and functions have been taken over by 
the Central Government. All this has increased iiie work and the net impact 
on tha printing |jress of the Government of India is great.

Bbrl T. T. Sriihnamachatl: Before the hon. Minister closes his peroration,
may 1 ask him tc' tell the House as to what has happened to the 
eight million forms which have been unaccounted for?

Shri Gadgil: As I have said, it is a matter for enquiry. Then, about 
publications generally, all I can say is that 1 had no idea that this point would 
be raisoil; ctherw îse I would have bee.i in a position to satisfy the curiosity of 
my hon. friend.

Mr. Dtpvly^Speaker: Will the hon. Miniaj^ taka jk>ng?
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Sliri Oadgii: No, Sir. I  am just finiehing. To sum up, the Supple
mentary Grant that has become necessary is due to causes which were, I think, 
necesaary in the circumstances of the case and partly also to circumstances,, 
ss my hon« friend suggests, which are beyond our control.

ShA Shhra Sao: Before you put the Motion to the House, I  would like Ho
suggest to the hon. Minister that, while he has taken steps to «ee that the
printing machinery is of the most up to date character, the step® he has so far 
taken to ensure thnt the human machinery is also adequate to deal with this 
very rapidly growing department are not particularly encouraging, and I would 
like him to direct his attention to that aspect of the matter.

aadfU: 1 shall do that.
Hr, Depaty-Speaker: The hon. Minister has already stated that he is 

ordering an enquiry into the whole thing.
Shri Sblva Bao: The enquiry is with regard to the alleged irre^arities 

which have been touched upon and some of which he has also admittea on the 
door of the*House. I am suggesting an enquiry into the whole system of 
management also.

Mr. Oeputy-Speaker: I am sure the hon. Minister wiU take every suggestion 
into consideration. The question is: ‘

*‘That 4 aupplemeotary nun not exceeding lU. 27,46,000 be granted to the Presideoi 
t.? defray the charges wfiioh will come in oonne of payment during the year erding the 31ft 
^ay of March, 1950, in respect of *Stationery and PrinUng*.’*

The motion was adopted.
Mr. Deputy-Speaker: Before we disperse, I  would Kke to ask hon. Members 

what particular Demands they would like to discuss and debate in the House. 
I find that all the cut motions have been disposed of. If there are a number 
of hon. Members, certainly we will have to adjourn and re-assemble at 2-80, so 
that the Ministers concerned may be present. There is no point in debating 
the Demands in their absence. Now, may I know from hon. Members what 
particular Demands they would like to debate in the House?

8hri ObalQia: l  would like to speak on Demand No. 4.
Bhri Bathnaswamy (Madras): I  would like to speak on Demand No. 82.
Dr. DeahmnWi: I  would like to speak on Demand No. 58.
Oh. Banbir Blntfi (Punjab): I  would like to speak on Demand Nos. 53, 86

and 86.

Bhri T. T. grtahnamaflhart; I  would like to speak on Demands Nos. 94 and
104.

Bhri N. B. Jain (Uttar Pradesh): I would like to speak on Demands Nos. 40, 
55, 85 and 107.

Bliri T. H. Blngh (Uttar Pradesh); I  would like to speak on Demand No. 21.
Shrl Haik (Ori«8a): I would iike to speake on Demand No. 0.
Lala Aobint Bam (Punjab): I  would like to speak on Demand No. 75.
Mr. Deputy-Speaker: The office will prepare a list according to the serial 

number. If there are any other Members, they might let me know, but I 
think there is a sufficient number already.

H ie Minlater of nnaaoe (Dr. Mattlui): In regard to Demands Nos. 66 Had
86. I think that just before you assumed the Chair, the hon. Speaker asked the
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HoiMe whether any matters relating to the DepartmentB in charge of the Deputy 
Prime Mmistor would be raised and 1 understood that hon. Members said that 
there wag hb point t ta i  thev would like to raise. If disctuasion is raised on 
Ihese two Demands, it would be necessary for the Deputy Prime Minister to 
^ rae  back to the , House. J think he was given the ixt^presribn by the hon. 
pp^^lcer that inatterB relating to his D epart^n ts would not be raised.

Mr. D^uty-Bpeaker: May I know who are the Members who want to 
apeak on Demands Nos. 85 and 86?

Bhil H. 8. jTaln: I want to speak on Demand No. 85.
Mr. Depnty-Bpeaker: Do you insist on the hon. Minister coming back?
Bhzl V. 8̂  JilvL: I want to sneak on two things: about cooperation in 

Delhi and about the chargee in the Mahatma Gandhi Murder trial.
Mr.. .Dapnt|rr8peakar« These Supplementary Demands are confined to those 

amoui^s which have been spent in excess of the amounts iflready voted with 
respect to policies which hdve beoii accepted by the House, earlier during the 
Budget. Tliey are not to be re-opened now.

Bbri V. 8 . Ja la : I t  is not a question of reopening the policy. The question
is. why this excess.

Mr. Deputy-Bpeaker: We shall see then.
The House will now stand adjourned to 2-30 p .m .
The House then adjourned for Lunch till Half Past Two of the Clock.
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The House rc-imembled after Lunch at Half Past Two of the Clock.

[M b . S pbakee in the Chair.]
KESIGNATION OF 8HRI V. T. KRISHNAMACHARI

Mr. Bpeaker: I have to inform hon. Membecs that imder daoae 8(b) of 
article 101 of the Constitution, Shri Y. T. Krishnamachari has sent me his 
resignation of his seat in Parliament.

DEMANDS FOR SUPPLEMENTARY GRANTS FOR 1W9.50.—con/.(i.
D emand No. 4—Opium

Mr. Bpeaker: I  shall take up the Demands for Suppliementary Granta a» 
suggested by the House in the order agreed to. I shall put them to the House 
now and the rest I fthall put en bloc at the end.

Motion is :
**That a lupplementary Bom not «zoeeding lU. 23,55,000 be gnnled to the P ntid iiit 

io M fm y  th« cbavget whioh will com* in oooim of payment dnring Ilia yaar endinff the 2 ^  
day of March, 18&, in mp«Mt of •Opium*.** ^

Shri ObalQia: It was the polioy of t h e  Gbvemment t h a t  the o u ltiT a tio n  of 
opium should b e  curtailed b y  ten c e n t ,  every year and last y e a r  there was
a oonferenoe of Ministers when this polioy was adopted. On page 4 of th e  
^Jemorandtun on Supplementary Demands under item C—Payments for Special 
Cultivation in Malwa (Bs. 28,58,000)—in  the note it is said:

**Tha axMM it dn» mainly to tho encsehmeot in tka cnrmt .«rM>̂  el a okaqaa lor 
Ei. a a ^  laklia taiad in IM M  far raw opiam panhasS daiiaa llmt yaar...............**



I  should like to know what was the reaaon for *gpeoial oultivatkiti* in Malwa. 
^  Ohaxipur and Neemuoh we manufacture opium and we have also oultivatioo 
in U. P. If our ps^uotion aa well as cultivatioD i6 to be reduced by ten pw  
cent, t  do not think this payment is justified. Apart from ^ a t  our polioy ia- 
to reduce it to the medicinal needs of the country and our purchasers are the 
U.K., the U.S.A. and some Eastern countries. We have sacrificed a great 
deid of revenue and we had b rou^t it down to les^ th^^^one cxp^ rupees. 
It has ft^^n agaifi to ioiir crbreid ^  rupees: This is an unjueiafime cultiva^ 
and this expeiiditure is not juBtified and I should like to have some ei^anation 
from the hon. Fitiance Minister. There is absolutely no reason why we should 
^  back on our policy. We also desire that every year the cultivation of opium 
in the States that have come into the Indian Union should be reduced by ten per 
cent. As such I do not know why tliis amount has been demanded and why 
there has been fpeoibl cuttivatipn in Malwa. Was it undert&keh linder the 
instructions of the Government of India or was it done by the Government of 
the State in which Malwa is situated? If an explanation is forthcoming the 
expenditure may be justified.

Dr. Ifatthal; The hoâ  Member Is perfectly right in stating that the poliqy
of the OovemmBDt now is to bring al^ut a progressive reduction in the con
sumption and consequently the production of opiiw. In the conference of 
Ministers of Provinces and fitate^ thKt T held August a resolution was 
adopted unanimously that within a maxlnlum period of ten years the consump
tion of opium should be stopped except for medical and scientUic purposes. 
That policy has been accepted by the Centre and also unanimously by all the 
Provinces. It w ould interest the hon. Member to know that one result of the 
integration of the States is that the control of opium being a Federal 8ubject» 
the responsibility would be in our hands in regard not merely to the old Pro
vinces but also in regard to the States. That is the polioy of the Government 
and we propose to adhere to that policy and implement it. In this particular 
case it  is sim ply  a tech n ica l provision, because  th e  ex p en d itu re  referred  to— 
something like Bs. 23 lakhs—was incurred in respect, of purchase of opium 
from M alw a in 1948-49 but the cheque issued for the purpose of meeting that 
expenditure w as oncasbed  only in 1949-60. It does not mean any change in our 
policy or increase in production. The hon. Member has m y  assurance that the 
policy adopted by the Conference of Ministers of States and Provinces is the 
policy of ^ e  Government of India, which they propose by every poflsible measure 
to implement,

Mr. Bptakar: The question is:
'Thai » ■npplementary lum not ozoetding Rf. 25,63,000 be graated to the PrMideod 

to 3«fray tho mktgm whioh wiU oom» in course of peyment daring the year ending the 31et 
aaj of March, tA , in reepeot of

Th$ motion was adopted.
D emani) No* 9>^-IiiDUir P obtb akd T blbgeaphs Dbpaktnbitt

U t. Bptakar: Motioti is:
**lhat a JiBplMnAnton sum not ezoseding Be. 1,25,00,000 be grMAed to the Piealdeiit 

to deffaj the duurgei wlict will oame in couse of psyment during iho year ending the 9Ift 
daj of March, 19W, in reapeot of 'Indian Poata and Telegrapha Departmant*.'*

ttx i flUra JUo: In viow of tha absaaace of the Minister of Cornmunioationi 
may I suggest tjhat this Demand might be held over until some other items are 
disposed of. Towards the end of the morning session it was decided that thesa 
grants should be taken up in the afternoon, despite the statement made by the 
Minister of State for Parliamentary Affairs that certain Ministers would not be 
required to be here in t ^  aftem^n. In view of that Uiis Demand may ba 
held over (or the time being.

r: I  have no objeoiiaQ to hold it o^er.
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Shri T. T. Qd this parfeioular item I  do not know
the lion. Member had in mind to speak about, when he expressed such a desire 
in the morning. The bulk of the Demand happens to be Posts and Telegraphs 
Audit and perhaps the hon. Finance Minister will be able to say something 
about it.

Dr. Ibtthal: As far as the Minist) 7  of Finanoe is concerned, 1 think this
morning, before we adjourned for Lunch, apart from the item regarding opium, 
there was one other matter about which an hon. Member gave notice that he 
would like to raise a discussion. That was Demand No. 107. I  do not know 
if the hoji. Member who wanted to raise his question is present and if he is 
I should be in a position to reply to that.

Shri T. T. Kilduiiauebazi: Would the hon. Finance Minister be able to
suy something on Demand No. 104 which comprises a number of Ministries. 
The Supplementary grant will be accounted for on behalf of the Ministry cf 
Finanoe.

Xr. Speaker: No. 94 is Capital Outlay on Industrial Development. No. 
104 is Capital Outlay on Schemes of State Trading.

8hrl T. T» Krtihnamschart; I have raised » query on these two partioular 
Demands. My point is that where token Demands are asked for, the House 
is entitled to an explanation. If they are tabled under the main Demands they 
are explained. But these are token Demande. That means the expenses 
might ultimately be anything. So, befone the House oommits itself to these 
token Demands it must be assured to what extent the coomiitment will be.

Dr. Deflhmukh; I would also suggest that the hon. the Agrioulture Minister 
may be sent for, beoause when Demand No. 68, whi<^ is about the Indian 
Sugarcane Committee, is taken up, his presence may be necessary.

X>r. Xattbil: Sir, I must apologize for the absence of the Ministen con
cerned with State Trading. Actually, these fitate Trading schemes relate to 
Agriculture and Industry and Supply, and this morning when Demands were 
referred to by hon. Members who wanted to speak, Demand No. 104 was not 
mentioned.

Shri T. T. XrifhnamaAan: I did so, but probably the hon. Minister did
wot hear me. I mentioned items 94 and 104. In fact the hon. Minister will 
reoolloct that I also mentioned that while token Demands are made, the House 
is entitled to an explanatio?i.

Mr. Bpeeker: Anyhow, the Deputy Minister of Communications is now
here  and we m ay t^Uce up D em and  No. 9— In d ian  Posits and T e leg raphs D e p a r t
ment-.

The Deputy Xl&lfter ol Oommunioationi (Shri B inm ed Lil): i  am sorry,
Sir, 1 could not come earlier.

Mr. Speaker: Since nobody wishes to raise any discussion I shall put the 
Demand to the House.

The question is:
''That a fappltmexitary ium not exce«ding lU. 1.25,00,000 be granted to the Preeideni 

to  defray the cW got whloh will oome in coarse of payment during the year ending the 51ei 
day of March, lOM), in m pect of 'Indian Poitt and Telegraphi Department'.**

The motion va t adopted.
Dkmand No. 21—M inistry  of C ommerce 

Mr. Speaker: Then, we shall take up the Ministiy of Commeroe. Motkm is:
'*'fhat a enppliiMiiUry sum act exceeding Ra. 1,30,000 granted to the Pretiilent 

to defray the ohMM which will oome in eourse of payment daring the year ending the 31st 
of March, 1950, in respect of Ministry of Commeroe*,**
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Sim T. N. Slfigh: I have not muoh to say except that 1 feel that this Dexuaud 
hag been made because of certain increase in staff and increases in pay, dear
ness allowance, etc. in the Foreign Trade Control Department. In regard to 
these temporary increases, especiafiy in a temporal^ Department, by the nature 
of which it is not p̂ »8sible to contemplate that this Department will be continued 
too long, I feel that very rigid economy as well as strictness should be exercised. 
My point is that we know that these control measures regarding imports and 
exports are of a temporary nature. They cannot continue for long. Then, by 
increasing staff in the middle of the year you burden yourself with a staff which 
sooner or latter you will have to curtail. This sort of thing has 
happened in other Departments also. But I  am raising this point 
here specially because I feel that this Department is not of a permanent natiu*e. 
Therefore you may continue to have a certain minimum staff, but as this control 
business is bound to go in a few years the mcM*e you burden yourself with tem
porary stsff, the greater the problems you will have to face in future. Their 
disbandment, their reabsorption in some Departments, all these questions will 
arise. I  also feel that we could do with a little less staff in this Department.
I  have had a feeling that this Department is over-bxirdened with more i?taff 
with the result that the output of work is slower. Sometimes it does happen 
that if you have a larger number of staff than you actually need the output of 
work goes down. A soimd principle in business, at least to my mind, is that 
if you require ten men, probably you wiU get the best out of your men if you 
have only nine, for the very simple reason that due to heavy pressure of work 
the lesser number of meo try to give their best so that they can cope with 
the work. So I would suggest that such increase in a temporary department 
should be avoided as far as possible.

iSeoondly, in this item a large sum has been spent on frequent advertisements.
I  want to point out that these advertisements are due to the fact that the policy 
of the Government has been changing hi regard to this control system too 
frequently. For instance, in regard to the Open General Licenee business, 
which came in for discussion during the Budget discussion also, we remov^Hi 
the restrictions on Sterling Areas so far as certain categories of importR wf^ve 
concerned. The result was—of course the Finance Minister got a lot of 
nue through Ciisioms duty and he was very happy—that six months aftv̂ r, wo 
realized that we were very rapidly running short of our Sterling Balances. 
Therefore we had to stop it. Now, I feel that this change of policy has been 
mostly due to the fact thnc there has been clamour from this section or that 
section of business. Especially with regard to the O.G.L. I an' drmly of the 
view that the merchant class, the trading class, which is intijrested in the 
im)>ort and export business—which is interested in importing and selling it and 
getting the commission out of the trade—that class of people managed to put 
a lot of pressure, managed to publicize their grievances and we were influenoed 
by them and we changed our policy regarding the O.G.L. The moment there 
was a glut in ihe market it did not suit their interest......

Tha im igttf of Oommme (8hrl Vaogy): Sir, are we discuising the general
questioM of policy in regard to Open General Licence?

Xr. Speidnr: No. no«
8im T. V. 0iii|^: I am pointtng out thal you bad to spend more on adver

tisements and in &at connection 1 wanted only to say that it was because of 
the changing policy that you have to advertise frequently. Once you went 
to 0. G. L. you had to give ttie whole list and advertise, , When you 
stopped it you had to do so. When you resmcted it ov 
mo^fied it you had to advertise again and thus so many frequent adver 
tisements hi^ to be made. That is why I am pdnting out this aspect only to 
emphasise that vou could have avoided this expenditure if yo\i had got a con
sistent ani steady policy throughout the year. That was my point. I wanted
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(Sliri T, N. Siugh]
to point out these things, not that I grudge the expenses, but I feel that If in 
the next year we take note of this point, probably we shall not have the neces
sity to come belore the House for supplementary expenditure for this sort of 
thing.

Dr. Deshmnkh: I regret I cannot agree with my hon. friend who has just 
sat down. 1 do not know what particular information his oonclusionB and 
inferences nr.) based upon, but 1 for one would strongly support the Demand 
and would r»ot grudge a little more expenditure on this because the complaints 
with regard to the control over our foreign trade have even now not diminished 
in any way. My friend was of the opinion that controls are likely to l:>e removed 
and' therefore there should be only t«emporary staff. The fact is that it is the 
teni[K)niry nature (̂1 the staff which has given rise to so many complaints. 
They have no sinke In their appointments. Therefore, it ifi only human nature 
thnt they do not take their work seriously and resort to other means of making 
good or enhancing their income. Looking to the complaints in this respect that 
are mounting daily, I feel that there should be some security and surety of con
tinuity of tenure provided to these officers, so that the way in which the control 
is exercised at the present moment would be improved. At present, whcrt 
happens is that tliout>ands of applications are received and the staff is hope
lessly limited. One person cannot go through 200 or 800 applications daily and 
you cannot expect him to scrutinise all of them and come to a decision From
this point of view, 1 ^^ould urge that the temporary staff should be made perma
nent as far as possible and their status and salary should be increased, so that 
they can be trusted to deal with these matters more reliably and honestly. 
The whole nierchunt community—in fact, everybody who is connected with 
foreign trade—is today in a hopelessly harassed condition. They have to come 
and stay here for weeks and weeks and ultimately they find that the papers nre 
not trucenble or something of that sort. Prom this point of view, this Demand 
is, in my opinion, quite justified. I would urge the hon. Minister to look into the 
maWer with greater care and see that the temporary nature of the olnoers and 
fitaff does not continue for lon̂ * to do the mischief it is doing today.

8hti Tytfl: I have not much to comment regarding the Demand. I  only
want to point out to the hon. Minister of Finance that when there are Supple
mentary Demands on account cf additional posts or increased expenditure due 
to dearaess and other allowances, some detailed notes are necessary. Jt is not 
enough to soy “ due mainly to the creation of additional posts...*’ That cannot 
enable Parliament to know whether the demand is really genuine or not. We 
must be told the number of posts; why they were created; whether there was 
additional work; what kind of additional work there was; and so on. The 
previous Government did not think it necessary and it was not their practice 
to take the House much into confidence. They tried to get their demands 
pussevl somehow. But toda; Parliament wan^ to \mderstjpipd the as it
stands, aiid whenever simiUr dem^ds^ madei would hon.
Minister of Finance to give us fuller notes. He should not mind a little ia?ore 
<3xpens*̂  by ])rii.ting a few more lines on paper. This would enable the House 
to kAOw Jiow the demand ciam9„e^u t. , . .

n i l  TS^Ogf: I  entirely a^pr^ciate my hon. Jriend 8hri Tyagi’s difficulty. Ab
a matter of fa c t, the past practice has been to circulate along with the Supple
mentary Deiriands the relative  ̂ proceedings of the Standing Finance (5ommitt-ee. 
Unfortunately, some of the Denpiands und(er discussion relate to proceedings 
which took place very req^tl^ and evidently the proceedings could nOt be 
printed. I have before me a pretty long statement of the case on behalf of 
the Commerce M:n>Btry which was laid bdore the £itanding Financo Committee, 
on the basis of which this Grant was approved by that Committee. The whole
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note was e:;))ectod to be printed and oiroulated to Members as also the ^ist of 
what took place and the opinion of the Standing Tinanoe Committee It is a 
pretty long docuinent. I  can eho^ it to my hon. friend and 1 am sure he would 
be satistied in regard to everything that he wanted to know.

Sluri TJragl; In that oasa, a brief note would have been better.
Mr. Speaker: I  may infonn the hon. Member that three oopies of tiieae

proceedings have been placed in the Library. A circular was sent last night 
to hou. Members, notilying this fact. I t  is possible, of course, that i\ll hon. 
Members may not h&ve rei^ them.

Shrl T. T. grmtfmamachari; I  have gone through those proceedmgs, but I
am afraid I am not any the wiser. I would like my hon. friend the Miniflter 
of Commerce to note that.

Bhii Heogy: Well, I  do not know. At least, the Standing Finance Com
mittee was perfectly satisfied as to how the Demands arose.

Bhrl lyagi: My point is not clear, it seems. What I  want to have is thii.
In the footnote, there should be a reference either to the decision or to the 
meeting of the Standing Finance Committee which considered this nmtter. 
There should be a reference to the papers laid on the Table by my hon. friend.
One or two paragraphs alone on these lines would have sufficed. I do uot want
that lengthy note to be incorporated. Supposing posts are created in Bouibay 
or Cftlcuttn. We nuist be told why they were created—whether due to adJition- 
al work or otherwise—etc. Only a few remarks like that should be incorporated 
in such rases.

Shri T. T. KrftiiHiftirtachari: Might I be permitted to add, as a person who has 
been for donkey’s years a member of the Standing Finance Committee, that 
the Standing Finance Committee Beport is always in tti'e fotxh of iinswei^ to 
a questionnaire and imless we know what is the background of the thing r('ferred 
(to, Members may not be any the wiser by reading the proceedings of the fcjtand- 
ing Finance Committee alone.

SHii Maoori The questionnaire forms part of the ph>ceedingB of th# 
Standing Finance Committee. I have a copy of the memorandum V7hich is 
in the nature of answers to various questions. {Intsrrviption,) I t is usual to 
supply a copy in the form of a printed booklet. This year, due to shortness 
of time obviously, the printing could not be done, but as pointed by you, Sir, 
a few copies have been placed in the Library. That is all that I can say with 
regard to the question of procedure.

As regards the question of staff, it is very regrettable that, in the very nature 
of things, the staff of a temporary organisation of Government has to be tem^ 
porary. We cannot possibly make permanent appointments in a temporary 
organisation, but subject to this difficulty we are t^ing our best to see that a 
fair proportion of at ka^t those wht> have to do the responsible p ^  of the 
Work—i.e, officers—is drafted from permanent appointments which they may 
be holding eisewhere. their services being, so to say, lent to this organisation. 
That is uU that can be done, and that is what we are aiming at. As a mntter 
of fact, some of the officers belong to permanent Services and they ha\rf* been 
drafted from Various Ministries including the Commerce Ministry itself. 1 do 
not think that I need say anything more on this particular point.

Now, I wish I could agree with the hon. Member who said thAt the fewer the 
staff the greater the efljoiency wiU be. As a matter of fact, as has t)een f>tated 
tgr Diy hon. friend Dr. Deehmukh, there is a lot of complaint on the score of 
Cum ulation oi work, delay and all that. From my own experience, I may sa j 
that when I took over charge of this portfolio—I am speaking from memory 
—there were very nearly 60,000 applications pending consideration. In order 
to clear up these arrears, the Finance Ministry sanctioned quite a considerabla
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(Shri iNeogy]
addition to our htaff. I forget the number— ît may be over 70. We also mttnag- 
ed to draft the services of some of the officers of the Commerce Mioistry itself 
to the Import Cootrol Organisation, and the very first difficulty that we were 
faced with was that there was not sufficient room for the additional staff to sit in. 
So, wo are working under various handicaps about which I think most hon. 
Members have no idea. I am perfectly aware of the grievances of the public, 
but the circumstances under which people have to work are a l^  most difficult. 
But we are trying our best tc improve matters. As a matter of fact, the ques
tion came up on diflerent occasions in this House both in this Session and in 
the last, and the House has committed itself to giving the Import Control 
Organisation an increase in the number of staff so as to enable the work to be 
8 P.M. ^ ^ d ite d  and improved. We have akeady taken in hand the reor-

* ‘ ganisation and we shall be in a position to see in the course of a few
months Rg to whether the required improvement takes place.

Mr, Bpaaker: The question is:
♦ A  uupplementa^ sum not exoeeding lU. 1,30,000 be granted to the President
to the cbergM wfiioh will oome in ooorae of payment daring the year ending the S lit
day of March, TOO, in respect of ‘Miniirtry of Oommerce*.** * »

The motion was adopted.

D em a n d  No. 58— A q r ic u l t u r k

Mr. Speaker: Motion is:
*'That a supplemeatary sum not exceeding Re. 10,66,000 be granted to the Pieaideiitl 

to defray the charges whioh will come in course of payment dnring the year ending the 31st 
day of March, 1B&, in respect of ‘A^coltore*.*'

Dr. Deshmiildi: The demand relates partially, at any rate, to a grant ta
the Indian Central Sugarcane Committee. The amount provided for ia 
Rs. 1.75,CK)0.

Now, with regard to the working of the Central Sugarcane Committee, I  
think the hon. Minister of Agriculture will agree that this Concmilttee hns been 
urging upon him the desirability of endowing it with certain executive powers. 
I  know that thero are certain difficulties, constitutional as well as otherwise on 
account of whicn Government is not a position to give full autonomous powera 
to the Indian Central Sugarcane Committee.

But, the situation at the present moment has altered altogether. We had 
the Sugar Syndicate working for a number of years. That has now been more 
or less disbanded, although we do not know at what stage that disbandment is 
at the present moment. There are only short occasional reports appearing 
in the papers that the Syndicate is going to be wound up; we do not yet know 
what exactly has in fact happened. Then there has been another change v;hich 
is very important, and that is with regard to the withdrawal of protection to* 
4he sugar industry, although U 2ider the present circumstances the withdrawal' 
of the protection will probably not have any adverse effect either on the sugar 
industry or cane growers. Wo have on the one hand no foreign exchange to buy 
sugar abroad, and secondly there is also a bon on the importation of sucar. Bud 
the whole position about the Indian Central fiugaroane C om m it^ is far from 
satisfactory.

In the course of a speech before the Indian Sugarcane Committee the hon. 
Minister of Agrioulturs suggested that it was his idea to form a sort of a sugar 
council. I t was intended, I believe, to be an advisory body in matters relating 
to growing more suflaroane, the prices of sugarcane and sugar, grant ot
pro^tion  to the industry etc. 1%e proposed council was also expected to deal 
irilh matters relating to distiibution of sugar. The whole crisis in regard ta
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sugar has ooourred on account of the ungatiefaotoiy distribution of the com
modity and yet the Ministry is acting on ite own and the Indian Central Sugar
cane Committee has nothin*, to do with it. Now, I think the claim of the Cen
tral Sugaroane Committee to have a say in the distribution of sugar is not an 
^reasonable one. 1 would, therefore, like to urge, taking opportunity of this 
demand coming before the House, that the hon. Minister should examine the 
possibility of associating a small sub-committee of the Indian Central Sugar
cane Cominitteo, lirstiy, by endowing it with some executive powers, and se
condly consulting it in regard to the distribution of the commodity.

A h we know, this is one of the main and vital problems which has nffocted 
and afflicted the whole nation nnd it is high time that Government takes into 
consideration the advice of an expert body like the Indian Central Sugarcane 
Comrnitt/eo. It is natural that a common man should say that there is no 
reason why the price of sugar should have gone so abnormally high—as high 
as Ks. 3-8-0 per seer. As T had occasion to observe recently every hundred 
miles seem to. put an extra four annas on the black-market price of sugar. Now 
nobody is happy about the position and 1 do not think that anything very 
grave would have happened if we had chwlked out a definite and a different 
policy. I personally think that there is every reason to pursue n different 
policy from the one which we are following. We could, I think, have improved 
m ritte rs  by iissixsiating the Jiidinn C en tra l Sugarcane Committee. For tlu) sake 
of being within bounds T am referring to the Indian Sugarcane Committee, as 
otherwise I am very much nervous tb a t  you will rule my observations out of 
order. Therefore, I have to connect every observation I make with the Indian 
Central Sugarcane Committee as I fear you may at any moment say that I 
cannot discuss the sugar policy of Government on this "demand. If Ihe hon. 
Minister had taken the Indian Central Sugarcane Committee into confidence, 
wo would not have been in the plight in which we are at present.

I would also like to point out that the grants made to this Committee are 
hopelessly insufficient. If we compare the grant which is proposed to be given 
undor this demand with the grant that was made in the previous year, we will 
find that there is a great difference. The Indian Central Sugarcane Committee 
has been agitating for a very long time for more funds and if these are not made 
available, research and other work which has been undertaken by the Com
mittee, at the instanc>e of Government, are liable to suffer.

Prof. Bioga (Madras): I agree with what my hon. friend Dr. Deshmukh 
has said just now. At the same time I wish to warn him as well as this House 
that it is not enough to endow this committee, or any other commodity com
mittee with a few or a large mmiber of executive powers. What is more im
portant is that in addition to giving these powers the Finance Ministry should 
realise that these committees should be given sufficient authority to spend 
moneys that are placed at their disposal.

My hon. friend Dr. Deshmukh said Uiat the money placed at the disposal 
of this Committee is not enough. But the complaint that was made t t  the 
meeting of the Standing Finance Committee was that the Sugarcane Com
mittee was not able to spend all the money that was placed at its disposal. 
Some of my colleagues were rather inclined to the view that even the funds 
^ a t  are placed at their disposal may be further reduced on the plea that this 
Committee was not able to spend it. I t  is as well for this House to tnquire 
wh\ it is that this Committe and ^ e  other commodity commfttees like the 
Indian Oilseeds Committee have not been able to spend the funds placed aS 
their disposal for developmental research. I t  is all because of the difficulties 
that the Finance Ministry puts in the way of these oommittees spending their 
own funds. How do these committees function? Thev are all sti^utory bodies 
nod they have a number of sub-committees formed subject-wise. Their rcjports
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[Prof. Ranga]
to tho Finance Svib-Cornrnittoe and after scrutiny there in the light of the 

nndB at their diflposal and in the light of the demands of the State Gbverti- 
iiientB for their own Bchenies, certain decisiona are arrived at. These decisions 
then go before the whole of the Commodity Committee which waf̂  at one time 
called the Commodity Parliament. The decisions are discussed there at great 
length and conclusionB come to. The Secretaries of these different Com
mittees then try to implement those decisions by drawing funds from their own 
allotments already deposited in Banks in their own names. But, unfortunate
ly, at present these decisions have to be communicated by the Secretaries 
along with the schemes to the Agriculture Ministry, The Agriculture Ministry 
sits over these proposals for several days if not months before sending them up 
to the Finance Ministry. In that Ministry the tortuous progress begins. 
There are references to and from this Ministry to that and in the end the 
1̂’inance Ministry cutn down the grants and sends back the papers to the 
Commodity Committee. This Committee, which is not in the know of the 
details of the schemes proposed, sends up the thing back to the appropriate 
Committee or the State Government concerned. The State Governments 
thereupon say; ‘We do not want these things. These funds are not enough. 
We have appointed some staff and if these are all the funds that we could 
have the staff will have to be disbanded'. The schemes come back again with 
the information necessary to give the Finance Department a satisfactory 
answer and ultimately the committee concerned, in exasperation, accepts 
whatever the Finance Department gives. I do not know if these things come 
to the notice of the hon. Dr. Matthai. Some six months later the f^ l  com
mittee meets again and if it does not agree with the Finance Department, a 
delay of another six months results. In this way one year or two years are 
wasted over the implementation of schemes. As a Vice-Chairman of one of 
these Committees this has been my experience. I  am not M e  to say to this 
House that we have been able to implement even 60 per cent of the schemes 
passed. This is so, not because we have no funds, but for reasons I have 
given. For instance the Oil Seeds Committee has ten lakhs groaning in the 
Bank; we do not know what to do with the fxmds. The Finance Depart
ment is resp6nsible for this situation. The Sugarcane Committee also has 
large funds at its disposal.

4n Hon. Member: Forty-nine lakhs.
Dr. Deskmukh: Seventy-foui; lakhs.
Prof. Btflga: All this money is there groaning in the banks. And yet tiie

finance Minister says we have no grants for research. Here is money 
earmarked for certain purposes and placed at the disposal of the various Com
mittees, to guard against the exigencies of the Centrid requirements.

Lest this House should have all the time to devote to the administrtition of 
these things, we have created ‘Parliaments* and even when those ‘Parliaments' 
come to definite decisions, some clerk in the Finance Depfl^ment looks into 
these tilings and raises a question, ‘why?’. Then the whole chain begins to 
move. In this fashion we are frustrated and rendered incapable of spending 
the funds placed at our disposal. Do we not want cheaper sugar and greater 
production of sugarcane at cheaper prices? Then, is it not necessary to im
prove and develop these researches? How can you do so unless funds are 
placed at our disposal? Is it contended seriously that a statutorily-constitut
ed body is less responsible than n clerk, a Deputy Secretary or even a Secre
tary of the Finance Department? I have been one of the champions of 
Finance Ministry remaining as the watchdog of our finances. I am still their 
champion in that respect. But here you have created a specif maohiner7 « 
They should not bring in this Agriculture Department first of all. as a sort of
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xnidwife. It need not intervene between the Commodity Committee and the 
Finance Ministiy.

The second thing is that in the Finance Ministry also, some responsible 
officer at top level should be responsible for scrutinising thepe things and 
passing them within a definite period. Within a fixed period of time, he 
musi'< see to it that all the questioning is over and dcfinitt* sanction is given 
to th(3 sch em es sent up to the Finance MinistiT aftor scrutiny by the various 
sub-committees and the Commodity Committee. U nless  and until the Agricul
ture Ministry as well as the Finance Ministry make up their minds to speed 
up the work, it will be impossible to do anything to push ahead agricultural 
research What is the earthly use of blaming the poor Indian Council of 
Agricultural Research that it is not able to give satisfactory results? Borne 
friends of mine___ '

Slirl B. Dm : You forget that it was the Imperial Council of Agricultural
Hesearch.' It did nothing and it will do nothing I

Prol. Banga: I have always disagreed with friends who held that view with 
regard to this Council. 1 have always held the view that this Council is of 
Tery great importance and I am glad that it was established. I am anxious that 
it should be further strengtTiened. But I am free to confess to the House that 
its working will be unsatisfactory so Jong as this double-filtration that is going 
on today is insisted upon, first by the Agriculture Ministry and then by the 
Finance Ministry. How did you raise the fimds placed at the disposal of 
these Committees? The funds were raised by an agricultural produce cess. 
Yo\i said that you are placing tljese fimds at their disposal. In the Indian 
Council, the States Governments are also represented. They have a number 
of sub-committees for various schemes. After scrutiny and consideration, 
they finalise certain schemes and send up their proposals to the Agricultural 
Ministry. There somebody sits over the proposals and again in the Finance 
Ministry thia business is repeated. Therefore, even in the case of the Agricul
ture Ministry I suggest that the same procedure should be followed as soon 
as possible.

The hon. Dr. Matthai, whenever he accepts a point, is really quick in 
jiroperly responding to this House and implementing its decision. I sincerely 
hope that he would be able to help the Indian Agricultural Council as well aa 
the Sugarcane Research Committee, etc. to discharge their functions and give 
better satisfsction to this House.

Sri M. A. Ayjangar (Madraa); I  was one and I  will be one sow to oppose
the Grant to the Indian Central Sugarcane Committee of Bs. 1,75,000 for this 
reason that it has accumulated a sum of Rs. 74,00,000 already. What is 
now asked for is not required for its current expenditure. From the ejsoise 
duty on sugar at the rate of one anna, year after year, for this research on sugar
cane a sum of Rs. 4Q,(X),0(X) has been collected. This year what is wanted 
by way of a Supplementary Grant is not that they are short of funds and 
therefore Rs. 1,75,000 are necessary for payment to the establishment before 
file end of the year. This must also go as if this is the first charge upon the
excise duty on sugar on the general revenues of India. The idea is that thia
money must go into this pocket and go on accumulaUng there. It is charge cm 
our funds, and' therefore wherever any Research institute is established, morey 
niay be paid to it from time to time, but technically and constitutionally 
it is not proper that we should allocate this monev so that it may accumulate 
for years and years. It is not a statutoiy cess that is imposed. It is under
the Finance Bill that the ezcijse duty is imposed and this one anna is set apart
for purposes of research. I t is ol^atoiy for the Minister of Agriculture to 
oome and tell us why 1^. 1.75,000 are necessary tor this year that he waata a 
supplementary grant; otherwise the Institute will have to be closed. Nothing
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[Shri M. Ayyangar]
of that kind i» placed before us. On the other hand he w »t#Jihat money J o  
be aooumtilated. I  enttrely agree with my hon. friend Prof. Banga that t t o  
money we supply from time to time is being accumulated and the very baBia of 
a Bupplementaiy grant is not there. Why should we create an moentive for 
gquandering the accumulated reflources? It is not as if when the CenTOl (gov
ernment sanctions an expenditure of Rs. 860 crores year by year, it will not bê  
able to give Es. 1,75,000 for the purposefl of sugarcane research.

I understand that this Besearcb Committee meets often and officers from* 
the Finance as well as the Agriculture Ministries attend the Committee meet
ings. They listen to what is said, they are practically parties to the resolutions 
and when the formal sanction is sought and the papers go to them, the very 
officer who nods his head to those resolutions puts up a que^ as to why this 
money is wanted. I do not know how this kind of red-tapism will produce 
the jjeaired results in research. If it is a question of window-dressing, it is 
all right. I feel that the research funds are not at all serving any useful purpose.

I understand that there is only one gentleman who js  in charge of 100 
commitf/oeB in agricultural research. Ho is supposed to know everything, such 
MH sugarcane, oilseed, rice, potato, etc. In this w h v  vested interests are created; 
one man catches hold of im Institute and he would not allow that Institute 
to go forward. There is Mr. Venkatraman who is an expert on sugarcane. He 
is prepared to spend all his time but another man has got hold of that Institute 
and he would not allow it to progress and that is the way these Institutes are 
working, l '̂orroerly I was under the impression that various funds are needed 
for various research institutes but now I see that there are pockets and vested 
interests created in various ways. I t  is all a window-show to the outside world 
that we have so many research institutes. But nothing happens in the field 
of research, in the field of agriculture or in the field of industry. We are 
spending lakhs and lakhs and these amounts never come under our scrutiny. 
No administrative reports are given. We do not know what is going ta 
happen. I am not one of those who believe that no research is necessary. I 
believe that research is necessary in every department and that is the only 
sure way to make progress. We are in a scientific age and we are far behind 
other countries in this matter but unfortunately these are in the hands of per
sons who have absolutely no knowledge of research; they are sticking to what 
they learnt 25 years ago in their school days and they will not allow knowledge 
to percolate. That is the unfortunate position. I would therefore urge upon 
the Minister and the Government to appoint an Enquiry Committee to go mto* 
the various institutions that have been created.

Another matter which I wish to bring to notice is that a scientist whose job 
it is to make research immediately after taking the job finds it profitable to 
go into the Secretariat and thus wastes all his time ond energy in sitting at the 
desk and doing clerical work. In one breath we say there is want of scienti
fic m ^  power and in another breath we are drawing all the scientists into tha 
administrative offices of the Secretariat. I would therefore say that the time 
has come when greater impetus ought to be given to scientific research. I  
would urge upon the €W>venment to appoint a Commitiee to go Inio all these 
research institutions for which moneys are being granted from time to time 
and see how far research has really improved, what gain has come to us and 
bow far these researches have been implemented and until all this is done. 
I  am not in favour of granting this Bs. 1,75,000. I t  is not wanted for current 
expenditure, but It is for the purpose of accumulating in some other fund over 
which you and I have no control. That is my point so far as that matter ia 
oonoemed.
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Then, with respeot to a small expenditure we are making muoh. I am a 
Member of the Standing Finance Committee. The Standing Finance Com
mittee proceedings are printed and supplied to us. We are only 16 or 20 
persons. Are they printing only 15 or 20 copies? At least 250 or 800 copies 
«re printed and they could be circulated to the Members of this House.

Dr. Katthai: My hon. friend Mr. Ayyangar will understand that the meet
ings of the Standing Finance Committee in regard to these matters were held 
so recently that it was not possible for us to get them printed in time. So 
in order to put the House in possession of the information, we adopted this 
rather provisional arrangement.

Shri M. A. Ayyangar: I  am glad, but unfortunately the hon. Minister 
forgets that I  am also a Member of the Standing Finance Committee. From 
time to time as and when the meetings are held we get printed books of this 
kind. I  a^ee that if a meeting was held the day before yesterday, it would 
not be possible to supply copies but these volumes were printed in January and 
there is not even an index and it is a job for a man who is a Member of this 
Committee to go through them or make any constructive suggestion.

Then I come to another matter and I would like hon. Members to note 
this; During the Budget session all materials are placed before the House 
and new schemes also come within the Budget. But after the year is past, 
before another year comes in, if any new schemes have to be undertaken, 
which is the agency which goes into that matter? The Ministiy concerned 
makes a proposal and sends it to the Standing Finance Committee. The 
Standing Finance Committee goes into that matter fully and it is only in the 
form of supplementary grant the scheme can be embarked upon and this may 
ultimately cost crores of rupees. In all these matters, I would insist upon the 
hon. Ministers to whom these items relate to stand up and explain them to the 
House, because this is not a supplementary demand but they are in excess 
with respect to the principles which we have accepted already; they must 
stand up and then say: “During the year under review for which I have como 
tor the voting of a supplementary demand, these are the new schemes I have 
undertaken.'* It is lo cost so much and it will take so many yeMrs to
tjomplete it.’ Tt is not enough if some information is given in some comer 
of this book; it does not mean that pointed attention is drawn to all these 
matters. There are enormous schemes for which there are Demands of 
Bs. 1,000. But I would urge upon the hon. Minister to como forward and 
inform us why and how these Demands are made, before asking the House 
to pa^s them.

As regards sugar, I think I have said enough.
There nre juRt one or two matters more which I would like to touch upon. 

If you will kindly turn to page 25 of this book, there you will find Demand No. 
53 and there is this item— F̂. 4 Grant to the Rajasthan Underground Water 
Resources Board—Hr. 1,.50,000, and the note says it is “ to examine the 
possibility of tapping the underground water resources hi Rajasthan.” Now, 
there has l>een in Delhi for the past four or five years an Underground Wat̂ r̂ 
Board and I understand one Assistant Engineer with the rigs iready avail
able here demostrated that he could bore wells at the cost of Bs. 15,000. He 
actually dug three such wells round about Delhi. All along jt was said that 
it will cost Rs. 75,000 to bore one such well and white men have to be im
ported from America for this work, and without this cost and the mon and 
machinery from abroad nothing could be done. But here was s  demonstration 
by an Assistant Engineer of three wells close to the capital of India being dug 
at the cost of Rs. 15,000 a well. But then they did not pursue this matter. 
No pumps were allowed and water was not allowed to be pumped up. The 
^existing Underground Water Board was disbanded, the whole organisation 
•went underground. And here we have it again all through the deaart coming
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fShri M. A. Ayyangar]
up Hgain in Rajasthan. At the Centre you do not want it now, you have dia- 
banded it, ax^ it is reported that Ba. 75,000 would be neoessaiy for boring a 
Well. But it was pointed out that Bs. 15,000 was enough. This was donis 
by an A ssist^t E n ^ e e r, but because he was an Assistant Engineer who did 
something which the Engineer could not, what do we do? We decide to drop 
the whole scheme. Au(l now you want to have this work started at Bajasthan. 
This is ^  nW  scheme started after the Budget. Should we not go into thia 
matter? Unfortunately this is the position. The Ministers are not able to 
check the subordinates imder them. Investigation is necessary in these* 
matters. Here was the case of three wells being.dug close to Delhi and at 
the cost of onl^ Bs. 15,000 a well, and this organisation that you had in Delhi 
hai'been disbanded and h€^ is a Demand put forward to start another' at 
Bajasthan. How on earth can the hon. Minister expect me to support this 
Demand*?

81url Tyagi: No action has been taken against the Engineer who......
The Minister of 7ood and Agricultnre (Shrl Jairamdai Donlatram): May I

point out that the organisation at Delhi has not been ftboliflhed?
Shrl M. A. Ayyangar: Is the central organisation here in Delhi now?
Shrl Jairamdas Donlatram: Yes. I shall explain the position when I  

reply.
Sliri K. A. Ayyangar: Very good, I  shall wait for the hon. Minister's reply^

But 1 have uIbo been at this for flome time now and I have understood it 
differently.

Shrl T. T. Krishnamachari: It is ctilled the Central Ground Wfî ter Organi- 
Btttion.

Shrl M, A. Ajryangar: Well, as I  said these are post-Budget schemes. 
There is then the grant for the scheme of crop cutting experiment on wheat 
and paddy. I am not against making researches, and during the course of the 
year many things may come up for which money is required. But we have 
to go into these matters also. For a long time in the Indian Agricultural 
Besearch Institute exjierimenta have been conducted and there have been 
statisticians also. There was one—T forget his name, but it began with the 
letter N. What we want to know^s, what has been done so far, and how far is 
this additional sum necessary, and this the Minister in charge has to explain 
to the House before the House can vote in its favour.

y>wfr : amtfvw fftvt (Hon. th« Deputy Speaker)
# 'Jit itfinPT ^  {Indian sugar cane Committee)

(grant) Ppit ^  i >d*iW >(<t
Vint Pi* ^  % •nv ^  wwt ^ 1 ^

(Committee) % vnr if
iftr % fw fW  ^  t  ^  ?r*nPTT j  %

vrw ^  fvar% l i t  if VT ̂  (light) ^ r

ift vihftrAv (CJommodities Oommittee) f  «nrr aiw
?ft l̂«fT Pit (Beeearch Committee) ^  |

^  ^  11 «rr
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«RTC «rrwtt ■rnirftr^e^ (interest) »uwr 
fWiT, VREi* ̂ rwlf % (representative) i ^  «#ln a i#
5<TrcvT?n’̂ ^ ^ . | ’, ^  ^  «t«r ^ * N w  #  wfwi f'^v^^-vranr
^  Tc if^  ^  I w>K STW i[ ftr*n VTST ^  ^  irtT m

% vnrf if f^*nw f tw  ww fv 4 t « n . ^  i t  w tw v
Xegriottituriste) it Wf^Tw 

(representative) vtirrfimwrv I «wiWTWW!̂ <iwi¥wf r̂ff%‘
( 8nR^?TTPirPT v ftv r^ n p r

# i enn:i«r#t(<hiwiAe6f
^  (majority) ^  ?ft iff ’snŝ w f tfw i (tiie hon. the
Finance Minister) ^  fv % nmfinFii* i

A irhftgr w  ^  w  ira’ !• «?»rar j  ft> tpftw*R tMfHwd (Ministry
of Agricultnre) ^  ^  -rrf^ 14' H«npn f  fv ttif tw rc fW ^  vt qv 
^ 5rtr Tc R*n >̂iT 5̂*11 i H>f6»iiiC ^  ^  Pfst ît
? r w  1 1 f W f t  v t aftr ?r*ifrw ?ify ^

^  3mr?iT wrtfT mip  ̂sfrr ffT3f» ^  (underground
Research Board) fsR trfw t ^  i t f ¥

?rmfw5TT^^T??rr5 1 irsp arftreffT ^̂ frt̂ T̂n: (Aseistant 
Engineer) 1 1 i  a rp t^  ftrfiiHX

(hon. Minister of Agriculture) ^  %
31^ JTS »nTT t  1% rMpHWC ^  7T ^  ^ «fk qv fan
ĴIR f w  3IT ir̂ TrTT f w |  Pp JT? farr aiVt X* ^

% [Vhi ^ T T ^  I ^1̂ 1 ^ ^  WRT ^
ft? fRT̂  ^  % 3Tf?rC (Rigs) !Tff f»TB%, â T ?»T 3n^ ^  ^
SRT f  I ^  ̂  IRrt ^  ^  ̂ npRT 1TT*TT ^ ^  ̂ >15̂ f  ftf apR f»T ̂ PT
wRftvt vrf t r r f i ? r v T ^ ? r t ^ ^ ^ f w T f n r  I flvsrg fv
>1? ?R*T t  • w  ftiWiT W n ift fyvniy¥t *t( t  fv (TJnder
Secretary) ^  *ift (Soheme) *nni *jif »itT

ftf ^  aiWT ^37IT Vlf vrfairf ¥t f?PTT •JJRIPT*T|pn*n'̂  in’
^wi%ftiwre *pnwf <5t ^  I ^  j, 4* ftrsf n[v iwr ifrc

Tnpn f  ft> ^  ww ^wrc vnir aiirfkvr vt5»t (Ameorioan cotton) 
*nn̂  'TT (Subsidiary)^ft*TT^ ffWT ftp *n

¥t t  ftr ^  aft Vi#hflf*rFr(eoonoimst) HT i t  fffflr?
ffĤ r i  ftr ^  % î tftvwwT (Agrionlture Products) f̂t W nr
v t^ ’uSt•î ’m s i V T ^ i i n r c v r  ’̂ anftnirw^aftT jprt w^«(%wrt
^ T̂fRT;  I i^wT (Burgeoise) a r r f^ fiT i^ v f^ ^ t
Siw ftpA ^  4 in R  ifrft î Rfr 9 ^  vrtt  ̂ kiT t  ftf iwMfhFT wfif WTv t
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[Vhrft TsrfiT f%?]
gvcT ( I a f t < R 8 | i r t h i T  (America) % Pn̂ H wk

f WT% VTdi % f̂ WT
-■AvrwT 4vt <r(f VT^iv?i'i$'^hRT <R 4<tr fv̂ n«ft W

nn^ffiwvtih’anifl'^frHW^'^wflfhnT’TT^^VT^i^sftT^'tR't 
WiK^TTfrtWi w«»»Tw^8n^ t̂*mr ^ T*i% ft̂ ?»T w  ?w
fijHII’H ^  'fVTWR Vt I 3I>K STI7 9<«)fl« i| ftf snr^VT VTCT
vtarn^ m ftm rt (eubeidize) «T V7=n *ri afk snrthST itt aft anr^
»n?rT t  Bife*iTT *T 'Tf ?it ft> î iftwa?siw

fW m m iv (minimum prioes) ft>w (fix)¥t ^  i whr^ 
(Boyd Orr) wt isiHw« srto % i  ^  Jrtt srt?r ^  jf,
R̂fjyjuTPF sR^rttfTT^sm «<fr?r^«ifnn3rr?m'wai*rfl^»r^#flfe

# Ji5 #  Pp ann: it r  ^ v tr T fr ?ft <rwx: ^ r t t  >n̂  "tt

•flrtiWt I ?ft ^  w  5Tf̂  ^  ̂ T̂'TT ^  v^^rr^g'fi>TrsiT% fW 3rm >t wvrwiT^nrRnfl"
%3nf jf̂ OZST 'TT !T ^  <Ti fft am JFIŜT JHW

(eoonomio price) «f̂  i fw vrFff «irT tfm ^  mm t  P p ^  f w ^  
îflwT’flnwTtsftT̂ ft ^ vtf ?ir •n  ̂ i|i if
#  VPTT f t  TiRT 5  f r  n ?  ih F  I  fv  ^  W T  anff iiflf p r r  I  aft^ ̂ npttVT

Twr (Dumb driven cattle) t̂t t  qr*5 aiR ^
wraiT’rf^fvPw'fhr^^^T^ vtf'linRT^ani v w f  i

*F#ift%5ftftrai »p# #5ir^^T^wreT«rT?ft 5Jtn 
^wrer ^  '3nc?t w f<n^’$?TTinvf’R r^y t^^w i? ttsnT 7  459w
^  if aftr 5TT aw ?̂f 5[>R TT 4?rr ar«BT f*i^ aftr ^*rt %?t ^  ifft
^  »T̂  ?ft srrft VTRT <IKI9 ^ ^nw IV^h  ^pR %h  *ft f  i

TH^3RW^v«fh:'frii$Ft v ^ ^ .a fk s ir tp h r^ iR ^ f^  (Agrloul-
toral Research Institute) % # «p?stt |  i %55ftr̂  irtt s n ^  t

t  ^  »nrr, j f t ^  w  >ft fint «T«r artr ^  r̂r«ft f®  nrf  ̂ i
5>T foN <^d<j;a # »î  I at?t % anwr aiWT 3ft 3 ? ^  iw m  ft?

WT (research) ^  |  i am  ^  fr?N1 m ap^m ^Pim am ?ft 
w ^  yr̂ fit % arm i ^fvr anrr trnff ^  ftr w»?r R̂ftirT f̂t 

fW aRTR? fart t ’TT ?ft <T? ?T«fft̂  an̂ Wt ^  I TTT«r t
ftf fr«^ ^  r+'MM't % 5T̂  «?y?raT w  11 anrftrr ^  ^  % 3f?t, ai^ fv

flit t , ^  (extension) (services) arrir r̂rft f,
WTVTT ^  d̂ 'i> % 9¥*W¥ ̂ r1 otW;<, ?r̂  VT% ^ 1 9ffift l|ff

^aAxiT$fiRi^T%? f v W %vt^^4mm'i*ft  I f5*«Ki ^?fttr?>
^  ij fiRTPT an  ̂>T̂  rft # q?5t̂  an# dj*iM| f ) artr ^

airrtt^firtt (radio) ¥t 3^'»ft«f?r fnw^nm i ww
m ^ VEi¥t (Rii w  ift w  ftsT amtr^aftr vA gwT eniavift amiT̂  (ft ^



^  ^  t  ^  ^  wt*flr v tf  wtrtt i ^rnr

^  ^ f J T  f t r f j  i  ^  3 F 5 T  ^  ............................

Mr. BiMker: The hon. Member is trying to cover the whole ^ u n d .  He 
will restrict himself to the particular Demand that is before us. He need not 
go into the question of general agricultural research by the I.C.A.R.

Oh. XanUr Singh: There is a Demand:
“Payment of the Net Proceeds of the Cea» on Agrioultnrftl produce to the Indiin Council 

pf Agricultunl Re»earch.”

^  3nft ^  ^  qr ^  ^  fojnf ^  i w  finrtr v tf
^1̂ 41 ^  ift *rv?rr ^  ^  ^  ^  »r f̂gwnrr ^7^  1 ^  ^  5 ^  ^

t  ^  ^  ^  ^  ^  T̂RF̂ rr f  3TPT ^  ifNr 1

Hr. Speaker: He has sufHciently spoken on that point.
Oh. Banbir Singh : I bow to your ruling ^  ^  Tp ^  PF fW  *T̂[ TFft

f  3T|[t *17 3T?̂  ^  WRT ^ ^  ^  smfiTlft % STTTVt ^
qiVRfj^  ̂ ^  3rtr VPRTT Vtf ^  ^  PF

t  ^  (provinoialism ) ^  ^  wrt 1 firtr f e t  JTf
ITFft f  I ^ VTTTT ^  T̂RT T̂f̂TT WURTT f  fv VfiRH

^  ^  T̂cfrlT WrV^ fW  3TRTT t  W? T̂fT
inm?TT 5 fv m  ^  5TR (non-official) writ (body) ^
(attach) ^  smr arVt ^  wrm  ftr̂ rr mm t  ^  %

^  PJVT 3IRTT I
(English Translation of the above speech) >

Ob. BanUr Singh: At the very outset 1 find myself unable to agree with
the plea advanced by hon. the Deputy-Speaker that no grant should be 
sanctioned to the Indian Sugar>cane Committee. His plea is based on the 
ground that enough funds are already lying with the Committee in auestion. 
My able friends, hon. Prof. Banga and hon. Dr. Deshmukh have made refer
ences to the Committee's work in general and to the various obstacles placed 
in their way. To me it appears that the reasons are somewhat different on 
which the hon. friends have thrown no light. liooking at the constitution 
governing the working of the various Commodities Committees, to me the 
reason for this accumulation of huge funds appears to be that the Committee 
in question has been set up for some business motive rather than to function 
as a research committee. Whether it happens to be the Sugar-cane Com
mittee or any other Commodity Committee, business interests and representa
tives of mill-owners seem to dominate evenrwhere. These people can counter
act immediately all manoeuvres aiming at improvements; they are again 
oapable of suppressing all opinions in favour of utiliEing these funds towards 
any research-work. If you really wish not to let these funds getthig ac
cumulated or to use them on some research-work which may result in increas
ing our production, then it is quite necessary that the agricultuiist representa
tion should be increased in these Commodities Committees and over and above 
that to confine the number of representatives of mill-owners or all other in
terests to one or two only which should be regarded sufficient for their purposes. 
Adoption of such a course will remove the baais for the objaetion or the 
complaint made by hon. the Deputy-Speaker. Once the agri^turists atUlo 
majority they are sure to bring pressure on the hon. the Minister of Pinanco 
to accept their advice or recommendations and act upto them.
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[Ch. Banbir Bingh]
I am unable to subscribe to the view of hon. Prof. Ranga that the Ministry 

of Agriculture should in no way be cjoncemed with these Committees. In my 
opinion, the assistance of that Ministry should always be available to them in a 
aimilar position as that of an ardent advocate. Many of their difficulties can 
be removed by accepting this suggestion. The Ministry of Agriculture should 
be willing to render all possible assistance and only their advice should be 
available in the capacity of an advocate.

Further, I agree with all that the hon. the Deputy-Speaker has said in con
nection with the work of the Underground Research Board. J want to place 
before the House a few points on this matter. Firatly, I have to draw 
attention of the House to what Mr. Kashyap, an Assistant Engineer, has 
written in a book published by himself. In that Book he has given even a 
photo of the hon. Minister of Agriculture, wherein he, while standing, is shown 
watching a well being sunk. The author has claimed that the well of that 
type can be got ready within 18 to 24 hours. He also makes an attempt to 
prove all such excuses as unavailability of rigs in India or the plea that we 
in India can never construct wells quickly as false. He is even prepared to 
court imprisonment should anyone prove him to be wrong. Personally I am 
unable to say how far his statement is correct. He has, again, thrown the 
responsibility for suspension of the scheme concerned with sinking of wells on 
the Under Secretary. He has demanded action against the said of&cer who 
has been the cause  ̂of so much harm to the interests of the country and he
has not exempted even himself from any such penalty on that score.

I don’t wish to say any further but for a brief reference to the subsidy of 
Rs. 1,32,000/- proposed to be given for the import of American cottoTi, I  consider 
it to be our misfortune that our economists and all others who hold similar 
views,* should strive to increase production through effecting a reduction in the 
prices of our own agricultural products. I have no wish to get myself involved 
in the intricacies of the economics or of any other science. Consistent with 
even the fundamentals of burgeois economics, it is necessary to raise the prices 
of a commodity in respect of which we seek to achieve an increased production. 
But here it is happening quite the reverse of that. We expect the Indian 
cultivators to protfbce cotton at prices w’hich even the American or the 
Egyptian producers are unable to accept despite the fact that in the later 
country lacs of rupees are spent towards the improvement of quality of cotton. 
We expect our peasantry to produce it even at Ktill further reduced prices 
and, at the same time we want them to be able to help in increasing the over 
all production. We should pause to think how far we shall be successful to- 
inorease production while holding such notions. You will have to fix the 
minimum pricea in respect of a^icutural products if you entertain an earnest 
desire to avoid all sorts of subsridizing either on the score of American cotton 
or on that of imports of foodgrains from abroad. Lord Boyd Orr, a Secretary 
to the U.N.O. told me in a conversation that the progress with the production 
of agricultural products in America was possible only when the Government 
there had come forward to accept the responsibility to purchase such products 
at fixed prices in the event of their falling down, I have only to recommend 
the fixation of economic prices of cotton in order to avoid heavy subsidies on 
imported cotton. Some hon. friends consider the peasants to be simple-folk 
who are ignorant of &e actual value of the rupee. To that I  have to submit 
only this much that it is true that the voice of the peasants is still not loud 
enough and that they are no more than the dumb-driven cattle even now. 
Despite aU the ki$an has, at least, developed this much sense as to grow 
more of these products only which promise any margin of profit. I  will cite 
but one instance in tiiis regard. Take the case of sugar-cane. People pro- 
iM i i  of it wben its prices were high With the reduction of prices of
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gur they hftve effected a Bubitantial reduction in the ^i^uetion of sugar-cane. 
Now that they have bad ample return on sugar this year and over that no 
reduction has been made in the prioes of sugar-cane^ the peasants are buny 
this time to sow more and more of the cane.

Further, I have to make a submission with regard to the working of tlie 
Agricultural Research Institute. I had been there in tbe company o! the 
hon. Prof. Banga and some of our ki»an bretlu*en. The officer4n-charge there 
is a doctor. He informed us of the research conducted there so far. A(;ting 
on that information, we should think that we have made outstanding progress 
here in India. Looking, however, for some substantial achievements, one has 
only to be dismayed. The reason is that the results of this research have not 
been put in practice in the actual work on fields. In a country like America 
where all peasants are literate, ‘Extension Services* are in force at present 
whose job it is to show things in actual experiments on the vast Government 
fields. They invite the people to see how production can be increased l>y 
sowing a particular kind of seeds. But in the case of our country, the p(^asantry 
is illiterate, if not entirely, at least an overwhelming majority of them. They 
are unable even to understand the radio broadcasts completely. The fact is 
that not enough attention is being paid to this aspect and even if an occfisional 
consideration is given to the matter, the people put on tbis work are such 
who have no link with the local people. This morning, the people concerned 
with a scheme being worked out at present in Delhi..........

Mr. Speaker: The hon. Member is trying to cover the whole ground. Ho
will restrict himself to the particular Demand that is before us. He need not 
go into the question of general agricultural research by the I.C.A.B.

Oh. Banbir Singh: There is a Demand:

“PaymeDt of the Net Proceeds of the Cess on AgHcultural produce to the Indian Coimdl 
of Agricultural Reiiearch. *

I was just dwelling on the subject from the research point of view. We 
stand to benefit from research in no way till the results thereof are applied 
to the actual work on the fields. I was expressing what I have seen myself 
and I hope you also agree with me in this matter..........

Mr. Speaker: He has sufficiently spoken on that point.
Oh. Banbir Singh: I bgw to vour ruling. I  was referring to this end iiha 

necessity to put only such people to work out these schemes who know the 
subject well and who happen to be in a close practical touch with it. There 
was no provincial or any such idea or intention of the type in my mind. Not 
saying any further, I have only to make one suggestion namely that a non
official body should be attached to the Agricultural Besearch Institute whose 
main coiicern it should be how best to convey and propagate the results of 
such research amongst the peasants in every part of the oountry.

Shil B . Das (Orissa): My hon. friend Ch. Banbir Singh rather confused 
the two issues,—the I.C.A.B. which requires the sanction of Bs. 3,60,(KX) 
and the research that is carried on in the Indian Amoulture Besearch Insti
tute, sometime called as Pusa Institute, New Delhi. Tlie two are fundnnieutally 
different. One is a research institution where great researches are ftiade and 
if those researches do not reach the countryside, it is for the Fdod Minister to 
say why such researches do not reach the countryside. As for the grant inider 
reference, I am one of those who are very particular about the activities of the 
I.C.A.B. for the teet two years. There is no research anywhere. I^rd Lin- 
lith^w who waa a member of the Bpyal Commisaion on Agrioulture wanted 
to justify that be had done mnething for our a^culture and when be was 
the Viceroy he set apart Bs. 15 lakhs in 1929 for this Institute.
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8hri T. T. XriihaaoMcluii: On a point* of order. The obligaticm to |>ay 
to the I.C A.B. iR not a thing which is optional. I t  has got to be paid and 
I do not think this is merely a matter which is legitimising a thing which the 
government has to do. I  do not know if it is proper to go into the quesiiou 
oi

Bllrt B. Dm : You please hear me.
Mr. Sptaker: Let him address the Chair:

Bliri B. Dm; That sum of 15 lakhs was set apart and ihe I.C.A.B. steirted 
functioning as an autonomous Department under the Department of Educa
tion, Health and Ijands. At that time agticulture received the attention; of 
half the time of a Deputy Secretary, and a quarter of the time of the Secre
tary of the Education Department. Then the Ministry of Agriculture was 
created and some of us felt that this I.C.A.R. would be abolished and I draw 
the attention of the hon. the Finance Minister and the hon. Minister of Agri
culture to the weighty recommendation of the Economy Committee regarding 
this matter. I t felt that while there is a full-fledged Secretariat in 
Ministry of Agriculture, with a Secretary, Joint Secretary, Deputy Secretaries- 
and Under Secretaries, there is no necessity for the I.C.A.B. to continue ddn^ 
the only work of, as my friend, Prof. Banga pointed out, taking hold of the 
commodities’ receipts, holding annual meetings of Provincial and State re- 
presentativos trying to distribute that money. The unfortunate part of it 
they have a series of experts sitting in the hutments—opposite Imperial Hoti t̂ 
—and the Minister of Agriculture has got similar series of experts, most of 
them al)ove 55, 00 and 75, and they are all doing research in Delhi. They are 
all doing research in Delhi, research on their tables and desks.

What surprised me most is that two prominent Members of the Standing 
Finance Committee were expressing such views. This T did not expect from 
my hon. friend. Prof. Banga, and the Deputy Speaker. I agree with my hon. 
friend, Mr. T. T. Krishnamachari, that the money must have been already 
taken and. spent. I t must be sanctioned no doubt, but I would like to hear 
from my hon. friend, Shri Jairamdas Doulatram whether they have paid any 
respect to the recommendations of the Economy Committee and whether he 
justifies in his own conscience the continuance of this Council of Agricultural 
Besearch which was started in 1929 and particularly when today he has a larger 
number of experts and administrative officers in his own Ministry of Agricul
ture. I entirely agree with my hon. friend, Mr. Ananthasayanam Ayyangar, 
when he says that he does not understand why there should be two sets of 
statisticians, one set of statisticians in that hutment opposite the Imperial 
Hotel and the other set in the Ministry of Agriculture under Mr. Natu. In 
the Economy Committee we took evidence of some of the highest authoriti^ 
in the Agricxilture Ministry. I do not wish to name the gentleman—he is 
occupying a very high position today in our Diplomatic Service— ĥe said there 
is no iustifioation for the existenctf' of this Imperial Council of Agri^iltural 
Besearch. The former Legislature had granted a lot of funds and this Council 
simply disposes of the travelling allowance and other claims of the States 
representatives and only distributes the funds to the States. My own personal 
view is—and I have mentioned it in my Minute of Dissent and it 
verified_that the Imperial Council of Agricultural Besearch should be abolish
ed and its staff absorbed in the Agriculture Ministry, and one Deputy Secretary 
can easily manage the whole thrng under the direction of the Secretary and 
the hon. Minister of Agriculture. Today the House will be surprised to Jmow 
that the Chairman—or whatever he is called—of the Impenal 
Agricultural Beaearoh is Additional Secretary in the Mmistry of A^culture.

should Sardar Dattar Sin^ be Additional Secretary m the Mmistiy of 
AgricuUura?
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f t o f .  B in g a :  I s  h is opposition  to  th e  Im p e ria l C ouncil of A g ricu ltu ra l
K esaaroh  or i8 i t  to  th e  g e n tle m a n  w ho is in  charge  of i t?

Sh^ B. Das: I  oppose th e  w hole th in g . I  do n o t know  w hy th is  c rea tio n  of 
lx )rd  L in lithgow  shou ld  co n tin u e  for ever, in oppostion  an d  h o stility  to  th e  
M in istry  of A gricu ltu re . I  h av e  go t d e fln te  p roofs of th is  and  I  m ake  th a t  
d ec la ra tion  on th e  floor of th is  H o u se . I  am  glad th a t  th e  hon. th e  P rim e  
M in iste r is p re sen t. H e  is o u t fo r econom y. M y p o in t is th a t  th e  reco m m en d a 
tions of th e  E conom y  C o m m itte e  shou ld  h av e  been  ex am ined  a t  a  h igh  level by 
th e  C ab ine t. M y feeling— ^my in ju red  feeling— is th a t  th e  C ab in e t h as tak en  
no no tice  of th e  reco m m en d atio n s. T h ere  is no  use  c u tt in g  dow n 10 p e r c en t, 
from  th e  c o n tin g en t expenses . I  w a n t th e  w hole C ouncil to  be abo lished . T h is 
is th e  firs t t im e  I  h ave  g o t an  o p p o rtu n ity  to  re fe r to  th a t  m a tte r . H e re  is 
a  c lea r w astage  of pub lic  m oney  an d  a  w astage  of ex p e rts  and  I  w ould like to 
h ear from  m y  friend , S h ri J a ira m d a s  D o u la tra m , w h e th e r  th e re  is any  co
o rd ination  b e tw een  th e se  tw o se ts  of ex p erts . I  do hope th a t  th e  in d ep en d e n t 
(lo v e rn m e n t w hich  ap p o in ted  m e a M em ber of th e  E conom y  C o m m ittee  w ould 
pay  som e re sp ec t to  th e  re co m m en d a tio n s  th a t  w e m ad e . '

Shrl M. V. Rama Rao: I  w a n t to  say  a  few  th in g s  w hich  re la te  to  th is  
su p p lem en ta ry  d em an d . T he firs t re la te s  to  th e  g ra n t proposed to  be m ad e  to  
th e  In d ia n  C ouncil of A gricu ltu ra l B esea rch . 1 w ho leh ea rted ly  su p p o rt th is  
g ran t. I  h ave  go t tw o suggestions to  m ak e  in  th is  connection . O ne is th a t  
th e  a c tu a l re su lts  ach ieved  in  ag ricu ltu ra l re sea rch  should  be m ad e  availab le  to  
th e  w hole co u n try  by m ean s  of pu b lica tio n s in every  p rov incia l v e rn acu la r 
language . T h a t is be ing  done, as I  persona lly  know , w ith  regard  to  th e  re su lts  
th a t  a re  ach ieved  in  th e  R esea rch  S ection  of th e  C o im bato re  A gricu ltu ra l 
College. I  w ish th e  G o v ern m en t of In d ia  w ould tak e  m ore in te re s t in seeinf? 
th a t  th e  re su lts  achieved in research  are  ac tu a lly  handed  down to  th e  a^iricul- 
tu r ls ts  w ho have to  im p len ien t th em  in ac tu a l p rac tice  so th a t  m ore crops are  
raised and m ore food is produced .

T he second suggestion  th a t  I w a n t to  m ake  is th is :  I  learn  th a t  i t  is p ro 
posed to  close dow n som e d e p a rtm e n ts  of th e  In d ia n  C ouncil of A gricu ltu ra l 
R esearch . T h is  w ill h ave  a very dep lo rab le  effect. A very  considerab le  
am o u n t of research  w ork h as been  carried  on in th is  In s t i tu te ,  and  I  w ould 
urge  th a t  th e  firs t p rio rity  should  be given to th is  k ind of resea rch  w ork so 
th a t  w e can  feed all h u ng ry  m o u th s  in th is  co u n try  and  also clo the  th e  naked  
in  th is  co u n try .

T he o th e r  su b jec t th a t  I w ish to  re fe r to  is th e  g ra n t th a t  is proposed to  
be m ad e  to  th e  R a ja s th a n  U n d erg ro u n d  W a te r  R esources B oard .

[M b . D ep u ty -S p b a k b r  in the Chair.]

W ith  regard  to  th is , w h a t I  w an t to  say  is th a t  th e  need for in v es tiga ting  th e  
undergiT)und w a te r resources in  R a ja s th a n  is a d ire c t consequence of th e  fa c t 
th a t  th e  ra in fa ll is very  scan ty  in  th is  a re a  and  th e  en tire  territo ry ' is a lm o s t a 
d e se r t The  lan d  h as been abused  fo r c en tu rie s  in  th e  p a s t  and  all v eg e ta tio n  
h as  d isappeared  from  th e  su rface  of t>he land , and  th ere fo re  w a te r h a s  gone 
underg ro u n d . T oday  i t ’ is p roposed  t a  in v es tig a te  th e  underg ro u n d  w a te r  re 
sources th e re  an d ' to  n tiliae  th e m  for ca rry ing  on irrig a tio n a l ag ricu ltu re  on 
th e  su rface  of th e  lan d . I  ap p reh en d  th a t  th is  m ig h t h av e  a  de le te rious effect 
on th e  fu tu re  p ro sp ec ts  of rw n fa ll a ll over th e  reg ion , and  I  w ould  therefo re  
u rge th a t  th e  G o v ern m en t of In d ia  should  inv ite  a  c o m p e te n t ex p e rt on H y d ro 
logy to  adv ise  th e m  on  th is  m a t te r  before th e y  proceed  w ith  th e  investigation  
and  u tiliea tio n  of th e  underg round  w a te r  resources in R a ja s th a n  and  spend  
huge su m s of m oney  over it.

The Prim* XlBister (Sliri Jftinlurial ir«lira): I w ish to say iu» t a few worfa 
ab o u t one p a rtic u la r  m a t te r  w ith  regard  to  th is  R a ja s th a n  U nderg round  W a te r  
Reaounsea Board or whatever H may be oriled, because it wee on my mawtenoe
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[S iiri J ttw ab arla l N eh ru ]

h a t th is  w as fo rm ed  tem p o ra rily  an d . if I  m ay  say  bo, I  th in k  i t  h a s  com p le te - 
Jy ju s tified  its  ex is tence . I t  is ra th e r  an  u n u su a l th in g  to  do, b ecau se  i t  w as a r  
a t te m p t to  u tilise  th e  ab ility  of a g en tlem an  w ho h as  c e r ta in  u n u su a l pow ers 
in regard  to  w a te r  d iv in ing . So, i t  does n o t com e w ith in  th e  n o rm a l schem e 
ot th ings. H e  h as th e se  u n u su a l pow ers and  w e fe lt th a t  w e o u g h t to  u tilise  
th em  to  th e  fu lle s t e x te n t. W e found , w hen  he w as s e n t to  v a rio u s p laces, 
th a t  he d id  u ndoub ted ly  sp o t w a te r, b u t  th e n  n o th ing  h ap p en ed . I t  rem ain ed  
th e re . S om eth ing  else had  to  be  done. I t  w as n ece ssa iy  to  h av e  a  sc ien ti- 

4 P M  background to  th a t  also to  w ork it o u t. So, w e fo rm ed  a very  sm a ll,
* ‘ re la tive ly  speaking, inexpensive un it, nssociating  tw o persons of s c ie n ti

fic; experience w ho had w orked previously  for w ate r th e re , and  th e se  g en tlem en , 
w ith  a  sm all staff, w ere to ld  to  go ah ead . T here  w as a g rea t d ea l of de lay  a t 
first, because, th e re  w as th e  R a ja s th a n  G o v ern m en t and  th e  C e n tra l G o v ern 
m e n t and references w en t from  one to  th e  o ther. W e th o u g h t th e  b e s t w ay 
w ould  h j  to  form  sem i-autonom ouB  u n it, and give th e m  som e m o n ey  and  of 
couf%e, keep a com plete  check over it, and le t th e m  go ah ead  an d  find w ater. 
A ctually  we asked  th em  to  m ake a rran g em en ts  for th e  c u ltiv a tio n  of th e  lan d  
u tilising  th a t  w ate r. I  m u s t say  I  am  n o t com plete ly  sa tisfied  w ith  th e  p ro 
g ress m ade, th a t  is to  say , progress in  regard  to  irriga tion , in  reg a rd  to  th e  
u tilisa tio n  of w ate r. B u t, th e  fa c t is th a t  w a te r h a s  been  d iscovered  and  in 
vcjry large q u a n titie s  in an  a rea  called  S am u d h ari in Jo d h p u r . T h ere  is no 
d o u b t abou t th a t  and  anybody can go and  see it. 1 forgot th e  ex ac t q u a n ti ty  of 
w a te r— it is ab o u t UX),0()0 gallons per hou r in one w ell. B u t,  th e  d ifficulty  
h as  been, m aybe due to  lack  of p lan n in g  as w as po in ted  o u t in an o th e r  case 
th a t  th e  p u m p  is no t forthcom ing . W e spo t w a te r ; w ells a re  bo red ; b u t  th e  
p u m p  is n o t fo rthcom ing . T h a t m ay  be lack  of p lann ing . W h a te v e r  i t  is, 1 
do subm it th a t  th is  a tte m p t to  have th is  au tonom ous u n it  fo r w a te r  is a  
tem p o ra ry  th in g  and it has com pletely  ju s tified  itse lf, even th o u g h  th e  re su lts  
achieved have n o t been q u ite  as g rea t as I hoped they  w ould be. S till, th e re  
is no d oub t th a t  we have  found w a te r in  v e r\’ large q u a n titie s  in an  a rea  w here 
tiiere  w as very litt le  w ate r. A lthough  it has tak en  a longer tim e  th a n  T hoped  
a large area is going to be b ro u g h t un d er cu ltiv a tio n .

Sliri JainmdM Doulatram: I  w ould  like to  d ea l w ith  som e of th e  m ore  
im p o rta n t p o in ts  w hich  h av e  been  b ro u g h t o u t in th e  course of th is  d iscussion . 
S ince th e  la s t reference w as to  th e  R a ja s th a n  W a te r  B o ard , I  m ig h t su p p le m e n t 
th e  in fo rm ation  g iven by th e  hon. P rim e  M m iste r an d  th e n  deal w ith  th e  
( I round  W a te r  O rganisation  to  w hich our D ep u ty -S p eak e r m ade  reference .

T he question  in R a ja s th a n  is n o t so m uch  th e  d iscovery  of w a te r, because  
th e re  is sufficient evidence th a t  am ple  w a te r resources he under-g round  in 
th a t  area. N or has th e re  been any  diffic\itly in p u m p in g  o u t th a t  w a te r  because 
th e  requ isite  n u m b e r of p u m p s for the  w ells so fa r dug  a re  availab le . T he 
difficulty has been  ab o u t th e  u tilisa tio n  of th a t  w a te r for th e  p u rp o se  of 
ijri^Miting land . T he land  in th a t  a rea  belongs to  big jagirdars and  ih a k v r i  and  
i t  has ta k e n  a  litt le  tim e  to  acqu ire  th a t  land  from  th e m . A t th e  first well 
w here  we w ere able to  find w ate r, w e secured  th e  la n d  on a  th re e  y ea rs  lease 
pend ing  fu r th e r  a rran g em en ts  of a p e rm a n e n t n a tu re . N ow , th e re  is an o th e r 
large a rea , nearly  th ree  th o u san d  acres w hich  w e ex p ec t to  g e t on lease and 
u ltim a te ly  to  acqu ire  it. So fa r  as R a ja s th a n  is oonoerned, i t  h as  been  proved 
th a t  th e re  a re  ad eq u a te  supp lies of w a te r over a  d is tan ce  of fo rty  m iles from  
S an m d h a ri to  T ilw ara , n ea r ab o u t th e  L u n i river. T he d ifficulty  h a s  been  w ith  
regard  to  secu ring  th e  land  for using th a t  w a te r. O bviously th a t  is th e  S ta te  
( io v e rn m e n t’s func tion  arid th e  S ta te  au th o ritie s  h av e  to  t» k e  ac tion . T lie 
la te s t in fo rm ation  w hich we have is th a t  th ey  a re  try in g  th e ir  hmi to  u se  «om e 
S])eeial p iw e d u re  to  acqu ire  th a t  large a rea  of B,(X)0 acres in  th e  course of a  
few weekifi. W e  hope th a t  th a t  land  w ould  be availab le  so th a t  w e can  use 
w a te r w hich h as been  d iscovered.



W ith  regard  to  th e  C e n tra l G round  W a te r  O rganiB ation, I  m u s t s a v  fa rn k - 
!y th a t  I  w as considerab ly  p a in ed  by th e  reference#  m ad e  by  o u r l)ep u < y - 
S p eak a r to  a  c e rta in  oflScer w ho h a s  g iven  c e r ta in  in fo rm atio n  to  aom e M em 
b ers  of th e  H o u se . I  th in k  th e  m ore h e lp fu l p ro ced u re  w ould  be for a  d irec t 
d iscussion  b e tw een  M em bers of th e  H o u se  w ho receive  any  in fo rm atio n  from  
any  officer, w ho m a y  fo r c e rta in  reasons be d issa tisfied , so  th a t  th e  m isu n d e r
s ta n d in g  cou ld  be rem oved . So fa r  as th is  p a rt ic u la r  effort of a  p a r tic u la r  
officer to  d ig  a n u m b e r of w ells a t  co m p ara tiv e ly  low c o s t is concerned , o u r 
Food  C om m iss ioner h as  gone very  tho rough ly  and  deep ly  in to  th e  w hole question  
»ud he cam e to  th e  conclusion th a t  in  th e  interestB  of th e  speedy  leftlifiation 
of o u r ta rg e t fo r 1951, i t  w as im possib le  to  leave th e  w hole th in g  in th e  h an d s  
of an  A ss is ta n t E n g in ee r , w ho m ay  be hav ing  ce rta in  view s as to  h is ab ility . 
B ecau se , w h a t h e  w as ab le  to  do, a n o th e r  E n g in ee r d id  in  th e  course of a  few  
d ays in a n o th e r p a r t  of D elh i.

Shrl Ty%g\: W ho  did  i t  f irs t?

S W  Jalram das IKmlatram: A n o th er offi'Jer of th e  M in istry  also did it. T he  
p o m t IS, on acco u n t of c e rta in  te m p e ra m e n ta l pecu lia ritie s , th e  Food C om 
m issioner fe lt  th a t  th is  officer w ould n o t be ab le  to  g e t on  w ith  those  above 
h im  and  w ith  th o se  below  h im . A m a n  m ay  be  ab le , e n th u s ia s tic  and  ea rn es t. 
B u t ,  th e re  a re  c e rta in  o th e r  qualifica tions req u ired  fo r g e tt tin g  on in te a m  
w ork. T he s ta k e s  w ere very  v as t. So, u ltim a te ly , th e  F ood  C om m issioner 
cam e to  th e  conclusion, even  a f te r  considerab le  disQussion w ith  som e bon. friends 
w ho w ere in te re s ted  in  th is  q u estion , th a t  th e  b e s t so lu tion  w as to  e n tru s t  th e  
o p e ra tio n s  to  th e  P ro v in c ia l G o v ern m en ts . T h e  U .P .,  B ih a r, an d  P u n ja b , all 
th e  th ree  P ro v in ces h ad  p rev ious experience  of th is  w ork. T hey  had  a  ce rta in  
n u m b e r of E n g in ee rs  a lread y  availab le , ce rta in  a reas m a rk ed  o u t and  in v ea tig a t. 
ed as to  th e  ex is tence  of under-g round  w ate r, an d  also a c e rta in  n u m b e r of 
co n trac to rs  w ho w ere experienced  in  tube-w ell digging. H e  le f t th e  th in g  
en tire ly  to  th e  d isc re tio n  of th e  P rov inc ia l G o v ern m en ts  to  com e to a  decision 
a s  to th e  m ach in e ry  th ro u g h  w hich  to  ca rry  o u t th e ir  tube-w ell p rogram m e. 
T hose  prov inces, 1 u n d e rs ta n d  from  th e  Food C om m issioner, h ave  th em se lv e s  
com e to  th e  conclusion  th a t  if th e  ta rg e ts  to  w hich  th e y  are  p ledged  a re  to  be 
ach ieved , it  is n o t a  questio n  of an  ind iv idual E n g in e e r  h e re  or th e re ; b u t, i t  is 
a  qu estio n  of su b s ta n tia l eq u ip m en t, a  large n u m b e r of rigs w d  o th e r  m ach inery  
an d  a  la rge  n u m b e r of p u m p s  to  be  m ad e  ava ilab le  in  a  n rlef period , so th a t  in 
th e  course  of one yea r, ab o u t 1,000 w ells could be dug , w hich  m ean s  p rac tica lly  
e igh ty  w ells  in a m o n th , a lm o st th ree  well a day. All th is  requ ires a tr e m e n 
dous a m o u n t of o rg an isa tio n  and  eq u ip m en t. All th a t  eq u ip m en t and  o rg an isa 
tio n  w as n o t ava ilab le  w ith  us h ere  o r even w ith  th e  P rovincial G overnm en ts . 
A tte m p ts  w ere  m ad e  by  th o se  w ho p receded  m e to  find o u t if any  E n g in ee rs  
o r  firm s w ere availab le  in  A m erica. R ep re sen ta tiv e s  of th o se  firm s cam e  h e re  
an d  th ey  m ade  in v es tig a tio n s an d  m ad e  certa in  te n ta tiv e  suggestions for th e  
co n stru c tio n  of a b o u t 8 ,000  tube-w ells  w hich  w as th e  G o v e rn m en t of In d ia 's  
p ro g ram m e a t  th a t  tim e . W e found th e  te rm s  w hich  th ey  offered to  he 
excessive, and  there fo re  w e tu rn ed  dow n th o se  offers. W e had  th e  w hole 
m a t te r  re-considered . I n  th e  m e a n tim e  cam e up  th e  qu estio n  of th e  In te r n a 
tio n a l B an k . T hen , a fresh  a t te m p t w as m ade to  find o u t if w e could secure 
e x tra  do llars. W e re-exam ined  th is  schem e to  find o u t w hich  w as th e  best 
agency  th ro u g h  w hich  w e could im p lem en t tlxat schem e and  considered th e  
w holp m a tte r  de novo. B u t,  th e  schem e had  n o t b een  as tho rough ly  in v es tig a t
ed as th e  B a n k  w an ted . T hey w an ted  ce rta in  de ta ils  regard ing  d ifferen t p a rts  
of th e  co u n try . T hose d e ta ils  n o t be ing  availab le  in  tim e , we did n o t fu r th e r 
p ress  th e  schem e, because  a t  th a t  tim e  th e re  w ere o th e r firm s in  o th e r co u n 
tr ie s  be longing  to  th e  s te rlin g  a rea  from  w here w e h ad  received offers. B ecause  
of th e  D ollar d ifficulty  w e p e rm itted  th e  P rov incia l G overnm en ts  to  d iscuss 
on th e ir  ow n w ith  any  firm  in th e  s te rlin g  a rea  w hich  w as p r e p a r ^  to  u n d e r
ta k e  and  com ple te  th e  p rog ram m e w ith in  th e  tim e  lim it. A certa in  firm  from
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[S h ri Ja ira m d a s  D o u la tram ]

th e  U .K . p u t  its  d e ta iled  p roposals before th e  P rov inc ia l G o v ern m en ts . T h e re  
w ere long conferences an d  d iscussions an d  as a  re s u lt th e  offer of th a t  B rit is h  
firm — ^which even  from  th e  s ta r t  h ad  suggested  th a t  th e y  w ould  like to  work 
in  ooU aboration w ith  th e  In d ia n  firm s availab le  in In d ia — h as p robab ly  been  
accep ted . T h e  final decision m ay  have  been  m ade  o r is ab o u t to  be ina^le. 
K irloskar an d  one or tw o o th e r In d ia n  m a n u fa c tu re rs  are  co llabo ra to rs w ith  
th is  firm  in  carry ing  o u t th e  tube-w ell p rogram m e.

W h en  we d iscussed  w ith  th e  P ro v in c ia l G o v ern m en ts  th e  cost, th e  U .P . 
and  th e  P u n ja b  G overnm en ts  to ld  us th a t  th e  co st a t  w h ich  th e  B rit ish  finxt 
will dig th e  tube-w ells, pow er th e  tube-w ells, see th a t  pum pg  are  ava ilab le  an d  
also, w here necessary , m ake th e  gen era tin g  p la n t and  e lec tric  c u rre n t ava ilab le , 
80 us to  cheapen  iVrigation, w ould be a lm ost th e  sam e as w h a t th e  
U .P . G o v ern m en t w ould have  to  pay if th e y  w ere to  co n d u c t th e  operation^} 
them selves. I t  w as u n d er these  conaitions th a t  th e  a rran g em en t fo r tube-w ell 
digging had  to  J ê given to  th is  firm  in  collaboration  w ith  In d ia n  firm s and  ^)ot 
en tru s tin g  th e  w hole th in g  to  any  single eng ineer h e re .............

Dr. Dedunukh: H us it com e to  th e  no tice  of th e  hon . M in is te r  th a t  th is  
B rit ish  firm  is ac tu a lly  going to  o b ta in  th e  m ach in ery  from  th e  A m erican  firm  
w hich  h ad  originally  ten d e red ?

Bliri Jalramdai DoulaArim: T h a t w ill be eu tire ly  ti ie ir  concern . W e  d a  
n o t know  w h e th e r th ey  will ob ta in  i t  from  th e  do llar a rea  o r n o t. W e a re  n o t 
going to  provide th e  do llars for th em . W e w ere to ld  th a t  it  w ould  b e  a t  th e  
sam e co st a t  w hich  th e  U . P . G o v ern m en t w ould  be able to  g e t i t  done if th ey  
undertook  i t  th em se lv es th ro u g h  any  In d ian  firm  w hich how ever to d ay  lack s  
th e  equ ip m en t. E v en  K irloskar and  th e  o th e r  firm s w hich  are co llab o ra tin g  
will be co llabora ting  on ly  fo r ce rta in  ty p es of m ach in e ry  w hich  a lone th e y  can  
m an u fac tu re  here .

Hr. Deihmukh: H a s  i t  been  asce rta in ed  w h e th e r  th is  firm  m an u fac tu re s '
any  of th e  a rtic les  requ ired  for digging o r are  th e y  m ere ly  going to  w ork as  
m idd lem en  ?

Shri Jaliftmdat DonUtnun: I n  som e of th e  W este rn  c o u n tr ie s  opera tions a r a
d iv ided  and  decen tra lised . T h e re  are certa in  firm s w hich Bpecialise in  in s ta lla 
tion . T h e ir func tion  ie to  be e x p e rt in s ta lle rs : th e y  a re  n o t th em se lv es th e
m a n u fa c tu re rs  of th e  e q u ip m e n t; th ey  procure  th e  eq u ip m en t. T ho  rap id ity , 
efficiency an d  com petence  w ith  w hich  a  ce rta in  ta sk  like in s ta lla tio n  is co m 
p le ted  is a  specialised  job . I t  is n o t only  so in  th is  case. In  th e  case of fisher, 
ies, w hereas in In d ia  one single firm  w ill do all th e  fishing o p era tions, in  ihe^ 
U . K . and th e  U . S. A. th e re  w ill be a  dozen firm s, each  doing  one p a rticu la r 
item  of work. T herefore th e  decision is to  engage th e  serv ices of a  B rit is h  in* 
s ta lling  firm . T hey  will m ake  th e  eq u ip m en t availab le . T hey  w ill co llab o ra te  
w ith  In d ia n  firm s and  com ple te  th e  ta sk  w ith in  th e  cost w h ich  th e  U. P . 
G o v ern m en t says is th e  cost a t  which ihe woric caa be done by iooal eontrao* 
to rs.

T here  is one  tm a ll po in t w hich  I  w ould like to  c lear. T h e  C en tra l G round  
W a te r  O rgan isa tion  bar n o t been  abolished. W h a t h a s  hap p en ed  is th a t  as a 
p a r t  of th e  schem e <̂ f d ecen tra lisa tion  we h av e  h an d ed  over o u r e q u ip m e n t an d  
ou r stafiF to  th e  P rov inc ia l G overnm en ts of U . P . ,  B ih a r  an d  th e  P u n jab  re 
ta in in g  a  sm all nucleuH staff and  a  m in im u m  of eq u ip m en t here , because  
u n d e r th e  te rm s  of th e  C en tra l G round  W a te r  O rgan isa tion  w e have to  do som e 
k ind  of exp lo ra tion  w ork. T oday  som e of m y  hon . friends h av e  said  th a t  th e  
C en tra l G round  W a te r  O rganisation  did or did n o t do c e rta in  th in g s. T h e  
S tan d in g  I^lnance C om m ittee  la id  ce rta in  lim ita tio n s  as to  th e  fu nc tions of th is
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O rgan isa tion . T hey  sa id  th a t  th is  O r g ^ s a t io n  m u s t  n o t  d ig  w elU  in th e  
P ro v in ces, a s  th a t  w as w ith in  th e  p rov incial sp h e re  an d  th a t  all th a t  th e y  
m u s t  do is to  m ak e  p re lim in a ry  exp lo ra tion  of n ew  areaa  an d  if th e re  w as 
W ater leave th «  fu r th e r  d igging of w ells to  th e  P rov inces. U n less a P rov ince  
is  80 s itu a te d  th a t, th e y  h a d  no e q u ip m e n t an d  th e y  w an ted  th e  O rgan isa tion  to- 
do th e  d igging opera tion  th e re , th is  O rgan isa tion  w ae n o t to  undei-take such  
w ork. I t  w as u n d e r th ese  lim ita tio n s  th a t  th is  O rganisfltion w as function ing . 
T h ere  w ae a  re q u e s t Drom OriisSai w here th ey  w a n t ^  ce rta in  a reas to  be e x 
p lored . I f  neodssary  w ith  one rig  a  s ing le  officer w ill h av e  to  do th e  exp lo ra
tion . T here  h a s  b een  no  abo lition  of th e  O rgan isa tion  b u t re ten tio n  of it  on a 
re s tr ic ted  scale .

S o m eth in g  h a s  beet» said ab o u t th e  C om m odity  C o m m ittees . All th a t I  
can  say  is th a t  I  have  no  d o u b t th a t  th e  C om m od ity  C o m m ittees  h ave  been  of 
g re a t value. W e tteefi n o t m ix  up  th e  m e rits  of th e  w ork of u C’on im od ity  
C o m m ittee  w ith  any  personal question . I  know  th a t  th e re  is a certa in  am o u n t 
of feeling  or p re jud ice  in regard  to  c e rta in  personal a sp ec t of th is  m a t te r  in r e 
gard  to  one m an  being associa ted  w ith  a ll th e  C om m ittees . B u t  so fa r  as th e  
C o m m ittees  a re  concerned  T th in k  th e y  h av e  done very  su b s ta n tia l w ork. O ne 
single in s tan ce  is th a t  of th e  C en tra l C o tton  C o m m ittee . I t s  research  w ork 
h as  led to  crores an d  crores of ru p ees being  ea rn ed  by  t i e  p easan ts , because  
th ey  w ere able to  p roduce b e tte r  v arie ties . A lso in th e  case of th e  Su^^arcane 
C om m ittee  th e  im p ro v em en t in th e  various k inds of sugarcane  hftj  ̂ led to  
crores and  crores of rupees being  ea rn ed  by  th e  p e a sa n ts  of U . P ., B ih a r  and  
som e o th e r  P rov inces. So is th e  case  w ith  regard  to  rice. T he o th e r day  you 
heard  th a t  K ash m ir S ta te  wa« ab le  to  ex p e rim en t w ith  th e  R ussian  and  
C hinese v a rie ties . W ho is doinf^ i t?  W h o  is financing  i t?  I t  is th e  In d ia n  
Council of A gricu ltu ra l R esearch . T he  C om m odity  C o m m ittees  a re  investiga- 
ti^ig v ita l questions re la tin g  to  te a , coffee, lac  and  several o th e r  com m odities . 
T herefo re  I  w ould suggfest t h a t  we need  n o t m ix  up  th e  w ork of th e  C om 
m o d ity  C om m iitf 'es and th e  w ork of th e  In d ia n  C ouncil of A gricu ltu ra l R e 
sea rch  w ith  an y  personal a sp ec t of th e  m a tte r .

I  w a n t to  ta k e  ad v an tag e  of th is  occasion to  inform  th e  H o u se  th a t  eh o u t a 
fo r tn ig h t f<go S a rd a r  D a ta r  S ingh  w ro t^  to  m e  to  say  th a t  h e  w an ted  to  res ign  
h is ch a irm an sh ip  of m o s t of th e  C om m odity  C o m m it t^ s  an d  co n cen tra te  hi» 
a tte n tio n  on co tton  and  ju te  an d  one. or tw o o th e r m opt essen tia l C o m 
m od ity  C o m m ittees , in regard  to  w hich  b ig  re su lts  a re  im m ed ia te ly  requ ired .

W ith  regard  to  th e  ex ten s iv e  w ork done by  th e  In d ian  C ouncil of A^^ricul- 
tu ra l H esearch , I am  afra id  th a t  i t  m ay  be th a t  o u r  lack  of pub lic ity  is re s 
ponsib le  for th e  opinion of th e  Hiouse, th a t  th a t  o rgan isa tion  shou ld  be w oun il 
up . T h a t o rgan isa lion  is th e  re s u lt of very  carefu l considera tion  by  a C o m 
m ission  On A gricu ltu re  w h ich  rep o rted  ab o u t tw e n ty  yea rs  ago. T hey  fe lt th a t  
th e  b e s t w ay of coo rd inating  ag ricu ltu ra l research  and  th u s  econom ising 
m oney  is to  have a cen tra l body devo ted  to  finding o u t w hich  schem es nre 
n ecessary  and  in w hich p a r ts  of th e  co u n try  an d  to  share  w ith  th e  P rov inc ia l 
G o v ern m en t th e  cost of those  ex p e rim en ts  and  to  have  an  o\^erall te ch n ica l 
superv ision  w ith  regard  to  research . I n  th e  M in istry  of A gricu ltu re  th e re  
m ig h t be  one o r tw o ag ricu ltu ra l ex p erts : th e re  are  n o t a  doeen  o r tw en ty  
som e people suppose. P u t  in th is  C ouncil have  been b ro u g h t togeih«T th e  b e s t 
ag ricu ltu ra l sc ien tis ts  from  all over th e  P rov inces. Som e of th e  b e s t m en  
from  th e  P rov inces are  on th e  C ouncil, on  its  sub -co m m ittees  and  o^ it« tech 
n ica l o rgan isa tions. T herefore  i t  w ill be  very  unw ise  to  Buggenj th a t  tliis  
o rgan isa tion  should  be w ound up . I  can  u n d e rs tan d  th a t  th e  liick of pub lic ity  
and  an o th o r in h e ren t fa c to r seem  to  h av e  influenced  th e  opinion of th e  M(^m- 
h e rs  of th e  H ouse . T h e  in h e re n t fac to r ope ra te s  n o t only  w ith  regard  to  th e  
In d ia n  Council of A gricu ltu ra l B esearch  b u t  w ith  regard  To m o st research  i>
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th is  coun try , iiam eiy  t h a t  we h ave  n o t been  ab le  to  ca rry  th e  re su lts  of re sea rch  
dow n to  th e  w orket in  th e  field. T h is  is n o t th e  fa u l t  of ihe  reserirch  c rg an isa . 
tion . No re sea rch  o rgan isa tion  is exp ec ted  to  do th a t .  T h e  fu n c tio n  of th e  
h e a e a n ih  In s t i tu te  to  co n d u c t th e  research . A n o th e r o rgan isa tio n  or 
m ach in e ry  is needed to  b ring  th e  re su lts  of th e  resea rch  dow n to  th e  field of 
th e  cu ltiv a to r. In  o th e r  co u n trie s  th is  ty p e  of m ach in e ry  is ca lled  th e  E x te n 
sion S erv ice and it has been  func tion ing  in those  coun tries  fo r a  n u m b e r of 
years . A fte r a ll th is  G o vernm en t does n o t w an t to  be responsib le  fo r a c ts  of 
om ission luid cn inuiission  of th e  p reced ing  G overnn ien t. I t  is how evor n o t 
possib le in th e  coar.H' of a y ea r or tw o to  be able to  p lan  o u t  an d  im p le m e n t 
all th e  various p rogram m es of deve lopm en t. O ur C en tra l G o v ern m en t to d ay  
a re  spending  cn ly  uboiit one an n a  per m an  in regard  to  ag ricu ltu re , w hereas 
even in th e  I '.K "  tnoy  spend tw o rupees p e r m a n  on ag ricu ltu ra l deyelo])iM ent 
and research . I  have no d o u b t th a t  w hen  m ore  m oney  becom es ^vRTl^ible nnd  
as soon as i t  becom es availab le  we should be able to  s e t up  an  E x ten s io n  S e r
vice w hich will b ring  research  to  th e  field of th e  c u ltiv a to r  ju s t  as now  i t  is 
b ring ing  research  to  th e  factories of th e  in d u s tria lis t. B ecau se  th e  induB tria lis t 
is ed u ca ted , h a s  m oney and has c o n tac ts , he tak es  ad v an ta g e  of an y th in g  
w hich is discovered ho far as industria l research  is concerned . I  have  no d o u b t 
th a t  th e  w ork being done by th e  In d ia n  C ouncil of A g ricu ltu ra l E e se a rc h  is very  
valuab le  w ork, anrl all th e  P rov inces ap p rec ia te  it . B u t  if  th e re  a re  any  
m a tte rs  of a  personal n a tu re , th ey  can  be ce rta in ly  rem ed ied . A nd if m ore 
pub lic ity  is needed , th a t  also w ill of course h av e  to  be done.

w as given to  th e  S ugarcane  C om m ittee  for th e  pu rpose  of th e  b u ild i^ i^
big farm  and m s titu te  a t  L ucknow . I t  w as fo r th p  nnmrka t ' • 5

irTrV”'!Bum ‘•‘'senreh would be to give it the monev required btit at the

I t  18 said tlm l tlu! Sugiiroiine tk )rnm itt«e  has no w ork in view  of th e  S u g ar 
S > n d u ^ k . l„ n ,n «  k .o „  „l,o’i«hed. W h a t hue been  pub lished  in  th e  p ap e rs  Is 
ab so lu te ly  oo’Tect. Fho recognition  of tile  S ugar S .yndicate has been ta k e n  
(iwny by ^1^ I • jvnd R ihnr G overnm en ts u n d e r th e  in s tru c tio n s  of th e  Gov- 
e in m e n t of Ind ia  Now it has been le ft en tire ly  to  v o lu n ta ry  action  as to 
w h e th e r  or not tlie  Vicious mi^ls will com bine in to  a non-oflficial o rgan isa tion , 
o r do w h a tev e r th e y  like. G o v ern m en t of In d ia  now is considering  th e  q u e s 
tio n  as to  w h a t ty p e  of o '’gan isation  should  be s e t up to  tak e  up som e of th e  
fu n c tio n s w hich tlie  S ugar S ynd ica te  had  been perfo rm ing . B u t  I  do believe 
th a t  m ark e tin g  is a k ind  of function  w hich G o v ern m en t should be v e ty  ohaiy ojf 
tak in g  upon itse lf ex cep t d u ring  contro l period. I  also th in k  th a t  an y  n o n 
official orgntiisation  w hich  tak e s  up  th e  m ark e tin g  fu nc tion  m ay  develop  th e

222^  PAELIAMENTARY DBBATBS [27TH M a E . 1950

[8hri Jflirnnidas DoulatramJ ......



^ame kind of features which ulthnate^j arose in the case of the Sugar Syndi- 
<?ate. I  therefore suggest that the Sugarcane Committee should certainly have 
more powers of action. I have had discussion with the members of the Sugar
cane (^m m ittee with regard to its future line of action. B ut the Sugarcane 
Committee itself 1b dominated by certain interests, and sometimes some sec
tional interest or other predominates— at Pome time it may be the industrialists 
who predominate the Sugarcane Committee. I do not think that executive 
powers of any large nature can be handed over to the Sugarcane Committee. 
That it should fix prices, that it should deal with distribution, etc. ore, I 
think, matters which will have to be very carefully considered. So lon^ as the 
Ministry does the^e things it is responsible to the House and it is open to the 
House by means of interpellations, budget debate etc., to take all possible in- 
fcrmation from the Ministry, to challenge its actions, dispute its deediî  and, as 
on the present occasion, to take a reply from it for all that it has done. Gov
ernment has to be responsible to Parliament. B ut in reojard to these Com-
n.ittees, if they get all the powers which Government now exercise, I  believ-i 
that these Committees will be functioning in their own way and Parliament will 
complain, just aî  it is doing in the case of certain Corporations which have been 
given fairly autonomous powers. Therefore, we have got to examine this ques
tion very carefully.

So far as I am personally concerned, T have taken the Sugarcane Com
m ittee into very frequent consultation, and I think Members who are jxresent 
here and who belong to the Committee will remember that when the sugar
situation was developing and we were feeling that probably a crisis was ahead,
1 m yself took the initiative and discussed the matter with members of the 
Committee informally and later on ........

Dr. Deittimilkh: B ut their advice was not accepted in full.

Shri Jairamdai Daulatiam: Some part of the advice was accepted. But as 
hon. Members know, this Ministrj^ was not entirely a free agent as matters 
developed from day to day and many things happened, to which I do not want to 
make a reference. 1 do propose to ttike the S\igarcane Committee into very 
frequent consultation. Not only that. T suggested a very unusual and un
orthodox procedure for it to make up for delays. I suggested that as soon as 
the meeting of the Committee was over, within n few days, there should be 
immediately a meeting with the Minifltry of Agriculture at which the Minis
try of Finance will be represented and as a result of that direct discussion 
we will be able to wipe out all the delays of files coming and going and l\v per
sonal face to face discussion take decisions on the recommendationH and resolu
tions of the Sugarcane Committee. And I do propose to follow that procedure 
fit the end of every meeting.

Frol. Ranga; So far as finance is concerned will it not be feasible for the
Ministry to invite the reprepentative of the Finance Ministry at the time of vhe 
meeting so that decisions can be taken straightaway?

8hri Jaitamdas Doulatram: I  am saying so. At the end of the Sugarcane
C om m ittee’s meeting when we pass Ilesolutions, immediately in the pre»encv* 
of the Finance Ministry's representative we can come to decisions to shorten 
all the procedure and ^  fave time.

Prof. Banga: Before decisions are taken I would like represent^itives of the 
Agriculture Ministry and the Finance Ministry to be there so* that they can 
help the Committ^ees to come to proper and agreeable findings.

Shri jTairamdaa Donlatram: They are present in the general body meetinga.
1 am not sure whether they are present in all the Sub-Committees,

FfOf. BiBfa: At the time of the Sub-Committee meethigs they should be
present.
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8nn jalriindat DooUtram: That can be arranged. Any kind of procedure 
which cuts out delays and at the eanie time ensures sound decisions will cer
tainly be taken up.

Then there was some reference to our crop cutting experiments and our 
btatdsticians. 1 may inform the House that one officer of my Ministry who 
WHS mentioned here is not a statistician but he is an economist—Mr. Natu. 
With regard to statistics it is a separate department and the extra amount 
that has bee a aeked for is in the interest of meeting the very requirement whick  
has frequently been placed before Oovemment by this House, and that re
quirement is to try to have as definite and reliable data as possible with regard 
to outturn in our fields. We have so far carricd out crop cutting experiment^, 
which is the recognized, latest and established sound method of assessing re
sults. We have so far been carrying on experiments with regard to two crops, 
namely, paddy and wheat, and that also in one district in each Province. It is 
obvious that where we are carrying out this random sample survey of crop cut
ting only with regard to two grains, and in one district in each Province, it is 
not a sufficiently brood basis with which to challenge the figures of the Provin
cial Governments which say that by actual enumeration from field to field 
through p a t w a r i e  or other agency this is the outturn. Therefore we propose now  
to extend this to all the grains and we propose to extend it from one district in 
each Province to all districts of all the States. It is only when this random
sample survey is available to us fof all districts of all the States that we can
have a sufficiently broad basis for drawing conclusions.

I  would therefore suggest that this Demand which we have made which is
only for less than Rs. two lakhs is fully justified and should be granted.

I believe I have covered most of the points which were brought out in the 
course of the debate.

Mr. Depaty-Bpeakar: I will now put the Demand to the House. The ques
tion is:

'That a aupplementary ram not exceeding Rs. 10,66,000 be granted to the President 
to deirav the charpes which will come in course of payment during the year e»diiitf the Slsil 
day of March, 19W, in respect of 'Agriculture*.”

T h e  m o t i o n  w a s  a d o p t e d .

PABUAIIENTARY DRBATBS [2 1 m  M aK . 1960

Shli OidfU: Sir, in the morning in the course of the discussion I stated that 
ar enquiry has been ordered, and the question was asked as to the status of the 
officer who was conducting the enquiry into that matter. The officer is Mr. Sen 
who is the Controller of Printing and Stationery. I may also add that the 
Deputy Controller who is p r i m a  f a c i e  responsible for the payment of this huge 
sum on demurrage has been suspended two months ago.

D em and No. 5 5 — I n d u s t r i e s  a n d  S u p p lie s
Mr. Deputy-8p«ftlnr: I shall now place Demand No. 65 before the House.
Motion is :

"That a supplementary sura not exceeding Rs. 1,000 be granted to the President 
to defrav the charges which will come in course of payment during the year ending the Mst 
day of ifarch, 1950, in respect of 'Industries and Supplies*.’*

Birt V. 8. Jain: This is a token Demand. I am only referring to it in order 
to get some information regarding the subsidy which is to be given to the  
indigenous aluminium industry. I want to know certain facts. I have before 
me the Resolution of the Ministry of Commerce, on the basis of which thi*? 
Demand has been made. The Resolution says:

Most of the subsidy will be met out of the additional revenue that is expected 
to be realiaad bv the enhanced duUee that will be imposed on the alnmiiilum imgots and 
theets.'*



1 would like to know what ie the extra amount of revenue that wou'd accrue 
to Government on account of this additional duty.

The second thing that I would like to know is this. Wliat have the 
aiuminium interests in India done so far to form a strong organisation com 
prising the whole industry for giving general guidance to the industry, espe
cially as this is an important condition laid down by the Tariff Board wlien 
they recommended this subsidy? I had occasion to visit certain aluminium stalls 
in the Exhibition that is being held in the Ramlila Grounds. I found two Com
panies having two different stalls and the price which 1 found there was not wry 
economic. I am not sure how it compares with the British or other foreign price, 
but I would like the hon. Minister to tell us whether there is any possibility of 
its going down as a result of this subsidy that is being given. It is only to know 
these details that I spoke on this Demand.

Mr. Deputy-Speaker: Will it not be desirable*—I am enquiring from the 
hon. Ministej- of Finance and the hon. Minister of Industry and Supply—to take 
up Demand No. 94 also along with this one? It relates to Capita! Outlay on 
Industrial Development.

Dr. XAtihai: As a matter of fact, m y hon. friend Shri T. T. KriBhnajnaohari, 
at the beginning of the afternoon sitting, said that both Demand No. 94 and 
Demand No. 104, with both of which my hon. colleague the Minister of Indus
try and Supply is concerned, may be taken up together.

Mr. Deputy-Spaaker: So I shall place Demand No. 104 ako.

D emand No. 94— Capital Outij ŷ on I ndustrial D evelopment

Mr. Depiaty-Spaaker: Motion is :

*‘That a supplementary anm not exceeding Ra. 1.000 be granted to the Preaident
to defray the charfces which will come in course of p a r e n t during the yuar ending the 31it
day of March, 1050, in respect of ‘Capital Outlay on Industrial Development’.”

D emand No. 104— (vApital Outi.ay on Schemes of Ŝ Tate Trading

Mr. Deputy-Speaker: Motion is:

*'That a supplementary sum not exceeding Rs. 4,000 be granted to the President
to defray the cnarges which will come in course of payment during the year ending the 31st
^ay of March, 10&, in respect of 'Capital Outlay on Schemes of State Trading*.’

Sliri Shiva Bao: I was under the impression that my hon. friend Mr. T. T.
Krirfhnamachari would raise this point, out . . .(Interruption).

Mr. Depttty-Speaker: This Demand has to be concluded. We will have tn
close the discussion at five o ’clock when the guillotine will be applied in res
pect of all other Demands. So, those who wish to speak m ust conclude within 
two or three minutes, so that there may be time for the hon. Minister to reply.

Bhri Shiva Bao: I  will take only two or three minutes. This point was 
taken up in the morning by Mr. Krishnamachari and at some length by you your- 
‘self, Sir, when you spoke earlier in the afternoon. The point is verv‘ simple but 
of very great importance. The question is whether it  is open to a Minister to 
come forward with a token Demand for a sum of Rc. 1,000 without clearly speci
fying to this House the precise amount that would be required for implementing 
a certain policy. I think that the point will be best illuBtrated by a reference 
to Demand No. 94 and the explanation given in the footnote, which sa y s ;

“The G overm i^  of India have plaetd an order with Mesm. Ooiadia SiMm Karicaiioa 
Comphny, Limited, for the constrootion of three shipe at Viaakhapainajn fhipm d. A a a m
of Rs. .3f>^ha h y  been paid to the ••  dariiu IMMO. The expmidi-
tare will be mot by reappropriation of saving under other suh-W ls of the Oni^ A 
token demand ia pree^itod as tbo exp «d ii«o  & od a W  sm k o*/' ^
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[S h r i S h iv a  B oo]

So, w hile th is  is a  to k en  D em an d , th e  hon. M in is te r of In d u s try  an d  S u p p ly  
has n o t so fa r  ta k e n  th e  H o u se  in to  fu ll confidence as to  th e  p rec ise  im plica- 
tiona of th e  policy w hich  h e  w an ts  th is  H o u se  to  sanc tion . T ake a  neg a tiv e  
m o tion  by a n  hon . M em ber of th is  H ouse  w an tin g  to  c u t a  p a r t ic u la r  D em an d  
by, say , K s. 100. I t  is w ell understood  th a t  i t  is n o t to  be ta k e n  l i te r a l ly ; i t  is- 
im plied  as a m o tion  of no-confidence. S im ilarly , th is  token  D em an d  w hich  th e  
M in iste r m ak es is re.ally ask ing  for th e  confidence of th e  H ouse  in th e  policy th a t  
he is going to im p le m e n t and  a lso  perm ission  in advance  to  in cu r ex p en d itu re  in  
reg ard  to  th e  im p lem en ta tio n  of th a t  policy. T h a t seem s to  go so m ew h a t f a r 
th e r  th a n  w h a t th is  H ouse  is p repared  to  accep t a t  th e  p re se n t m o m en t. T h e re 
fore, 1 hope th e  hon. F in an ce  M in iste r will explain  th e  precise  im p lica tio n s of 
th is  token  D em and .

T he snm e rem ark  app lies to  D em an d  No. 104. I  will n o t re p e a t th a t  obsei'vu ' 
lion  in regard  to  i t  in de ta il.

You will rem em b er. S ir, th a t  in regard  to  one D em an d  in  re sp ec t of p u r 
chases by  th e  M in istry  of Food we did Jiot h av e  sufficient ex p lan a tio n  in th e  
S tan d in g  F in an ce  C onm iittee  a b o u t th e  p rogress m ad e  in  regard  -to tl ie  p ro 
d uc tion  and  u tilisa tio n  of food crops of a subsid ia ry  n a tu re  such  as sw ee t p o ta 
toes, tap ioca , b an an a , e tc. I  th in k  i t  w ould be us-eful if e ith e r  th e  M in iste r of 
A gricu ltu re  re tu rn s  to  th e  H o u se  and  rep lies o r th e  F in an ce  M in iste i gives us an  
ind ica tion  as to  th e  progress th a t  has been  m ad e  u n d e r  th is  schem e.

Mr. Deputy-Speaker: I  w ould  genera lly  suggest fo r th e  considera tion  of t h e  
M in iste r of F in an ce  th a t ,  ju s t as th e y  do  in regard  to  th e  B u d g e t w here  th e y  in 
clude s ta tem en te  fo r th e  benefit of th e  H ouse , so w ith  re sp e c t to  now  schem es 
for w hich  token  G ran ts  are  b ro u g h t before th e  H o u se , th e  H o u se  sh o u ’d have  
fu lle r in fo rm ation . In s te a d  of m erely  in d ica tin g  in  a  fo o tn o te  th a t  th ese  m a tte r s  
m ay  be re fe rred  to  in th e  S tan d in g  F in an ce  C o m m itte e  R e p o rt,— th e  H o u se  is 
n o t bound by w h a t is done in  th e  S tan d in g  F in an ce  C o m m itte e ; th e re  m ay  be 
o th e r  m a tte rs  w hich th e  H ouse  m ay  like to  know , b ecau se  i t  is th e  u ltin u ite  
au th o rity — I  w ould su g g est fo r th e  considera tion  of G o v ern m en t th a t  in fu tu re  
w 'hen 'n ew  se rv ices’ are  em barked  upon  and  for w hich  to k en  G ra n ts  are  b ro u g h t 
before th e  H ouse , d e ta ils  m u s t be su b m itte d  to  th e  H o u se  a n d  to  th e  M em bei’s, 
so th a t  th ey  m ay consider th e  pros and  cons before com ing  to  th e ir  conclusion .

D r. M a tth a i: I  am  g ra te fu l to  j^ou, S ir, for th a t  suggestion . In  frict th a t  
suggestion  had  a lready  been  m ad e  by ce rta in  hon. Membec-s w ho took p a r t  in 
to d a y ’s debat(‘. I  am  sorry  th a t  th e  in fo rm ation  w hich we have been nblc to  p u t 
in th is  book of D em an d s is n o t suffic ien t fo r th e  H o u se  to  be ab le  to  form  a p ro 
per ju d g m en t of it. B u t  I  ce rta in ly  w ill keep  in  m ind  th e  suggestion  th a t  you 
have m ade and  th e  n e x t tim e  I  com e u p  for su p p lem en ta ry  g ran ts , T shall p u t 
th e  H o u se  ii: possession of fu ll in fo rm ation .

Shri T. T. Krlahnamachail; There is only one point thab 1 would iika to
add  to  w h a t M r. S h iva  Rao has said . I  h ap p en  to  know  th a t  La regard  to son»e 
of these. ‘G row  M ore Food S ch em es '— I  see th e  hon . M in is te r of A gricu ltu re  is 
n o t in h is s e a t—certa in  g ran ts  h ave  been p rom ised  an d  th e  P rov inc ia l G overn
m e n ts  are  holding th e  sum s as suspense deb its . F o r  in s tan ce , I  know  of one 
p a rtic u la r  S ta te  G o v ern m en t w here  th e  ex p en d itu re  on  one item» well sink ing , 
baa exceeded B s. th re e  crores. U H im ately  i t  h a s  go t to  be  w ritten  off. P eo p le  
to  w hom  m oney  haa been  g iten  p rac tica lly  g e t i t  ^ree. B u t  i t  is hang ing  fire 
80 fa r  aa th e  F ^ v io o ia l  G o v e rn m en t's  accoun ts  a re  concerned . I  do n o t know  
w hen  th ese  account® are g c ^ g  to  be ad ju s ted  an d  w hen  w e  are. going to  b e  
ap p rised  how  m u eh  is  going to' be given free . S o  te r  as th e s e  advances a re  con- 
oem ed, I  th in k  th e  hon. th e  F in an ce  M in iste r wiU b e  doing a  servioe to  th ia  
Hoviae if h e  will call fo r ^fome fa irly  a c c u ra te  a n d  u p -to -d a te  iia te m e n te  regard ing
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th e  p re s e n t position  in  re sp e c t of e \e ry  S ta te . I  say  th is  w ith  a  c e r ta in  a m o u n t  
of eAnphasis because  I  h ap p en  to  know  th e  position  w ith  regiird  to  one p a r tic u la r  
S ta te . 1 had  occasion  to  go in to  th e s e  acco u n ts  an d  1 found  th a t  so fa r  as th e  
G overnm ent) of In d ia  is concerned , th e  position  is ex trem e ly  u n sa tis fa c to ry ; i t  
also leaves th e  S ta te  in  a  position  o f  co m p ara tiv e  u n c e rta in ty  as to  th e i r  final 
co m m itm en ts .

T herefo re , I  on ly  su g g es t th a t  m ore  a tte n tio n  m ay  be pa id  to  m a tte rs  like 
S ta te - tra d in g  schem es, G row  M ore Food  schem es, e tc .,  w liere o ften tim es  a  
tolTen d em an d  is m ad e  and  to  know  th e  e x te n t of ou r u lt im a tt‘ co m m itm en t and  
fo r full p a rticu la rs  we have  to  w a it till th e  rev ised  e s tim a te s  a t  th e  tim e  of th e  
p re sen ta tio n  of th e  b u d g e t n e x t y ea r o r for th e  a c tu a ls  prescMited a  y e a r  la te r.

I  w ould only  endorse w h a t th e  C h a ir h a s  suggested  th a t  in th e se  m a tte r s  som e 
m ore  in fo rm atio n  could  be g iven to  th e  H o u se  a n d  a lso  th a t  th e  F in an ce  M in iste r 
shou ld  be  a li t t le  m ore firm  in regard  to  a ccep tin g  D em an d s  from  h is  co lleagues 
as a token  D em an d  of th is  n a tu re .

Dr. Matthal: M ay I  in te rv en e  for a  m o m e n t a t  th is  s ta g e ?  As reg a rd s  th e
firs t p o in t m ad e  by m y  friend  M r. T . T . K rish n am ach a ri I  w ill try  and  see if a  
s ta te m e n t cou ld  be p rep a red  show ing th e  recoveries still o u ts ta n d in g  from  S ta te s  
in  re sp e c t of p u rch ase  of food-grains. As reg ard s th is  qu estio n  of token  g ran ts , 
th e  fa c t th a t  th e  H o u se  ^ v e s  its  ap p ro v a l to  th e  to k en  g m n ts  o n ly  im plies th a t  
th e  H o u se  accep ts  in p rinc ip le  th e  policy im plied  in  it. A c tu a lly  th e  specific 
a m o u n t th a t  w ill u lt im a te ly  becom e p ay ab le  in re sp e c t of th e  policy accep ted  by 
th e  H o u se  is a  m a t te r  fo r sc ru tin y  by th e  F in an ce  D e p a r tm e n t a n d  what<*ver 
ad d itio n a l ex p en d itu re  is involved w ould com e before th e  H o u se  again  in  th e  
fo rm  of a D em an d  for su ])p lem en tary  g ran t. I  do n o t th in k  th a t  th e re  is a n y  
re lax a tio n  of financial con tro l e ith e r by  th e  M inistay  o r by P a r lia m e n t involved  
ill th is  p rocedure .

Mr. Deputy-Speaker: I s  i t  n o t a  fa c t— th e  hon . th e  F in an ce  Minist-^r know s 
i t  too  w ell— th a t  a t  th e  la te r  stag e , w h a tev e r m ig h t be th e  a m o u n t, th e  p r in c i
p le  c a n n o t be once again  dificussed?

D r. M a tth a i :  N o d o u b t, th e  p rinc ip le  c a n n o t be d iscussed . I f  th e  H o u se
accep ts  th e  token  g ran t, i t  accep ts  th e  p rincip le . I n  p u rsu an ce  of th a t  p rinc ip le  
w h a t p a r tic u la r  a m o u n t would be requii’ed* is a  m a t te r  w hich  b o th  th e  F in an ce  
M in istry  an d  th e  H o u se  w ould have  an  o p p o rtu n ity  of exam in ing .

P ro f. Baaga: I  w ish  to  d raw  y o u r  a tte n tio n  to  D em an d  No. 94. I  am
glad  to  say  th a t  m y  hon. fr ien d  th e  M in iste r of In d u s try  and  S upp ly  has ta k e n  
p ro m p t ac tion  in p rey en tin g  w holesale re tre n c h m e n t of th e  w orkers a t  th e  S h ip 
bu ild ing  y a rd  in  V izag ap a tam . I  also w ish to  co n g ra tu la te  th e  w orkers em p loyed  
in  th a t  sh ip -bu ild ing  y a rd  for th e  p a tr io tism  they  have d isp layed  and  for th e  
read y  re sp o n se  th e y  have  g iven to  th e  call m ade  by G o v e rn m en t itse lf  fo r 
econom y. T hey  w ere faced  w ith  tw o a lte rn a tiv e s : e ith e r to  have  a d ras tic  c u t 
in th e ir  sa laries and allow ances, o r p re fe r to  le t a  po rtion  of th e m  to  be re tre n c h 
ed. F o r  th e  f irs t t im e  in th e  h is to ry  of In d ia n  lab o u r in th is  co u n try , th e  w ork
ers em ployed  in th e  V izag ap a tam  y a rd  decided  to  sacrifice a portion  of th e ir  
sa laries an d  allow ances, ra th e r  th a n  th row  som e of th e ir  oolleaj^ies in to  u n 
em p lo y m en t. B y  a  v o lu n ta ry  o u t th e y  co -opera ted  in help ing  th e  G overnm en t to  
ktfep th is  w ork going. **

A t th e  sam e tim e  I  w ish to  sound  a  n o te  of w arn ing  to  G overnm ent. B ecau se  
th e se  w orkers a re  ex trem ely  anxious to  econom ise ex p en d itu re  they  are  anx ious 
to  p re v e n t a ll so r ts  of w astag e  by  w ay of co rrup tion , b ribery , pilferajg^es, etq. 
T hey  th ere fo re  in s is t upon sim ila r econom ies being  p rac tised  n o t only  in  th e  
w ork ing  of th e  ship^buildinii: y a rd  b u t  also  in  th e  sa laries and  a llow ances to  th e
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liig h e r and  low er staff. O n a cco u n t of th e ir  v ig ilance in  re c e n t w eeks th e se  w ork 
e rs  w ere ab le  to  c a tc h  som e of th e  officers in  th e  proceBS of p ilfering  an d  m is 
using  th e  sc rap  an d  various o th e r  m a te ria ls . T his is likely to  lead  to  bad  feelings 
b e tw een  th e  officers an d  th e  w orkers an d  we do n o t as ye>t know  w h a t th e  h ig h e r 
officers a re  going to  do to  th e  w orkers. N a tu ra lly , th e  w orkers a re  very  app re- 
liensive  an d  the.y are  ex trem ely  anx ious th a t  G o v e rn m en t shou ld  pay  special 
iitt<intion to  th e ir  in te re s ts  and  try  to  ap p rec ia te  th e ir  an x ie ty  to  econom ise e x 
p e n d itu re  on th is  y a rd .

A gain, it is m u ch  b e tte r , as a  m a jo rity  of m y colleagues on the. S tan d in g  F in 
an ce  C om m ittee, suggested , th a t  in s tead  of leaving th is  co n stru c tio n  w ork in th e  
iia iid s  of a p riv a te  e n trep ren eu r, th e  S ta te  itself tak e s  over th e  business and  ru n s  
it as a sem i-pub lic  co rporation . In  th a t  w ay th e  n a tio n  will s ta n d  to  benefit.

Shri R . K . Chandhnri (A ssam ): rose—

M r. D ep n ty -S p eak e r: T here  are  now  h a rd ly  te n  m in u te s  le f t and  th e  hon . 
M in is te r should  h av e  sufficient tim e  to  rep ly .

Shrl E. K. Ohaudhiurl: I  have  to  m ak e  on ly  one p o in t w h ich  h a s  n o t been
to u ch ed  till now .

M r. P e p u ty -S p a a k e r : B u t  th e  one p o in t m a y  ta k e  te n  m in u te s .

S lir i  E. K. OhAUdhuri: J w a n t to  say  a  w ord a b o u t th e  C en tra l Bilk B o ard .

T h e  lO n i t te r  of In d u i t r y  a n d  S upp ly  (D r. S . P .  M ooker]ee): T h e  hon .
M em ber is a  m em b er of th e  C en tra l S ilk  B oard . H e can  te ll m e ev e ry th in g  
th e re .

Bhri E. X. OhaUdliiiri: I  w a n t m ore m oney  for t h a t  B o ard .

D r. 8 . P . X o o k erlee : I  need  n o t say  an y th in g  a b o u t th e  genera l q u es tio n
ra ised  by you, Sir, n am ely  th e  desirab ility  of p lac ing  m ore  in fo rm ation  before 
the H ouse  and  g e ttin g  th e  d irec t approval of th e  H o u se  for new  proposals w hich  
m ay  be un d er th e  considera tion  of G o v ern m en t. T he F in an ce  M in iste r has 
m ore o r less accep ted  th e  p rincip le . I  hope in fu tu re  th a t  p rocedure vnW be 
follow ed.

W ith  regard  to  th e  th re e  po in ts ra ised , so fa r  as a ’u m in iu m  is concerned , th e  
H ouse will rem em b er th a t  we h ad  a full-fledged d eb a te  on th e  need for giving pro
tec tion  to  th is  in d u s try  som e tim e  ago. I  have  no desire to  cover th e  sam e 
ground today . So fa r  a s  th e  a c tu a l subsidy  proposed to  be g iven in  1949-50 to  
the  two a lum in ium  com pan ies from  15th  M ay to  3 1 st D ecem b er 1949 is co n cern 
ed, th e  In d ia n  A lum in ium  C om pany  h as  p u t  forw ard  a  d em an d  fo r R s. 5 ,10 ,000  
an d  th e  A lum in ium  C orporation  of In d ia  for R s. 6 ,40 ,000. T h is claim  is now  
t)e ing  t^xamined by m y  M in istry  in  co nsu lta tion  w ith  F in an ce . T he H o u se  will 
rem em b er th a t  th e  subsidy  w ill be to  th e  e x te n t of th e  difference b e tw een  th e  
fa ir  selling  price of th e ir  product®, havin^^ regard  to  th e ir  respec tive  cost of p ro 
d u c tio n  and  th e  fa ir selling price of sim ilar im p o rted  artic les.

N ow, th e  p rice  of im ported  a rtic les  from  C an ad a  ia to d ay  Ra. 2 ,000  p e r  ingo t 
and  R s. 6 ,818 for sh ee ts  and  circles. Bo fa r as th e  In d ia n  price  is concerned , it  
is R s. 24M -8-0 for ingots and  R s. 8,455 for sh ee ts  and  circles. W ith  regard  to  
th e  price  of th is  a rtic le  we have n o t im posed  any  contro l, b u t we will w a tch  ih e  
s itu a tio n . W e do n o t like to  increase th e  n u m b er of th e  contro lled  com m odities . 
B u t  if n ecessary  w e w ill ta k e  ap p ro p ria te  s tep s  in  fu tu re  in  th a t  dirootion p a rti-  
eu ’arly  because  th is  is a subsid ised  in d u s try . The G o v ern m en t w ill be p rep a red  
to  exam ine th a t  ouestion  from  t*me to  tim e , T h av e  n o t go t heate th e  to ta l 
revenue we will derive  from  th e  dutief^ im posed. As th e  House knows i t  is 80
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p e r c en t, ad valorem  an d  a  specific d u ty  on ingo t a t  R s. 146 p e r  ton . T he  nofct 
w hich  I  have  go t from  th e  F in an ce  M in istry  aays th a t  no  additicm al g ra n t w ill 
be n e o e ^ a ry  a n d  th e  su b s id y  a m o u n t will be covered  by th e  e x tra  rev en u a  
from  th is  d u ty .

W t h  reg a rd  to  th e  im p ro v em en ts  to  be effected  every  y ear, th e  Tariff B o afd  
is going to  re -exam ine  th e  m a t te r  an d , w hen  th e  coat ot p ro duc tion  is checked

th e  end  of th e  yea r, th e  q uestion  w h e th e r th e  in d u s try  d id  ac tu a lly  imple* 
m e n t  th e  suggestions m a d e  to  i t  and  u n d e rta k e n  b y  i t  w ill also be exam ined . 
T his subsidy  is to  be g iven  fo r a  period of th r e e  yeaiB only .

W ith  regard  to  th e  trad in g  a c tiv ity  of m y  M in istry  for w hich a token  g ra n t 
h a s  been  asked  for, one of th e  tw o  ite m s  th e re in  re la te s  to  th e  re-sale  o f c IoA  
ap d  y a m  w hich  w e had  s e t a p a r t  fo r P a k is ta n . T h is w as a n  ite m  w hich  w e p o ir 
sib ly  could  n o t an tic ip a te  w hen  th e  B u d g e t w as p rep a red  la s t year. B e tw een  
1 st S ep tem b e r 1948 an d  8 1 st A u g u st 1949 In d ia  agreied to  su p p ly  8 ,00,000 bales 
of c lo th  an d  1,00,000 bales of y a m  to  P a k is ta n  a t  ex-m ill p rices p lu s  15 p e r  cenfc. 
for c lo th  an d  te n  p e r c en t, fo r y a m . T hese  w ere to  be sold on S ta te  accoun t. 
tu a lly  5 ,777 bales of y a m  w ere agreed  to  be  p u rch ased  b y  P a k is ta n  and  a rrange
m en ts  w ere  m a d e  to  send  th e m  to  a  p o rt so th a t  th e y  cou ld  be d esp a tch ed  by  see . 
B u t, su dden ly , P a k is ta n  changed  its  m ind  an d  w as n o t p rep a red  to  p u rch ase  th e  
stock . M eanw hile  we h ad  asked  th e  m ills to  d e sp a tch  th e  y a m  to  th e  p o rt an d  
5.777 bales w ere ly ing  th e re . W e h ad  to  p ay  th e  m ills  B s. 44 lakhs. T hey  
could  n o t possib ly  suffer for th e  fa ilu re  of P a k is ta n  to  pu rch ase . M eanw hile  w e 
h av e  re-sold  th e m  a n d  up till now  4,968 bales have been  sold. B y  th is  w e h av e  
suffered  a  loss o f on ly  R s. 1,544 an d  814 bales rem a in  to  be sold. I t  is very  
like ly  th a t  w e m ay  n o t a t  a ll lose in  th e  bargain . T h a t is one item  of S ta te  
trad in g .
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T h e  o th e r item  is w ith  reg ard  to  th e  sa le  of coal to  Pakifitan . T h is also 
decided  to  be u n d e rtak en  on S ta te  accoun t. B e tw een  O ctober 1949 and  24tti 
D ecem b er 1949, th e  d a te  from  w hich  we decided  n o t to  su p p ly  coal, we sup p lied  
523,950 tons to  P a k is ta n . T h e  sup p ly  w as m a d e  th ro u g h  th e  n o rm al tra d e  
ch an n e ls , b u t on s ta te  accoun t. A fter d ev a lu a tio n  w e decided  to  charge  a n  
e x tra  su m  of R s. 12 p e r  ton . T h a t gave us e x tra  m oney . T h is is an  item  w h ere  
ag a in  th e  G o v e rn m en t of In d ia  h a s  n o t suffered  a n y  loes by  d irec t S ta te  trad in g . 
W ith  regard  to  th e  su p p ly  of coal to  o th e r  coun tries, th e re  w as no question# e l  
charg ing  m ore  arising  on acco u n t of dev a lu a tio n  and  in th o se  cases w e ad h e red  
to  th e  co n tm l price  o ( coal aa  before.

T he la s t item  is w ith  regard  to  th e  sh ip-bu i!d ing  y ard . D uring  th e  B u d g e t 
d e b a te  we h ad  som e discusBion a b o u t th is . I  believe S h ri S h iv a  'Raio h a s  s ta te d  
t h a t  fu ll d e ta ils  w ere n o t given. B u t  I  find th a t  on tw o o r th re e  occasions l a  
an sw ering  questions I  h ad  n a rra te d  th e  conditions on w hich  th ia  a ss ia tan ce  w as 
proposed to  be offered to  th e  V izag ap a tam  sh ipyard . A gain, in  th e  c o u n e  of 
m y  B u d g e t speech  I  gave deta ils . A p p aren tly  M r. S h iv a  B a o ’s m em o ry  failed 
h im  on th is  occasion a t  leas t. So in  o^der to  h e lp  th e  hon . M em ber I  will r^> eat 
th e  fac ts  once ag a in . O ur p ro fm a l ia to  '^rder th re e  sh ins of 8 .000  tons each le  
t e  b u il t  a t  Uie V izag ap a tam  sh ipyard . T he c o s t of each  sh ip  is e s tim a ted  to  be 
H s. 64*5 lakhs. I t  is on a  fixed c o n tra c t basis w ith  a  sca le  fo r varia tions in  th e  
p rice  of stee l, tim b e r  and m ach inery . I f  prices of th ese  artic les increase o r fall, 
G o v em m en t w ill re a d ju s t th e  to ta l cost. T he cost w ill inc lude  overhead charges, 
b u t  no  in te re s t  o r p r ^ t  to  th e  com pany . I t  is e s tim a ted  th a t  th ese  sh ips will 
co st u s B s. 196*5 l ^ h s  and  th a t  in  a b o u t 18 m o n th s ' t im e .th e  th re e  sh ips will 
bo co n stru c ted . T h is w as a  policy decision w hich  had  to  be ta k e n  by G o t o t i-  
m e n t in  th e  c ircu m stan ces  w hich  a re  w ell-know n to  th e  H ouse . I t  was n o t 
poesible, fo r financia l reasons# for G o v em m en t to  u n d e rtak e  th e  con tinuanee  \dl 
th e  sh ip -y ard  and  so  th e  o th e r  d t te m a tir e  waa th a t  th e  sh ip y a rd  w ould be oloaed
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d o w t. T h a t b ^ g  bo, w e th o u g h t th a t  w© w ill p lace  an  o rder for th e se  th re «  
sh ips 00 t h a t  fo r th e  n e x t e ig h teen  m o n th s  th e  sh ip y ard  w ill func tion . M e a n 
w hile a  policy decision on th e  m a jo r question  of ad m in is tra tio n  of th e  sh ip y a rd  
m  co lJaboration  wiith an o th e r agency  or d irec tly  by  G o v e rn m en t could  b e  taJfien. 
Ixi th is  oonnectaon th e  su g g es tio n s m ad e  by m y friend  P rof. R a» g a  w ill be bom® 
in  m in d . O ne n e t re s u l t  of th is  is t h a t  4^500 m en i m o st of w hom  a re  te c b n io a ii j  
tra in e d  m en , h av e  n o t been  d ischarged  an d  th e ir  serv ices are  being  co n tin u ed . 
T he m en  aUo have show n a  fine gestu re  in  agreeing  to  a ccep t low er w ages so t h a t  
a il of th em  can  be  em ployed  on th e  w ork for e ig h teen  m o n th s  ^ \ith o u t th ro w in g  
an y  e x tra  bu rden  on th e  com pany . I  th in k  th is  is an  in s ta n c e  w here th e  G o v 
e rn m en t have  n o t allowed a  natioTial in d u s try  like Hhip^building to  lag  b eh in d  
and h av e  tak en  a te m p o ra ry  decision w hich I  hope will h av e  th e  un an im o u s su p -  * 
p o rt of thB H ouse .

M r. lM p u ty -S p « ak er: T he question  i s :

^‘That a »uppU‘iiientary sum ri6t exce t̂dijig Rb. 5,25,000 be granted to the PreBidcDt 
ttt defray th« charges w hi^  will oome in GoarM of paymont during the year erding the Slat 
day of March, 1950, in respect of 'Industries and Supplies*.”

The m otion was adopted,

M r. I>«pttty-8pM kM r: T he q uestion  is :
“That a supplementaipr sum not exceeding Rs. 1.000 be ^raniied to the Presidant 

to «*efray the charges which will come in course of p a r e n t  during th« year ending the 31st 
day of March, 1050, in resp^t of * Capital Outlay on Industrial I^elopm enl’/*

TUt motion was adopted.

Mr. B d p n ty -S p eak e r; T he q uestion  i s :

“I’hat a Bupplementar  ̂ sum not exceeding Rs. 4,000 be granted to the President 
to defray the cha^g<̂8 which will come in course of payment during the year ending the 31st 
4ay of March, 1960, in respect of *Cap!Ul Outlay on Schemes of State Trading'/^

The motion tva^ adopted.

| | r .  D eptftjM lpealeer: I t  is now  five o ‘clock an d  I  sh a ll p u t  th e  r e s t  of th e  
6 F. M. d em an d s to g e th e r. ,

T he question  is :

“That the respective supplementary sums not excewiing the amounts shown in the third 
eohinin of the Order Paper, except ^  the case of heads of SupplemeAtary Demanda 
Noa. 4, 8, 13, 21, 53, 66, 78, 94, and 104, be granted to the PreiideDt to defray the eharM  
which will come in course of paym«ii daring the year ending the 31si day ot  ̂ March, IO6O4
in respe:;l of the corresponding heads of Supplementary Demands enterecl in the second 
column thereof.’*

The motion uhm adopted,

dirertr^d Mr. D epnty-Speaker m&tions for Demands for Supple
m entary Urantu which uwrc adx>pted by the House are reproduced below*— B d . 
of D eb.'I

D rvan d  No. 1— CriiToiia

**That • ^u^ivmeniUry sum not exceeding Ba, 26,68,000 be granted to the President 
to tiefray ike diarges whleli will come in course o f  pavment during the year ending the 31si

of Blawh, 19fc0. In r^gpect of 'Oniloint*.'* ‘

DtSMANP No. Kxci«R D x m ss

'That a  kapplMneAtary iuin not erotedlng He. l^OOD ba granted the P iedA tel 
to oobe in *payiiieBt the year ettdtof t ^  3let

day of March, ItWO, in r s ^ t  of 'Central Exoiee Dniles*/’
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D^Icand N o. 3—T axes on I ncome including Corporation T ax

A MiMkntotAry mam not Bs. 16J0|00D U  g itiiM  to ih» ¥rm idm i
to Mr%y the ohArgea which will oom« iti oonrtm of p i^ f n t  d«iiDf Ihe jm t ending the 3Ut 
day of March» in respect of 'Texe& on Inoome including Corporation Tax*.

Demand N o . 6— Stamps

'* n̂ia4 a Mippikinnitsry mbq not esoeeding Re. 18^^000 be joanivd to the Preeidetti
to defray the c ^ i m  which will come in oourae of payment during the jMr ending the Slat
day of March, IWO, in reepect of ‘Stamps’.**

Demand No. 10—Cabinet

**Tliat a aftppiementary Mun not exoeeding B«. M/X30 be gtaftted to the PreeideBi
to defray the charges which will come in oourse of pigment daring the year ending the Slit
day of March, 19w), in respect of ‘Cabinet*.’*

D emand No. 11— Constituent Assembly

“Thftt a m ppteiB U ry sum not exceeding Rs. 1 6 ,0 0 0  be gnntod to tbo President 
Co defray the chargee which will oeme in couffse of payment dvnng the year tndiag the 3Ut 
day of March, in respect of 'Conatitoent Aieembly*.*’

Demand N o. 15— M inistry  of Law

' ‘That a enppieinenUry som not exoeeding Re. 16,000 be granted to the Presideat 
to defray the charges which will come in course ol payment during the year ending the Slat 
day of March, 1960, in respect of ‘Ministry of Law’. ’

D emand N o. 19— M inistry of E xternal Affairs

'That A supplementarv som not exceeding Rs. S6,000 b« gnnted to the PretideBt
io defriw the cnaigos which will come in course of payment ditring the year ending the Slit 
day of March, J950, in respect of ‘Ministry of External Affairs*.’*

Demand N o, 27— M in is t r y  o f  S ta te s

‘̂That a BuppJementary sum not exceeding Rs. 4^25,000 be granted io the Prealdeoft 
to defray the chaigef> which will com© in course Of paym«*nt during the year ending the Slat 
day of March, 1050, in respect of 'Ministry of States*.’*

D kmand No. 2B— Ministry of D efence

*'That a i«4>p4eB»eninry sv a  not e«ceeding Rs.‘73,000 be graiiteJ to the Preeideni 
t<> Bcfray Che charges which will come in course of payment during the year ending the Sliit 
day of March, 1950, in respect of ‘Ministry of Defence’.**

D k m a n d  N o. 31— P a y m r x t s  t o  o t h r r  G o v k b x m k n t h ,  D k p a r t m k n t s ,  e t c . o n
Account o p  the ADMiNfSTRATioN o k  Agkxcy S ubjects and management o f

Treasuries

*^That a supplementary sum not exceeding Rs, 33,000 be gnated io the President
to defray the charges which will come in course of pa^^ent dnritog Use year ending the Slet
day of March, lOS). in respect of ‘Payments to other Governments, Departments, etc., on 
noeoont of the ftdiwnistration of Agenoy Snbjeots and managanent of Traaaimes'.'*

D emand No. ftS—A dministration of J ustice

*‘That a aupplementary inm not extweding Bs. 1,90.000 be granted to the Presldaot 
to defray the cnsrgM which will come in course of payment during the year erding the SliC 
day of March, 19w, in respect of ‘Administration of Justice*.**

D emand N o. 85—P olice '

‘̂That « se»t>lemwit»ry s m  net exosodiair Ra. 1T,30,000 bo gMntad to tiio PiiiHMlI 
to defray the cw g es  which will come in oourse of payment during the yvnr ending ike S10 
day of March, IW , in reapeet of ‘PoHoe*.**

Dbmani> No. S7— L ighthou ses and L igh tsr ip s

**‘I!)wt a fapplemeola^ MM «ot axoeed&ng Rs. 2,fiO,OpO be gpaofaed to the FnaideM
fto defray .the chargM w îoli will eoase in ooucae of pamnent during the year entliog t ^  Slat
day of March, IW , in respect of ‘Lighthooeea and filght^ips*.'*
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Demand N o , 38— E c c le s ia s t ic a l

a iupplementarv sam not exceeding Ri. 7,000 be grantod to the Preiideoli
to defray Che m tg ee  which will come in coone of payment during Uie year ending the 31st
day of March, 1950. in reipect of ^Bocleaiaatioal'.**

Demand N o . 39—^Tribal A reas

“That a auppiementary sum not exceeding Ri. 2,00,000 be grantei to the PrMident
to  defray the chaigee which will come in coune of payment during the year ending the 31it
4ay of March, I960, in m pect of Tribal Areas*/’

Demand N o. 4 0 — E x te r n a l A ffa ir s

“That a fupplemenUry sum not exceeding Re. 5,25,000 be granted to the Preaideoi^
io  defray the charge which will come in coune of payment daring the year ending the 31it
4ay of March, 1950, in reapect of *Exiamal Aflain*."

D emand N o. 66— Miscellaneous D epartments

*That a fupplementary sum not exceeding Ra. 5,79,000 be granted to the President
to defray the cnarges which will come in coune of payment during the year ending the 51ab
d%y of March, 1960, in reipeet of ‘Miscellaneoui Departmental.**

Demand No. 67— Currency

'That a supplementary sum not exceeding Rs. 23,29,000 be panted to the Preaidentl 
to  defray the oharm which will oome in course of payment during the year etidtng t ^  2 ^  
day of March, 19K), in respect of ‘Currency*.**

Demand N o. 69—C iv il  W orks

‘That a tupplementary sum not exceeding Rs. 27,05,000 be granted to the PresidenI 
io  defray the charges which will come in course of payment during the year ending the 3Iiit 
day of March, 19M, in respect of 'Civil Works*.**

Demand N o . 74— M isce llan eou s .
'That a su^lementarv sum not exceeding Rs. 1,000 be granted to the President 

fo deTray the charges which will oome in course of payment during the year ending the S lit 
day of March, 19M, in respect of 'Misoellaneous*.” ^

Demand N o . 75— Expenditure oî  R efu gees
'That a supplementary sum not exceeding Rs. 42,00,000 be granted to the Preairlent 

to defray the charges which will oome in course of payment during the year anding the 31al 
day of March, 19^, in respect of 'Expenditure on Refugees*.**

Demand N o . 76— D efen ce S erv ices, E ffective-A rm y

"That a supplementary sum not exceeding Re. 15,69,22,000 be granted to the President 
to defray the cnarra which will come in course of payment during tht» year ending the Slsi 
day of March, I960, in respect of 'Defence Services, Effective—Army* **

D amand N o. 79—D bfbnob Sir v io is  N ok-effbotivb Chabgss

'That A supplementary sum not exceeding Rs. 68,60,000 be ^ranted to the President 
to defray the charges which will oome in course of payment during the year»euding the S I#  
day of March, 1960, in reepect of 'Defence Services, Non>«lfectiVe iharges*,**

Demand No. 81—M iscetxanroub A djustm ents betw een  th e  C bktraI and 
P rov in cia l Q ovbrnkents * ,

**ThU a supplen-entary sum not exceeding lU- 44,000 be granted to the President 
to defrav the charijes which will come in course of payment during the year ending the 31st 
day* of 'March. 1960, in respect of 'MisceUaaeoQa Adjustments between the Central and 
Provincial Governroenta’.*’ .

D emand No. 82— B rsbttlbm ent anp D evblopmknt

"That a snpplemenCary sum not exceeding Rs. 1000 be ^ranted to the President 
to defray the charges which will oome in course of payraettt during the ysar ending the 31st 
dior of M»ch, IW , Ih reapect of 'Resettlement and Development*.** '
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D kmakd N o. 85— D elhi

*That a supplemental sum not exceeding R b . 23,90,000 be granted to the PreaiJent 
to defray the chargcs which will come in course of parmeni daring the /ear endiag the 31i  ̂
day of iftrch, 1950, in respect of ‘Delhi’.”

D e m a n d  N o . 86-<-AjM BR.M ERW AftA

"Thai a supplemental^ anm not exceeding Ri. 23,90|000 be granted to the Preti,7. * 
te defrav the charges which will oome in coarse of pa^eD t daring the yesr ending the 91 si 
^ay of March, 1060, in respect of ‘Ajmer-Merwara^.

D e m a n d  N o . 8 7 — P a n t h  P ip l o d a

‘That a eupplementaxj som not exceeding Rs. 12,000 be granted to the President
to defray the charges which will oome in coarse of payment daring the year ending the 31st
day of March, loS), in respect of Tanth Pipbda’.*’

D e m a n d  N o . 9 2 — C a p it a l  O u t l a y  o n  I n d u n  P o s t s  a n d  T b l m r a p h s

“That a suppl«mt*ntary sum not exceeding Rs. 1,000 be ^ n te d  to the President
to defray the charges which will come in coarse of payment daring the year ending the 91st
day of March, J950, in respect of 'Capital Oatiiay on Indian Posts and Telegraphs'/*

D e m a n d  N o . 101— C o m m u t e d  V a l u e  o f  P e n s io n s

DEMANDS FOR BUPPLKMNTABY ORANTg 223>

“That a supplementary sum not exceeding Rs. 1,15,28,000 be '̂ranted to the Presid^nl 
to defray the charses which will oome in ooarse of payment daring the year ending the 3Ist 
day of March, 1950, in respect of 'Commuted Valae of Pensions / ’

Demand No. 102—Paybhbnts t o  R etren oh h d  P e r s o n n e l

“That a supplementary sum not exceeding Rs. 1,19,000 be granted to the President 
to defrav the charges which will come in oourse of payment daring the y m  ending the 31st 
day of March, 1950, in respect of ‘Payments to Retrenched Personnel*.'*

D e m a n d  N o . 107— I n t e r e s t - f r e e  a n d  I n t e r e s t - b e a r i n o  A d v a n c e s

“That a supplemental^ sum not exceeding Es. 6,87,21,000 be granted to the Presidenit 
to defray the charges which will come in ooarse of payment daring the ending the 31st * 
day of March, Ifl^, in respect of ‘Interest-free and lnteresM>earing Advances*.**

Mr. Depvty-Bpeaker: I  wish to make an anQounoement. The QeleeV 
Committee report on the Finance Bill was presented this morning. Everj 
effort is being made to get copies the Select Committee report printed. They 
will be issued to Members tonight and they will be in receipt of them either 
tonight o: tomorrow morning. Tomorrow is a holiday and the House will meet 
the day after tomorrow. The 29th and 80th March are reseryed for discussion 
on the Finance Bill. Those hon. Members who wish to table amendments may 
table them tomorrow. Though tomorrow is a holiday a nucleus staff will b# 
working till five o clock tomorrow. In this way all the amendments tabled 
would be received by the House.

The Hou$e then adjourned till a Quarter to Eleven of the Clock on Wednee* 
day, the 29th March, 1950.
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